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30.14.! .406%0 Present: Hon’hle 8ri K.V. S8achidanandan
Y Vice-Chairman,

The issue mmvolved in this case is

E
!
{
1
[
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that the Applicant belongs to 1978-30

batch of officers of the Assam Forest

P

Service {Class - Ij. The Applicant presently
' working as  Divisional Forest Officer,
- Nagaon Social Foreétry Division. He was
| selected and appointed to the Indian

. Forest Service for the year 2004 with 1997

P

as the vear of allotment. The Applicant’s

g

{ * grievance is that he ought to have been
] ' placed in the select bst of 2002 and
{ ! appointed to the Indian Forest Service and

Aveﬂcﬁ‘_f.e(:’t the correct year of allotment in
Q  the IFS. The Selection for three years, i.e.
: 2002 2003 and 2004 were held together
i

m’ N single meeting of the Selection

*(‘ ommltteP on 13.06.2005. Aggrieved by

srwg T pened b

lthe said® actmn, the Applicant has filed
Ethis O.A.
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Q . 30.10.2006 Heard Mr U. Bhuyan, léarned
Counsel for the Applicant, Mr M.U. Ahmed, -

learned Addl. C.Q.8.C. for the Res ponde‘nt
No. 1 and Mrs. M. Das, learned
Government Adwvocate for the State of

' Assam for Respondent Nos. and 3and 4.

,43 " Considering the issue involved in

S‘)\ kﬁ\lls_\) % ,,7 0\0 this case I am of the view that O.A. to be

- D f/'/\ admitted. Admit. Issue notice to -the

‘9\(9( ‘ Respondents The Applicant will take

LD&// 2 process ‘for Respondents No. 5°to 12 3

o - Post on 15.12.2G06. LearneJ

fa-1i-0 ¢ o - Government Advocate for the State of
ZL w(r Wj &.ol*w&? j_& S . Assam is directed to keep in readiness the |

records in the next date of hearing.
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PN AN . C= (12,1407 Counsel for the Respendents
- !

" wanted to file writt n statiment.
e ool / |

Let it be dene, Post the matger ¢

(2*/? Lot e ¥ | S 2.2407.

@7’ » ; - Vice-Chairman

<, , .
by MM ‘gééh '\an) 07.03.07. Written statement: has already been
‘07 Rewe-@ ; | Ei!e.di * Ciz)unsél for the applicant
prays for time to file rejoinder. Let it
be done. Post the matter on 30.3.07. |
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Vice-Chairm mi/
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\ﬂ_@ b'bw J/D 30 3. 0'7, counsel for the applic‘zan /“\4
Q(efs? ot No 2 Prge for time to £file rejoirﬁer. g /, a:/
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2 3042007 ' Mr.M.U.Ahmed. | c{
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L
3 C. GS C. wanted tlme to go th i
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- instruction on that. Let it be don
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Post the matter on 8.6.2007 along

with the M.P. ‘:

Vice-Chairman

post the matter cn 14.6.07 aleng~- '.

T

vice-Chairman

Post the case on 5.7.2007L",/’ :

Lo 2
Vice-Chairman

4 P,

Let the case be posted after two

weeks since learned Govt. Advocate for
the State of Assam is out of station.
Post on 23.7.2007. i/ y
Vice-Chairman

~-Post the mafter on 26.7.07. T i

Vice-Chairman
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| 26.7.07 " Rcspoi;d.entls, counsel is directed to prodﬁée
the ACR as directed. Photo copies of the same

should be produced before this Tribunal. Original

will be produced at the time of hearing for
verification. '

Post on 14.8.07 for order.
Copy -of this order may be furnished to the -

counsel for the respondents.

@5\4\4\@ ' R .

Vice-Chairman
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dhe cage (g 1’2‘2‘/{4 ) n
'}b‘\fﬁ‘ Mﬁw@-\ 2.9.07 Pleadings are comp ,. |
‘ the case be listed before Division

%’}T ‘ Bench. The A.CRS has been
: produced by the learned counsel

for the Respondents. Let it be kept
. : on record in capacity of the
.3 &8 Registry. In the meantime the -

. < /"f‘_
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© Order dated 75.3.2308

i A- o Gall the matter for hear1n9
I 2 <P
\,‘P
Ne
(’%
{ M.R, MOHANTY )
V#Q-C.bﬂi’-‘ma-ﬂ '
14,05.2008 On the " prayer of MrsK.MTalukdar,

leamed counsel representing the Applicant this

case stands odjourned to be taken up -on

- 05.06.2008. /&#

->)
(Khushiram) {M.R.Mohanty) .
Member (A) ~ Vice-Chairman
/bb/
e cese {8 \Mﬂ/{g» |
}70’3" V\W v% 25.06.08 None éppeam for the Applicant nof

— the Applicant is present. However, Mr
- %W - ' M.U.Abmed, learned Addl Standing
"  counsel is present for the Respondents.
None appeaxs for the State of Assam
and private Respondents. '

Jhe case /s is matter on 03.07.2008

‘8%?’ : /%W | before Division Bench,j"., ,Qw«imf:‘
520 7 2% | = .

: (M.R.Mohanty)

Vice-Chairman
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0O.A.N0.258 of 06

03.07.2008  None appears for the Applicant nor the -

Applicant is present. However, a letter l'

seeking accommodation for 15 days has been
received from the learned counsel appearing
for the Applicant. Mr. M. u. Ahmed, learned
Addl. Standing Counsel appearing for the
Respondents ' is present. Ms. Usha Das,
learned counsel appearing for the U.P.S.C.
(Respondent No.2) is also present.

Call th13 matter on 05.08.2008.
—%

(M.R.Mohanty)
Vice-Chairman
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. 27.02.2000 Mr B. Sarima, learned _‘(’;Qunsel

Broter—atA | 29 2.0n
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"+ appearing for the Applicant, is[prasent. On
behalf of Mr M.U. Ahmed, learned Addl.
Standing Counsel for the Union of India, Ms
‘Usha Das is presept. Mrs M. Das, learned

- Government Advocate for Assam is present,

~Call this matter on 25.03.2009 for

hearing before the Division Bench.

- The Departmental | Records, iF any,
should be kept ready to be produced on the

- date of héaring.

, ‘Send‘ copies -of this order b tha . |

Respondents in the addresses given in the

0A. : - .

(M.R. Mohanty) -

Vice-Chairman
nkm '
25;03;2'009 List the matter on 11 .0_5.'20,09.
4 %’“’ ''''' ' Ippms .
“{Khushiram) - S (AK{Gaur) -
~ Member (A) ’ Member (J)
ibb/_' :

Call this matter on 25.06.2009. ©

Mo

11.05.2009

(M.R.Ivﬁxo anty]

Vice-Chairman

/bb/
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Vi o 21 (}5 2000 Mr UK. Nair, learned Counsel
L -‘appear?;g fnr the-Applicant, js present; Mr
Do Co MU A}Ax,gpeq,w learped- Add): -Standing
'! Ly ~= Counsel. for the’ Hnion .of-India, is pfeseiit,

v Mrs M. Das; learned Government-Advocate
- - for the State of Assam,ispresent and Ms 1),
‘Das, represesting the UPSC, is present.

No time today, On_consent of the
‘!earned (‘ou‘nsel for the parties, call this

57 matter on 22.05.2009. - .

S (ND:Dajal) - (MR, Mohanty)

e Member(A} Vice~Chmrman
e - nkme . | L
22.05.2069 Henard learned  oounsel
appearing for both the parties. |
For the reasons  recorded
separately, this C.A. stanrls chsposed
of. 4 A
{N.D.Daval} iM.R.Mohanty)
Lim Member(d) Viee-Chairman
(ST * i
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appearing for the Applicant, is present. On
behalf of Mrr M.U. Ahmed, learned Addl.
Standing Counsel for the Union of India, Mg
Usha Das is present. Mrs M. Das, learned

Government Advocate for Assam is present.,

Call this matter on 25032000 for

hearing hefore the Division RBench,

The Departmental Records, if any,
should he kept ready to be prodnced on the
date of hearing.

Send copies of this order ko the

Respondents in the addresses given in the

0.A.
{M.R. Mohanty)
Vice-Chairman
nkm
25.03.2009 List the matter on 11.05.2009.
{Khushiram) (A.K.Gi'f;ijr)}s-: .
- Member {A) : ‘ Member {§)
fbb/ .
11.08.2009 Call this matter on 25.06.2009.
{(M.R.Mohanty)

Vice-Chairman
[ob/ '
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~:_mather on 32.05.2000.
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. e e Wi

resent; Mr
F%rm ding

18 prmenl -

Mr-:: M l):m, iparnm’i (;.mrrai“ﬁ hmn*r Advocate

for the State of As:sa‘m, is pi o

Nn time mday On
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27.02.2009

/d

Mr Counsel
appearing for the Applicaut, is present. On
behalf of Mr M.U. Ahmed, learned Addl.

Standing Counsel for the Union of India, Ms

B. Sarma, learned

tysha Das is present. Mrs M. Das, learned
Government Advocate for Assam is present.

Call this matter on 25.03.2009 for

‘hearing hefore the Division Bench.

The Departmental Records, if any,
should be kept ready to be produced on the

date of hearing.

Send copies of this arder to the

Respondents in the addresses given in fhe

{)-A! %
<
(M.R. Mohanty) . -
- Vice-Chairman ’
nkm

25.03.2009, List the matter on 11.05.2009. v -

(Khushiramj - “ (AKIGaur)

Member {A) ‘ Member {J}
/bb/ :

Call this matter on 25.06.2009.

P

(M.R.Mohanty] |
Vice-Chairman

i1.05.2009

———

/bb/




Z/

DNe- 3501 A 35‘1?,

}M 2‘(/1; [oq

21 05.2009 _ Mr U K Nair, tearnod Counsel

%

appearmg fnr hh::- Applicant, js present, Mr
M.U. A}gped_ _ learned- Addl.
~ Counsel for the Union of-india, is present,

Qtandmg

Mrs M Das, learned Government Advocate
for the ‘“nh':'!rﬁ of Assam,is present and Ms 1.
Das, representing the UPSC, is present.

No time foday. On consent of the
leariied . Counsel for the parties, call this
matter on 22.05.2009. |

? _ %

(N.D. Dayal) - (M.R. Mohanty}

Member(A) Vice-Chairman
nkm- .
22.05.2009 - meard learned = counsel
appeamng for both the parties. .
‘For the reasons * reconled
separately, this O.A. stands disposed !
of. .
(N.D.Zyal) {M.R.Mohanty)
Lm "~ Member{A) Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 258 of 2006

Date of Decision : 22.05.2009

Sri Mamat Kalita
cecengerenen. Applicant/s

Mr.U.K.Nair

........................................................................ Advocate for the
‘ Applicant/s

- Versus -

U.01&Ors )

.................................................................. Respondents

Mr. M. U. Ahmed, Addl. C.G.S.C.

Mrs.M.Das, G.A.Assam,Ms.U.Das,

for UPSC | .

........................................................................ Advocate for the

Respondents
CORAM -

THE HON'BLE MR. MANORANJAN MOHANTY, VICE-CHAIRMAN

THE HON’BLE MR. N.D. DAYAL, ADMINISTRATIVE MEMBER

| o \ |
1.  Whether reporters of local newspapers may be allowed to
see the Judgment ? * yes/No

2.  Whether to be referred to the Reporter or not ? Yes/No

3. Whether their Lordships wish to see the fair copy
- Of the Judgment ? Yes/No

Member




- CENTRAL AMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.258 of 2006
Date of Order: This the 22™ Day of May 2009.

HON'BLE MR.MANORNJAN MOHANTY, VICE-CHAIRMAN
HON'BLE MR.N.D.DAYAL, ADMINISRATIVE MEMBER

1. Shri Mamat Kalita,
Son of late Gopal Chandra Kalita,
Resident of Lakhiminagar,
Guwahati-781006

By Advocate Mr.UK Nair, Mr.B.Sarma,
Ms.Neeli Bordoloi, Applicant Applicant

-Versus-

1. Union of India,
Through the Secretary to the Government of India,
Ministry of Environment and Forests,
Paryavaran Bhawan, CGO Complex,
Lodhi Road,
New Delhi-110003.

2. Union Public Service Commission
. Dholpur House,
- Shahjahan Road,

New Delhi-110011,
Through jts Seretary.

3. State of Assam,
Through the Commissioner and Secretary to the
Government of Assam
Department of Environment and Forests,
Assam Secretariat,

Dispur, Guwahati-781006

4. Principal Chief Conservator of Forests
Assam, Rehabari
Guwahati-781008

5. Shri Ritesh Bhattacharjee, IFS
'~ Deputy Director, Tiger Project,
0/0 the Field Director
Tiger Project,

P.O.-BarpetaRoad,
District-Barpeta Ass%



«6.  Md. Saﬁquddm Ahmed  IFS,
" Working Plan Officer, =
- Working Plan Division, Lower Assam Circle,
-~ Assam Forest School Campus,
-P.0._jalukbari, -
“* Guwahati-7881014.
7. Shri Sanjib Kumar Bora, IFS,
' (Presently under training at Dehradun),
C/0 Principal Chief Conservator of Forests, Assam,
Rehabari, Guwahati-781008.

8. shri Kailash Khargharia
. Divisional Forest Officer,
Kamrup East Division, Indira Ngar,
Basistha Forest Complex, |
Guwahati-781029

- 9. Md.AbdulmKuddus, IFS,
Divisional Forest Officer, ‘-
Dhubri Social Forestry Divnsxon
"P.0.-Gouripur
Dlst-Dhubri Assam (783331)

10.  Shri Rup Nath Brahma, IFS

" Presently under training at Dehradun),
- C/O Principal Chief Conservator of Forests, Assam,
- Rehabari

11.Md. Debiruz Zaman, IFS,
Divisional Forest Officer, -
Noprth Cachar Hills(Territorial) Division,
Post Office-Haflongm,
- District-North Cachar Iﬁlls, Assam (788819)

By Advocate Mr. MU.Ahmed, Addl.C.G.S.C., Mrs. MDas, G.A.
Assam, Ms.UDas, for UPSC

0.A.258 of 2006

ORDER(ORAD) - -,
22.05.2009 .

‘The App_lican't, while continuing to be a Member of Assam
State Forest Service, came to be appdinted as a Member of Indian Forest
Service and )upon_such appointment ,he has been allotted to 1997 bﬁ;’“



He filed this case, under section 19 of the Administrative Tribunals Act,

1985, with the following prayers.

“ (i) For a declaration that the entry to an
d continuance of the Respondents Nos.5
and 6 in the IFS is illegal, being void ab
initio.”;

(ii) to set aside the appointment of the
Respondent Nos.5 and 6 to the IFS vide the
notifications dated 8-2-2001 and 13-02-
2001 (Annexures E and E-1) respectively.;
(iii) to direct the Respondents to consider
the case of the applicant for selection and
appointment to the IFS for the year 2000,
by treating his continuous service with
effect from 1.11.1978 ;

Alternatively:-

(iv) . to direct the respondents to place
the Applicant in the select list of 2002 for
appointment to the IFS ahead of the
Respondent No.7, by treating his continues
service with effect from 1-11.1978.

(V) To direct the Respondents to allot
the proper and correct year of allotment of
the Applicant in the IFS treating his
continuous service with effect from 1-
11.1978.
(vi) any other relief/ reliefs to which the
Applicant is entitled to under the facts and
circumstances of the case and as may be
deemed fit and proper. “
(2) At the hearing, to-day, the Applicant’s side confined his case to the
claim to antidate the year of his allotment to 1995. He has claimed %o
antidate his year of allotment to 1995; because, an un-communicated ad-
verse remark (in his CCR/ACR in state Forest Service ) was alleged to have
. been taken into consideration (by the Selection Committee) while
considering his case (for promotion to IFS) an previous occasion/as
against the years 1995 & 1996.
(3)  Although the entire matter has been contested by way of filing

written statement, in course of hearing to-day, it has been reported from

the Bar that the State Government of Assam has taken a pragmatic A}W\ﬁ?
| >



during the pendency pf this case, in _favqur of ‘the Applicant to give him
1996 as the year of aliotment in IFS. It is also seen from & Annexure-7
dated 01.02.2007attached to the written statement of the Respondents
that the PCCF/Assam proposed to the State Govt. to antidate ‘the year of
allotment’, in favour of the Applicant,“to 1996”. The text of the letter

dated 01.02.2007(Annexure-VII) reads as under:-

“No.FE.24/36/2k Dated Guwahai, the 15  Februry, 2007
To, _

The Commissioner & Secretary

to the Govt. of Assam

Environment and Forest Department
Dispur, Guwahati-6.

Sub: Determination of Sém‘ority of promotee officers of IFS
cadre of Assam '

Ref: This Offce letter No.FE.24/36/2k,dated  11.10.2006

Sir,
In continuation of this office letter dated cited above, I am
to request you kindly to treat the year of allotment to be
fixed against Sri M.Kalita (S1.No.7) as 1996 instead of
1995 as proposed vide this office letter No.FE.24/36/2k,
dated 11.10.2006 under the column of “year of allotment to
be refixed” in the last para.”
(4) At the hearing, to a specific question, Mrs. Manjula Das, learned
Counsel representing the State Govt. of Assam stated that the final view,
én the proposal, could not have been taken (to antedate the year of
allotment); because of the pendency of the present Original Application
No.258 of 2006 ; which was admitted on 30.10.2006 for the reason of the
provisions under Section 19 (4.) of the Administrative Tribunais Act,
1985.
(5) On the face of the above, Mr. U. K. Nair, learned counsel appearing
for the Applicant states that the Applicant, who is going to retire from

service by end of March 2010, would be satisfied if a direction is give/ntokp
D
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the State Govemmgnt, Government of India and UP.S.C to expedite the
matter for ar.ltedatin'g.the year of allotmént in favour of the Applicant by
assignihg him the year 1996. Mr. U. K. Nair, learned counsel appearing
for the Applicant, proceeded to state that once the year of allotment is
antedated to 1996, the Applicant would complete more than 14 years of
service before his superannuation retirement and, as a result of the
same, the Applicant would be able to get promotion to the rank of
Conservator of Forests well before his date of retirement/31.03.2010.
With the said sole objective, it is submitted by Mr.Nair ; the Applicant
who was treated un-justily (by way of taking into consideration some of
the un-communicated adverse remarks against him, while considering his
case for IFS) has agreed to accept 1996. as his year of éllotment.
(6) Having heard Mr.UK Nair, the learned counsel appearing for the
Applicant; Mr.M.U.Ahmed, learned Addl Standing Counsel representing
the Union of India ; Ms.Usha Das, learned counsel representing the
UPSC and Mrs. M. Das, learned counsel representing the State of Assam
this case is hereby disposed of with direction to the State Government of
Assém to expedite the matter of antedating the year of allotment (to
1996) in favour of the Applicant and to put up the matter before the
Government of India (in order to antedate the year of allotment in favour
of the Applicant) by end of June 2009 and, on reéeipt of the said
proposal, the mveMent of India (and, if necessary, the UPSC) should do
well in issuing cdnsequential orders by end of August 2009.

While parting with this case, we hope and trust that the authorities
is control of the matter should also do well, after examining the case of

the Applicant, to take steps expeditiously to grant promotion (to the

Applicant) to the rank of Conservator W
(&
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7. - Subject to the above épbsgl;vatiqns and directions, this case stands

B disposed of. Send copie,s. of thﬁig oyder _(by Regd. Post) to the Applicant

and to all the Respondents in the address given in the O.A and free

copies of this order be also supplied to all the learned counsel appearing

for the parties.
‘ ! d's/ g
T il e
(N.D.DAYAL) (MANORANJAN MOHANTY)

ADMINISTRATIVE MEMBER . VICE-CHAIRMAN

Im
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| i “ .05@;8.20':08 None appears for the Applicant por
- ; the Applicant is present. However, Mr M.U.

Ahmed, learned Addl. Standing Counsel for
" the Union of India, and Mrs M. Das, learned
" A:fiirocate for the State of Assam, are

present.

Call this méﬁér.beffore the Division

Bench on 03.08.2008 for hearing.

{M.R. Mohanty)
" Vice-Chairman

nkm
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‘“

03.09.2008 Mr. U. K. Nair, Advocate, enteres —
- appearance on behalf of the Applicant by way
_ ‘ _ . of filing fresh “‘Vakalatnama’. He has served a
- copy of an additionai affidavit and served the
copy of the same on the counsel appearing -
« for the Respondents, only yesterday. ”
While, granting liberty to the
L _ Respondents to obtain instructions on the
| o | additional affidavit filed by the Applicant, this
Zj fre Casa | Q \ea ' case stands adjomcd to be taken up on 7
[ﬁ‘r 1’\Q,GU“W m %’ October 2008 for hearing. i
‘ ‘The Respondents need file additional
- ! reply to the additional statement, now made
%6 Qge : by the Applicant, by the date fixed.
Call this matter on 07.10.2008.

M (M. R. Mohanty) '»

Im - -Member{A) Vice-Chairman
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07.10.2008 ~ MrUKNair,* Ieorned counsel qppearmg s

/bb/

27.11.2008 Mr.B.Sarma, learned counsel appearing

~ appearing for the-Applicant, is present.

C onkm

- 19.02.2009

/bb/

of

for the Applicant, is in accommodation.
_ However, MrM.U.Ahmed, IecrneI Addl.

Standing counsel for the Government of India is
presem‘

!C-cll this matter on 27.11.2008 for lhedring.

SNSFORG) U\A{M‘EE%; L

Member (A) Vlce Charrmon

for the Applicant is present. Mr.M. U. j}hmed.,
learned Addl. Standing Counsel appeaml‘in'g for
the Union of India and Mrs.M.Das, IIearned'

counsel representing the State of Ay

also present.

Call this matter on 12t% Januark 206€

for hearing. .. %

(M.R.Mohanty}
Vice-Chairman

Mr B, Sarma, Jlearned Counsal

_Call this matter-on 19.02.2009| for
hearing.

{M.R. Mohanty) |
Vice-Chairman |

Call this matter on 08.04.2009.

(M R. Mohantv)
Vice- Chairman !
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DISTRICT : KAMRUP

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH ::: GUWAHATI

[An application under Section 19 of the Administrative Tribunals Act,1985]

0.A. No.XSE of 2006

Shri Mamat Kalita - Applicant,
-Versus-
Union of India and others - Respondents,

I N D E X

Sl.No. Annexures Particulars Page No.

1. Application 1-24

2. Verification 25

3. A Diploma certificate dated 24-10-1980 ’ & .

4. B Notification dated 10-2-1981 appointing the 9/
applicant to the post of Assistant Conserva-
tor of Forest. |

5. C Notification dated 20-01-1994 alongwiththe 2 & -~ 37

final gradation 1igt of the Asgan

Porest Service (Clags - I)




Sl.No. Annexures

@

6.

10.

11.

12.

13.

14.

D

Particulars Page No.
Communication dated 18-4—2000 along with 38-47
draft gxa&aﬁan. list of the Assam Forest Service
[Class - I].

Government of India notification dated 8-2-2001 48
appointing Shri P.Katoky, Shri R. Bhattacharjee

and Md. S. Ahmed to the IFS.

Consequential letter of the Government of 49
Assam dated 13-2-2001.

Letter dated 29-05-2001 by the Joint Secretary 50-51
to the Government of Assam informing the ap-

plicant about the disposal of his representation.
Notificarion dated 6-8-2002 confirming ine 3§— 52
plicant and others in the post of D.C.F..

Notification dated 1-9-2003 of the Government 53-64
of Assam along with the draft gradation list of

the Assam Forest Service [Class-I} as on 1-6-

2003.

Order dated 28 10-2003 passed in O.A. No.337/ 65-68
2002.

Order dated 26-8-2004 passed in Contempt 69-73
petition No.14 /2004

Order dated 12-01-2005 passed in W.P.IC} 74-79

No.353/2005



S1.No. Annexures

15

16.

17.

18.

19.

L

(i

. Notification dated 25-8-2005 along with the

draft gradation list of the DCFS as on 1-8-

2005.

Notification dated 14-11-2005 appointing
seven officers to the IFS for the years 2002,
2003 and 2004 (applicant appointed in the
year 2004)

Applicant’s joining report dated 16-11-2005
Order dated 28-3-2006 indicating year of
allocation of the appointees vide the notifi-
cation dated 14-11-2005.

Applicant’s representation dated 28-04-

2006.

Filed by :-

Particulars ' Page No. S

5

o T.' -

go-84 -
8S- %6
Qt :
32-85 |
o5 |
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SYNOPSIS

The applicant belongs to the 1978-80 batch of officers of the Assam
Forest Service (Class - I). Presently, he is serving as Divisional Forest Officer,
Nagaon Social Forestry Division. He was selected arid appointed to the In-
dian Forest Service for the year 2004 with 1997 as the year of allotment. The
applicant’s grievance is that he ought to have been placed in the select list
of 2002 and appointed to the Indian Forest Service and allotted the correct
year of allotment in the IF"S. It may be méntioned that selection for three
years, that is, 2002, 2003 and 2004 were ﬁeld together in a single meeting
of the Selection Committee held on 13-06-2005. The further grievance of

applicant is the entry and continuance of the Respondent Nos. 5 and 6 in

Indian Forest Service.

Filed by :-

A&&%« N

Advocate -

- "’3":
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6.

1-11-1978

11-2-1981

29-3-1985

18-4-2000

08-12-2000 -

08-02-2001 -

List of Dates‘

Applicant joined the State Forest Service College at
Burnihat as a trainee for two years’ diploma coursé

and successfully completed the same.

Applicant joined the Assam Forest Service (Class-])

in the post of Assistant Conservator of Forest.

On promotion, applicant joined the post of Deputy
Conservator of Forest, holding the same rank for more

than 21 years now.

Draft gradatiié n list of the officers of Assam Forest
Service (Class-) circulated. Applicant placed at Serial
No.3 whereas the private Respondents were placed. at
serial Nos.6 to 12. Service of the applicant shown as
confirmed whereas those of the private Respondents

as not confirmed.
Selection Committee meeting for promotion to the
IFS for the year 2000 was held. Three candidates in-

cluding Respondent Nos.5 and 6 were selected.

The selected candidates were appointed to the IFS.

N §
3
i .



10.

11.

29-5-2001 -

13-06-2005 -

14-11-2005 -

28-03-2006 -

28-04-2006

Applicants’ representation against his non-selection
was rejected.

Selection committee meeting held for three year
i.e. 2002, 2003 and 2004

Respondent Nos.7, 8, 9 and 10 were selected for
and appointed to the IFS for the years 2002. Respon-
dent No.11 for the year 5003 and the applicant and
another for the year 2004.

Seniority and year of allotment in the IFS of the
applicant and the Respondent No.7 to ‘1 1 were deter-
mined. Respondent No.7 to 11 have been placed above
the applicant from serial Nos.1 to 5. Respondents 7 to

10 have been allotted the year 1996 whereas the Re-

spondent No.11 and the applicant have been allotted

the year 199j7

Representation submitted by the applicant.

. Filed by :-

Advocate

4

5

¢



DISTRICT : KAMRUP

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH ::: GUWAHATI

[An application under Section 19 of the Administrative Tribunals Act,1985]

O.A. No2 S &  of 2006

. Particulars of the applicants :-

1. Shri Mamat Kalita,
Son of Late Gopal Chandra Kalita,

Resident of Lakhiminagar,

Guwahati - 781 006.

II. Particulars of the Respondents :-

1. Union of India,
Through the Secretary to the Government of India,
Ministry of Environment and Forests,
Paryavaran Bhawan, C G O Complex,
Lodhi Road,

New Delhi - 110 003.

2. Union Public Service Commission,

Dholpur House,
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Shahjahan Road,
New Delhi - 110 011,

Through its Secretary.

. State of Assam,

Through the Commissioner and Secretary to the

Government of Assam,
Department of Environment and Forests,
Assam Secretariat,

Dispur, Guwahati - 781 006.

Principal Chief Conservator of Forests,

Assam, Rehabari,

Guwahati - 781 008.

Shri Ritesh Bhattacharjee, IFS,
Deputy Director, Tiger f’roject,
O/o the Field Director,

Tiger Project,

P.O. - Barpeta Road,

District - Barpeta (Assam).

Md. Safiquddin Ahmed, IFS,

Working Plan Officer,

Working Plan Division, Lower Assam Circle,
Assam Forest School Campus,

P.O. - Jalukbari,

Guwahati - 781 014.

Shri Sanjib Kumar Bora, IFS,



10.

©

[Presently under training at Dehradun),
C/o Principal Chief Conservator of Forests, Assam,

Rehabari, Guwahati - 781 008.

Shri Kailash Khargharia, IFS,
Divisional Forest Officer,
Kamrup East Division,

Indira Nagar,

Basistha Forest Complex,

Guwahati - 781 029.

Md. Abdul Kuddus, IFS,
Divisional Forest Officer,
Dhubri Social Forestry Division,
P.O. - Gouripur,

District - Dhubri, Assam [783 331].

Shri Rup Nath Brahma, IFS,

[Presently under training at Dehradun),

C/o Principal Chief Conservator of Forests, Assam,
Rehabari,

Guwahati - 781 008.

11. Md. Debiruz Zaman,IFS,

%

Divisional Forest Officer,
North Cachar Hills (Territorial) Division,
Post Office - Haflong,

District - North Cachar Hills, Assam [788 819j.
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[Il. Particulars of the order against which the application is made :-

M‘de“ Kmﬁ)\ﬁJ

The application is presented against the Government of India noti-
fication dated 7-11-2005 as republished vide the Government of Assam
notification dated 14-11-2005 whereby the applicant was placed in the
select list of 2004 instead of the select list of 2002 and appointed to the
Indian Forest Service [IFS] on the said basis. The applicant also chal-
lenges the order dated 28-03-2006 of the Governmeht of India whereby
the year 1997 was allotted to him as the year of allotment to the IFS. The
further grievance of the applicnt is the selectior; and appointment of the
Respondent Nos. 5 and 6 to the IFS vide the Government of India noti-
fication dated 8-2-2001 and his non-selection and consequential non-
appointment to the IFS in the selection for the year 2000 [as declared
vide the notification dated 8-2-2001]. The applicant contends that since
the entry of the Respondent Nos.5 and 6 into the IFS was void ab initio,

their continuance in the IFS as on date is untenable.

IV. Jurisdiction of the Tribunal :-

The applicant declares that the subject matter of the present appli-

cation is within the jurisdiction of this Hon’ble Tribunal.
V. Limitation :-

The applicant further declares that the present application is within
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the limitation prescribed under Section 21 of the Administrative Tribug

nals Act, 1985.

VI. Facts of the Case :-

1. The applicant is a citizen of India and is as such entitled to all the
rights and privileges guaranteed to the citizens of India and the laws

framed thereunder.

2. Following a selection process, the applicant was selected and he
belongs to the 1978-80 State Forest Service (Assam) batch of officers.
It may be mentioned that the applicant got selected through a
competetive examination conducted by the Assam Public Service
Commission (APSC) in February-March, 1978. 3 (three) candidates
were selected in order of merit viz., Shri P. *Se*é__%the applicant and
Shri P.P. Changkal@Q:Pursuant thereto, they had to undergo training
in the 2 (two) years Diploma Course training in Forestry in the State
Forest Service College, Burnihat as a trainee during the period from 1-
11-1978 to 30-10-1980. On successful completion of the said course,

the applicant was awarded the certificate of Diploma dated 24-10-

1980.

A copy of the diploma certificate dated 24-10-1980 is enclosed

herewith and marked as Annexure - A.

3. Pursuant thereto, the applicant was appointed to the post of As-
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sistant Conservator of Forest (ACF) vide the notification dated 10-02-

Momod Kolidov

1981 following which he joined the said post in the'Ass'am Forest
Service (Class - I) on 11-02-1981. He was confirmed in the said post
with effect from 02-12-1983 vide tl'ﬁl.e Government notification dated

13-02-1986.

A copy of the said notification dated 10-02-1981 is enclosed

herewith and marked as Annexure - B.

After serving as ACF for about 4 years, the applicant was promoted
to the rank of Deputy Conservator of Forest (DCF) under the Assam
State Forest Service on 22-3-1985 and he joined the said post on 29-

03-1985.

The applicant on such promotion continued in the said rank. Pres-
ently, he is holding the post of Divisional Forest Officer (DFO), Nagaon
Social Forestry Division. It may be mentioned that the post of DCE is |

chugiua.\lt\x‘ b B —’()C’bt "%DF o . Tha c%ku_.& o
stagnating now in the same rank for more than 21 years.

The Government of Assam in the Forest Department vide notifica-
tion dated 20-01-1994 was pleased to fix finally and publish the gra-
dation list of the State Forest Service Officers (Class -I). In the said
gradation list, the applicant’s name was shov?n at serial No.30 and his
service was shown as confirmed. In the said gradation list, Shri Ritesh

Bhattacharjee was placed at Serial No.36 and his service was shown



R0,
as not confirmed. Md. Safiquddin Ahmed was placed at serial No.37
and his service was also shown as not confirmed. Shri Sanjib Kumar
Bora, Shri Kailash Khargharia, Md. Abdul Kuddus, Shri Rup Nath
Brahma and Md. Debiruz Zaman were placed at serial Nos.38, 39,
41, 42 and 43 respectively and their services were shown as not con-

firmed

A copy of the said nqtiﬁcation dated 20-01-1994 along with the
gradation list published therewith are enclosed herewith and

collectively marked as Annexure - C.

The Principal Chief Conservator of Forest, Assam vide his com-

Mo Kelida

munication dated 18-4-2000 circulated a draft gradation list of the -

Assam Forest Servi‘ée (Class - I). In the said gradation list, the appli-
cant was placed at serial No.3 and his service was shown as con-
firmed. Shri Ritesh Bhattacharjee, Md. Safiquddin Ahmed, Shri Sanjib
Kumar Bora, Shri Kailash Khargharia, Md. Abdul Kuddus, Shri Rup
Nath Brahma and Md. Debiruz Zaman were placed at serial Nos.6, 7,
8,9, 10, 11 and 12 respectively and the services of all of them were

shown as not confirmed.

A copy of the said communication dated 18-04 2000 along with

the draft gradation list are enclosed herewith and collectively -

marked as Annexure - D.

It may be mentioned that in exercise of the powers conferred by |
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sub section (1) of section 3 of the All India Services Act, 1951, the
Central Govefnment in consultation with the concerned State Gov-
ernments framed. a set of Rules called the Indian Forest Service
(Recruitment) Rules, 1966, briefly “the Recruitment Rules” hereaf-
ter. Ruie 4 of the Recruitment Rules provides for the method of re-
cruitment to the IFS. As per the said Rule, recruitment to the IFS shall
be by a competitive examination and by promotion of substantive mem-
bers of the State Forest Service. Recruitment by promotion is speciﬁ~
cally dealt with in Rule 8 of the Recruitment Rules. Such recruitment
by promotion shall be made from amongst the substantive members
of the State Forest Service. The number of persons to be recruitéd
under Rule 8 is dealt with in Rule 9 of the Recruitment Rules. In
pursuance of sub-rule (1) of Rule 8 of the Recruitment Rules, the
Central Government in consultation with the State Governments and
the Union Public Service Commission has framed the Indian Forest
Service. (Appointment by Promotion) Regulations, 1966, briefly “the
1966 Regulations”. Regulation 3 deals with constitution of the Com-
mittee to make selection to the IFS. As per Regulation 5, such commit-
tee shall ordinarily méet every year and prepare a list of such mem-
bers of the State Forest Service as are held by them to be suitable for
profnotion to the IFS. As per Regulation 5(2), the said committee shall
consider for inclusion in the said list the cases of members of the
State Forest Service in order of seniority three times the number of
substantive vacancies. As per the third proviso to Regulation 5 (2), the

Selection Committee shall not consider the case of a member of the
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State Forest Service unless on the 1st January of the year in which it
meets, he is substantive in the State Forest Service and has completed
not less than 8 years of continuous service in the State Forest Service.
As per explanation II, in computing the period of continuous service,
there shall be included any period during which an officer has under-
gone training in a diploma course in the Forest Research Institute and
College, Dehradun or such other training as may be approved by the
Central Government in consultation with the Union Public Service
Commission in any other Institution. In exercise of the powers con-
ferred by section 3 of the All India Services Act, 1951 and in pursu-
ance of sub rule (1) of Rule 8 of the Récruitment Rules, the Central
Government in consultation with the State Governments énd the Union
Public Service Commission framed a set of Rules called the Indian
Forest Service (Regulation of Seniority) Rules, 1997, briefly “the 1997
Rules”. Rule 3 of the 1997 Rules provides for assignment of year of
allotment of an officer appointed to the IFS. Rule 3 (3}(ii) provides that
the year of allotment of a promotee officer shall be determined with
reference to the year in which the meeting of the selection committee
was held and with regard to the continuous service rendered by him
in the State Forest Service upto the 31st day of December of the year
immediately before the year in which the meeting of the Selection Com-
mittee was held in the manner indicated therein. For the service ren-
dered upto 21 years, the promotee officer shall be given a weightage of
one year for every completed three years of service; he shall also be

given a weightage of one year for every completed two years of service
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beyond the period of 21 years. However, he shall not be assigned a
year of allotment earlier than the year of allotment assigned to an

officer senior to him.

9. The applicant became eligible for promotion to the Indian Forest

Service (IFS) long back.

10. The State of Assam has a joirit cadre with Meghalaya under the
IFS called the Assam-Meghalaya joint cadre having a total cadre
strength of 81. The Government of India has fixed 27 numbers of posts
against the promotion quota of Assam cadre out of the aforesaid total

cadre strength.

11. A meeting of the selection committee for promotion to IFS for the
year 2000 was held on 8-12-2000. In the said meeting , the cases qf
nine eligible officers were conéidered for promotion to the IFS. In the
said list of nine officers, the applicant’s name was placed at serial

' No.2. The nine officers whose cases were considered by the selection

committee in the year 2000 were as follows :-

1. P. Katoky
2. M. Kalita
3. P.P. Changkakoti
4. R. Bhattacharjee

5. S. Ahmed

i
3
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6. S.K. Bora
7. K. Khargharia

8. Abdul Kuddus

9. R.N. Brahma.

It is learnt that serial numbers 1, 4, S, 6 and 7 were given “very
good” assessment whereas the others including the applicar;t were
granted “good” assessment. The selection committee selected Shri P.
Katoky , Shri R. Bhattacharjee and Md. S. Ahmed for promotion to

the IFS.

12. ’fhe applicant who at that time was serving as DFO, Social Forestry
Division, Bongaigaon submitted a representation dated 05-01-2001
to the Secretary to the Government of India, Ministry of Environment
and Forest through proper channel with the prayer for consideration
of his case for promotion to the IFS (Assam-Meghalaya cadre) by re-
viewing the select list prepared pursuant to the mee;cing held on 8-12-

2000.

13. The Government of India in the Ministry of Environment and
Forest vide the notification dated 8-2-2001 appointed Shri P.Kotoky,
Shri R. Bhattacharjee and Shri S. Ahmed to the IFS against existing‘
vacancies and allotted them to the Assam-Meghalaya joint cadre of
the IFS. This was followed by the notification dated 13-02-2001 is-

sued by the Government of Assam. Subsequently, they were allotted
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1994 as the yeér of allotment to the IFS.

Copies of the aforesaid notification dated 8-2-2001 and 13-2-

2001 are enclosed herewith and marked as Annexures - E and

E-1 respectively.

14. The Joint Secretary to the Government of Assam, Fo\rest Depart-
ment informed the applicant vide the letter dated 29-05-2001 that
there was no merit in the applicant’s representation to be taken up
with the Government of India and accordingly, his representation

was disposed of.

A copy of the said letter dated 29-05-2001 is enclosed herewith

and marked as Annexure - F.

15. After the sleection committee meeting was held on 08-12-2000,
for the year 2000, the selection committee had mg@t in the year 2001
and selected Shri P.P. Changkakoti, below the applicant in seniority.
But because of disciplinary proceedings, he has not been promoted to

the IFS.

16. The applicant submitted representation dated 01-07-2002 to the
Principal Secretary to the Government of Assam, Forest Department
praying before the said authon'fy to do the needful for holding the

selection committee meeting for recruitment to the IFS by promotion
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and for consideration of his case for such promotion. :

17. The Government of Assam in the Forest Department vide the noti-
fication dated 6-8-2002 confirmed the appliéant, Shri Sanjib Kumar
Boré, Shri Kailash Khargharia, Shri Abdul Kuddus, Shri Rup Nath
Brahma, Shri Debiruz Zaman and 3 (three) others in the post of

DCF in the Assam Forest Service (Class - I) with effect from 1-1-2001.

A copy of the said notification dated 6-8-2002 is enclosed

herewith and marked as Annexure - G.

"18. The Government of Assam in the Department of Environment and
Forest vide the notification dated 01-09-2003 published the draft gra-
dation list of the Assam Forest Service (Class - I) Officers as on 01-06-
2003. In the said list, the applicant’s name appears at serial ﬁo.I
whereas the names of Shri Sanjib Kumar Bora, Shri Kailash
Khargharia, Md. Abdul Kuddus, Shri Rup Nath Brahma and Md.

Debiruz Zaman were placed at serial Nos.3, 4, 5,6 and 7 respectively.

A copy of the said notification dated 1-9-2003 along with the
draft gradation list are enclosed herewith and collectively marked

as Annexure - H.

19. The applicant and 3 others filed an original application before this

Hon’ble Tribunal with their grievances relating to non-filling up of the
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vacancies in the IFS. The said application was registered as O.A. '
No.337/2002. It was contended therein that there were five vacancies
in the year 2002 but the Respondents did not take any meaningful
step for convening the selection committee meeting for selection for
promotion to the IFS which was required to be held in the year 2002
thereby causing prejudice to them. This Hon’ble Tribunal vide the fi-
nal order dated 28-10-2003 disposed of the said O.A. by observing
that as per the written statement of the Union of India steps for hold-
.ing the selection committee meeting had been taken and it was ex-

pected that the Respondents will take all necessary steps in this re-

gard as required by the law with utmost expedition.

A copy of the said order dated 28-10-2003 is enclosed herewith

and marked as Annexure - I.

20. Even after the aforesaid order of this Hon’ble Tribunal, there was
considerable and inordinate delay in hoiding the selection committee
meeting. Aggrieved, the applicant submitted representation dated 24-
03-2004 to the Union Public Service Commission with copies to other
concerned authorities to convene the selection committee meeting for

promotion to the IFS immediately

21. The applicant was compelied to file a contempt petition before this
Hon’ble Tribunal against the inaction of the Respondents in spite of

of the order of this Hon’ble Tribunal dated 28-10-2003. The said
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contempt petition was registered as Contempt_ Petition No.14 of 2004.
By the order dated 26-08-2004, this Hon’ble Tribunal was pleased to
dispose of the said contempt petition in view of the submissions made
on behalf of the Respondenté with the observation that the case of
the applicant be considered by the selection committee in the light of

this Hon’ble Tribunal’s order in O.A. NO.337 /2002 which may be held

during that year.

A copy of the said order dated 26-8-2004 is enclosed herewith

and marked as Annexure - J.

292. Thereafter, the applicant submitted a representation dated 15-09-

2004 to the Union Public Service Commission with copies to the other

concerned authorities stating therein that the selection committee | T
meeting for the year 2002 had not been held though long overdue. The ;
applicant, therefore, requested for convening the selection committee ;
meeting for promotion fo the IFS (Assém-Meghalaya joint cadre —Assam L

segment) immediately in compliance to the orders of this Hon’ble Tri-

bunal.

23. The apf)licant, thereafter, preferred a writ petition before the
Hon’ble Gauhati High Court raising a grievance on the count that
this Hon’ble Tribunal in O.A. No.337 of 2002 failed to give any direc- i
tion calling upon the Respondent authority to hold the selection com-

mittee meeting within a specified time. The said writ petition was
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registered as W.P.(C) No.353 of 2005. Similar writ petition was filed by
Shri Kailash Khargharia and Shri Debiruz Zaman, which was regis-

tered as W.P.(C) No.32 of 2005.

24. W.P.(C) No.353 of 2005 was disposed of by the Hon’ble Gauhati
High Court with a direction to the Respondent authority to hold the
meeting of the Selection Committee w1th1n a period of three months
and to make recommendation for encadrement to the IFS with due

consideration of the applicant’s case.

A Copy of the said order dated 12-01-2005 is enclosed herewith

and marked as Annexure - K.

25. The Government of Assam in the Department of Environment and
Forest issued notification dated 25-08-2005 publishing the draft gra-
dation list of DCF's as on 1-8-2005. The applicant’s name appears at
serial No.1 in the said gradation list whereas the names of Shri Sanjib
Kumar Bora, Shri Kailash Khargharia, Md. Abdul Kuddus, Shri Rup
Nath Brahma and Md. Debiruz Zaman appear at serial Nos.3 to 7

respectively.

A copy of the said notification dated 25-08-2005 along with the
draft gradation list are enclosed herewith and collectively marked

as Annexure - L.

26. Ultimately, the Selection Committee for selection for promotion to

:
!
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the IFS in respect of the Assam-Meghalaya cadre — Assam segment
was held on 13-06-2005. In the said meeting, selection for three years, |

namely, 2002, 2003 and 2004 were clubbed together. Pursuant thereto,

three select lists for the years 2002, 2003 and 2004 were prepared.

27. The Government of India issued notification dated 7-11-2005 ap-
pointing 7 officers of the State Forest Service of Assam to the IFS.on
the basis of the select lists for the years 2002, 2003 and 2004 and
allocated them to the Assam-Meghalaya joint cadre. Shri Sanjib Kumar
Bora, Shri Kailash Khargharia, Md. Abdul Kuddus and Shri Rup Nath
Brahma were selected for the year 2002; Md. Debiruz Zaman was se-
lected for the year 2003 whereas the applicant and one Shr Khanindra
Nath Barman were selected for the year 2004. The said Government of
India notification was republished by the Government of Assam in the
Environment and Forest Department vide the notification dated 14-

11-2005.

A copy of the said notification dated 14-11-2005 is enclosed

herewith and marked as Annexure - M.

28. Pursuant thereto, the applicant joined the IFS in the Assam-
Meghalaya joint cadre on 16-11-2005 holding the charge of the same
post of DFO, Nagaon Social Forestry Division and submitted joining
report to the Commissioner and Secretary to the Government of Assam,

Environment and Forest Department on 16-11-2005.



A copy of the said joining report dated 16-11-2005 is enclosed

herewith and marked as Annexure - N.

29. The Government of India in the Ministry of Environment and For-
est issued order dated 28-3-2006 determining the seniority and year
of allotment in IFS of the seven appointees vide notification dated 7-
11-2005. Shri Sanjib Bora, Shri Kailash Khargharia, Md. Abdul
Kuddus, Shri Rup Nath Brahma and Md. Debiruz Zaman have all
been placed above the applicant from serial numbers 1 to 5. The year
of allotment in respect of Shri Sanjib Kumar Bora, Shri Kailash
Khargharia, Md. Abdul Kuddus and Shri Rup Nath Brahma is 1996

whereas it is 1997 in the case of Debiruz. Zaman and the applicant.

A copy of the said order dated 28-03-2006 is enclosed herewith

and marked as Annexure - O.

30. The applicant submitted a representation dated 28-4-2006 to the
Under Secretary to the Government of India , Ministry of Environment
and Forest through proper channel for refixation of the year of allot-

ment of the applicant.

A copy of the said representation dated 28-4-2006 is enclosed

herewith and marked as Annexure - P.

VILGROUNDS :-

1] For that in the selection committee meeting held on 8-12-2000, the
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cases of nine eligible officers of the Assam Forest Sefvice [Class - ]]
were considered for promotion to the L.F.S.. At that time, the services
of only Shri Probin Kumar Kataky and the applicant were confirmed.
The services of the Respondent Nos.5 and 6 who were selected and
appointed to the IFS along with Shri Probin Kumar K@teky vide the
notification dated 08-02-2001 were never confirmed. Therefore, their
selection and appointment to the L.F.S. was absolutely illegal, being

void ab initio.

For that since the entry of the Respondent Nos.5 and 6 into the
IFS was void ab initio since they did not fulfil the basic condition for
entry into the IFS, their continuance in the IFS even as on date has

become totally untenable in the eye of law.

For that at the time of the said selection proceeding, the ser-
vices of the Respondent Nos.7 to 11 were not confirmed. They were
confirmed vide the notification dated 6-8-2002 with effect from 1-1-
2001. At that stage, other than Shri Probin Kumar Ketaky, only the
service of the applicant was confirmed. That being the position, on the
disqualification of the Respondent Nos.5 and 6 the applicant stood a
reasonable chance for selection and appointment to the IFS in the
batch of 2000. In that view of the matter, the applicant is entitled to a
direction upon the Respondents for selection and appointment to the
IFS along with Shri Probin Kumar Kateky vide the notification dated

8-2-2001with appropriate year of allocation.
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For that though the aforesaid grievance of the applicant relates
to the year 2000 and the consequential notifications dated 8-2-2001
and 13-2-2001, since the very entry into the IFS by the Respondent
Nos.5 and 6 and continuance thereof is void ab initio due to non
fulfilment of one of the basic conditions for entry into the IFS, it is
respectfully submitted that the cause of action survives till date. The
continuance of the Respondent Nos.5 and 6 in the IFS is wholly un-
tenable and the same calls for appropriate intervention of this Hon’ble
Tribunal. The illegality vitiating the entry and continuance of the Re-
spondent Nos.5 and 6 in the IFS is such that the same cannot be said
to have become obliterated due to lépse of time. It is respectfully
submitted that the illegality being a continuing one and which
strikes at the very root of the continuance of Respondent Nos.5 and 6
in the IFS, the same cannot be said to have become barred by limita-
tion. Even if it is held otherwise, considering the peculiar facts and
circumstances of the case, this Hon’ble Tribunal may be pleased to
entertain the instant application, condoning the delay in instituting

the present proceeding in this respect.

For that the Respondents erred in overlooking and not selecting
the applicant in the year 2002 and instead selecting him in the year
2004. The applicant’s seniority and overall merit justified his selec-
tion in the year 2002. The Respondents committed a manifest error
in placing officers junior to the applicant (Respendent No.7 to 11) in

the select list of 2002 and 2003. It is respectfully submitted that the
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applicant is entitled to be placed in the select list of 2002 above theg

Respondent No.7.

For that Md. Abdul Kuddus and Shri Rup Nath Brahma were
assessed at par with the applicant by the selection committee in the
selection proceeding on 8-12-2000 for the year 2000. They wereagaded

A
“good”. But Md. Abdul Kuddus and Shri Rup Nath Brahma were se-
lected for the year 2002 superseding the applicant. It may be men-
tioned that for selection for the year 2002, the service records of the
candidates were assessed upto December, 2001. In other words, the
assessments in respect of Md. Abdul Kuddus and Shri Rup Nath
Brahma for the period 8-12-2000 to 31-12-2001 were so extra-ordi-
nary that they could supersede the applicant, who were all otherwise
at par. It is respectfully submitted that there is every possibility of
erroneous assessment since three meetings for three years i.e. 2002,

2003 and 2004 were clubbed together in a single sitting of the selec- -~

tion committee on the same day i.e. on 13-06-2005.

For that the procedure adopted by the official Respondents in
finalising the select lists of 2002, 2003 and 2004 is not contemplated
by the Rules and Regulations governing the field. Selection for three
years was conducted in a single meeting of the selection committee
held on 13-06-2005. The procedure adopted is in contravention of the
provisions of Regulation 5 of the 1966 Regulations. The same has viti-
ated the selection and appointment of the Respondent Nos.7 to 11 to |

the IFS.




For that the official Respondents committed a manifest error in
allotting the year of allotment in the IFS to the Respondent Nos.7 to 11
as well as the applicant. Rule 3 (3} (ii) of the 1997 Rules clearly pro-

vides that the year of allotment of a promotee officer shall be deter-

MWK&&W

mined with reference to the year in which the meeting of the selection

committee was held. The official Respondents erred in taking the

year 2002 as the reference year for the Respondent Nos.7 to 10 and

2003 for the Respondent No.11 whereas the reference year in respect

of the Respondent Nos.7 to 11 and the épplicant ought to have been -

2005. Consequently, the same has vitiated the year of allotment of the

applicant as well as the Respondent Nos.7 to 11.

For that the official Respondents erred in not including the
applicant’s two years tenure in the State Forest Service College,
Burnihat while computing the period of continuous service under
explanation-II to Regulation5 (2) of the 1966 Regulation. The official
Respondents consequently calculated the period of completed service
as on 31-12-2003 as 21 years whereas it should have been 25 years.

Same has adversely affected the yeér of allotment of the applicant.

For that the action of the official Respondents in assigning the
year of allotment in the IFS to the Respondent Nos.7 to 11 earlier than
the year of allotment assigned to the applicant is wholly illegal and

untenable.
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11. For that in any view of the matter, the impugned action of the
Respondents is wholly unsustainable and the same is as such liable

to be appropriately interfered with by this Hon’ble Tribunal.

VIII. Details of the remedies exhausted :-

The applicant declares that he has exhausted all the remedies
available to him and there is no other alternative remedy available to

him.

IX. Matter not previously filed or pending with any other Court :-

The applicant has not filed any ofher case/application before any

other Court/Tribunal regarding the present subject matter.

- X. Relief sought :-

Under the facts and circumstances, the applicant prays for the

following reliefs :-

(i) For a declaration that the éntry to and continuance of the
Wthe [FS

Respondent Nos. 5 and 6 is illegal, being void ab initio ;
~ .

(iij  to set aside the appointment of the Respondent Nos.5 and 6 to
the IFS vide the notifications dated 8-2-2001 and 13-02-2001

(Annexures E and E-1) respectively;




(iiij to direct the Respondents to consider the case of the applicant

for selection and appointment to the IFS for the year 2000, by treat-
ing his continuous service with effect from 1-11-1978;

Alternatively :-

(iv) todirect the Respondents to place the applicant in the select list
of 2002 for appointment to the IFS ahead of the Respondent No.7,

by treating his continuous service with effect from 1-11-1978;

(v) to direct the Respondents to allot the proper and correct year of
allotment of the applicant in the IFS treating his continuous ser-

vice with effect from 1-11-1978;
(vi) any other relief/reliefs to which the applicant is entitled to under
the facts and circumstances of the case and as may be deemed fit

and proper;

XI. Interim Order prayer for :-

The applicant prays for an expeditious disposal of the present

application.

XII. Particulars of the Postal Order :-

Postal Order No. : 26 G 326727



Date : 11-09-2006
Issuing Officer - : Guwahati GPO
Payable at : Guwahati GPO

XIII. List of enclosures :-

An index showing the particulars of documents enclosed.

Verification

I, Shri Mamat Kalita, Son of Late Gopal Chandra Kalita, agéd
about 56 years, by profession -service, resident of Village -
Lakhiminagar,Guwahati - 781 006, do hereby say that I am the applicant in
the accompanying application.I am acquainted with the facts and circum-
stances of the case. I hereby verify that the statements made in Paragraphs
I to XIII are true to my knowledge and that I héve not suppressed any mate-

rial fact.

I sign this verification this the 26th day of September, 2006 at

Guwahati.

Movnad Kal2da

Applicant

Guwahati, the 26th day of September, 2006.
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Tl " rtzznzshl Shekhir ¢ 1.3.13844 -.,4.,1969 le11.1322  ~do- -
Cmoozabasty (x.acha-m , : A -

Y%, Praf'_v S--tnckur 1.7.19-2-3_

(;i~...a-_.3r) T
1%2. " Jogznis. Noth Sura- 1.£.1544
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J-4 ‘ - T y the Govt,  jost scrvece. | - 1S.To () S
. A - oo ol service, | iClass-I, - . . -
1 - . . - .
g ot 2 3 4~_~ i3 5 7 i 8
i 1+ Sri Chandrz Kanta Das, 1.6.1942 " 2, 4.1969 2.2.1969 Yos -
" (Nagaon) . fu T - ’ L
x2«  Sri Prabin Kr, Kotcky, 1.11. 1952 27 2.1975 R PEEE ~ do - -
T (Sibsagar) | . ,
3. " Momot Kalita,Kamrup 1.4, 19:)0 31. 3 1972 1. - do - - -
4. "  Prasanta Pran Charg- - 11,2, 1981 11,2, 1981 \No.’ - -
= - kakati,(Kamrup) > LT . . T .-
) 5. " Rajendra Nath_ﬁancwal,, 1.3.1942 1.10 1963 -21.10.1981 Confirmed ST(P) - .
: (D" ergaAu) : ;-\;; cL Y _ 0\8,@ B::;w ‘ : i . 7 s C"ﬁf’ v et . ) .;
6. "  Ritesh Bhattacharjee, - 18.5.52 1. 5.1977 6.1.1981  No, - - '
: = ~(ﬁlorugarh) - ‘ : L.
3 Md. Safigudcin ihm: c huSc, 23.3.1959 6.11, 89 6.11.198" . —dos - _
' i ] (h=”rup) kLT S o ' o )
Srl ‘Sanjib Kr.oora, L _1 1h1958“6 3364?3 Lo 6411.1981

13,

" I\allash Khemh‘“ria'
R M-SC-(JOrhat) '«'g‘,,

E -o-.«up}f"’ Y me B s -

~ ?"~ j\r‘.‘g_'-;, =

'GBo ngai gaon) 3

e e ER 27 E Gl SRSt w,«.«)

Debiruzgkaﬂau,
“"l'

s TS5 Dibrugarh) | 3'“

" Mufakkar W1, E

<o Ao Srl Khanindra Nsts Sarman, “1.1.1956 %1, it 1982
: o MOhendra%Nath,Quara Py SR R A¥g Tay

Abdul Kudddﬁ(f\a‘ bari) |

4 o “1956*411.11 1982
P ‘el ‘.’a«,,

: J\-lx 'w‘* -

"19.1. 1959 R 1. 1982

n - Arup Kumar Das,(Kanrup) 10141957 510 114 1982

(Sibsagar)
GWWﬁﬁﬁlw ~ Govy.

g

10101982 =

e 5 1 1982 oS

1. 11 1982

-da- ) ;

1.11.1982 ~do=~ -




s s = 2 - "
1 2 . - 5 T 6 7 8
| /‘ 17'~ Sri A’nar‘: Qra ‘7’ '*x)aS,; :-—“‘.".'.4-:_ S} . 20 401984 ' NOQ - .. - -
“(Kamrupj =+ = LT e S o
2 © 18, " Ranjit CheGoswami, - 1:3-1.1956 —dn
. | Barpg.t:) a o Ai‘“;w*_” . ?0.40 1984 ffo— - -
19, m Hemkant sy Talukdar 31 12 1961 2. 4 984 a e _
e Kamrup) ’ } 1 2.4,1984 —do- - R )
200 " Chitta H.an_]an Bho‘.ra, 1 1 1956 , 26.4. 1930' 2.4.1984 -do- S.T{P) B
- Darrang) ' . , : * -
o
21. n A"’)l‘it ‘(I‘. DaS, . 1.30 1961 o“'. 1984 7 4 Q9 -
(Sibsagar) L oo 1984 —do- S.Ca --
- - 22+ " Machwsudan Stnha, 1309, 1756 2.9.1984 T 2.4,1984 _go
CaChar), -i., : @ I o T - -
23, Md. Isfaque. nhm%»:(K=mrwp) 62501957 ° '2.~.1984‘ 2.4,1984  _go. - ,
24, o Faizrul Dakw: wmahn, . 21 S5.1959 .g.4.1984§,4, 1., 1984 -do- -
(Kamrup} ) Ty o :A Wt T o .. e ‘-v“ - . | o ———
25, ‘sri Hiranya Kr, Sarma ':i:5;1,1961'; | 8.3.1985 - _qo -
] s (Nalbari)‘ ’ AR 28, . 1 do
) 26; "

Pradlp Kr.
,,, » (Nagaon) .
Firdus A]:i Ehmed\_-
(K'mrup)“

: T .:Goooi
) akhim*mr}"wwa'w“‘w“'

Ranjan Kr, -das, (wKamrup)

6.12.1961 1, 4,1286

. 31. Silip Kr ﬁ:s,(aachar) 1 4, 1;59 e 1.4 1986
o PN e ‘ 3‘
: .32, %suddﬂnlaarbhuyan,Aj A ez 7:4
* T Cachar R | :
foa il e R %
& ﬁaﬂ%* - S Big o
- — - éa*;l. wv . A e - - e~ -

20.3. 1985

20.3.1985 "

123
. u-dO- -

e 4 v s

“do“' n;.w

Promoted to tBa.

ool ErAnk. ofocp;with“j’j [
Sa Co iiais fieffect:From 2, 5, g o
- ' as per reservatior

o T "~ act, .

Contd......3,

R VLT o i SR e § S R A P




"g;>27 - -; ;

] 2 3 4 ... 5 .6 7 8
' 4 32 sri Mohesh Ch.Kalita, - T 1.3.1958 1;5.{992f“ 4.3,1986 T TNo - -
; T (Xzmrup) : T e .
3:p Bde Jorges Ahmed,(Jorhat) . . {.a, 1986J 1.4.1686 . —do=- - -
i 2=_ Sri Swapan Kr.Seal Sarma .. .. T 1. 5.19837{~'j 1.4.1936 i3 e O - -
‘ (3hubri) o - __\j"' L S T A
¥e " Jatindra Sarma,(Nalbari) 12.8.1963 1.4.1986: 1.4.1936 -cdo—~ - - -
37. Md. Hifzur Rchman Laskar, 11,1953, 1.5.1976 °  1,4,1986 ~do- - - -0
(Cachar) | A T ' . : -
Y. " Aftabuddin Ahmed, 1.11.1958  1.4.1956. 1.4.1936 ~do= - - L
- " (Kamrup) ‘ ST - o
_ 3. 8ri Sukumer Mzmin,{Ka mrup)-ﬁ,1i7.19§1 2843.1931 .. 1,4.1936 - -
3. "™ Am2l Ch, Sarma,(Kamrup) 1.11.1661 1.4,1986 - 1.4 1986 - -
€4, Md. Sclmasn Ucddin Choudhury, 2w.12.1962 1.4,1936 14,1936 - - )
s (L~cher)' - ' S
j _%2.. Sri Rajib Kumar D=§l ‘._ 12.10.1964 1,4,1986 1.4.1966 ~-Cd0m - Psinited to -the —
. (Kamrup) =7 70 <= - . : : ‘ rank of DCF.gs //V
. . - - . . i . A ety g ;:4_,: s . . . . . - . n . S
3. " Kunja Hazarika, .. .. __,30.10.1962H1.4.1g§91*: 1,4.1986 . Per reservatic L
LA ' See sy : 2:5.90, AL

(Sonltpur) ?;Jf“;*"

oo
SRR »‘,: . AT FRIE R

rdmo;quon to e
jhe.rank of ACE,

-Khag;nwra Na
(Lakhimpur)”

190, {943 2.4.1965 o7 . 6.:0 1036
n\;QJ,n NahanG-,(Nagaon) 16.1.1962 13.11.1936 ~ 13.11. 1986
U9, 1966 h14_11’1986f??ﬁ4.11 1986

rahma N=n'*a P:tlri, :

&C. " Chandra kr. Bc-a,u; o Ba3, 061 14, 11 1986 18.11.1906 a0
g el T (Nf QQOP) - N .
¢1: Md, Mazrdul Hussain, (Nalbarl) 1. 1G62 13 11, 1986 13.11.1986v —~do=-




K T

- c - ‘.4 - he

1 2 3 - - 4 ) 5 6 7 I 8
& % ord ?§°§“ta Birbor”ah : Ni1é}i}.1¢e$ 12,11, 1086 Confirmeq
-~ : 1bsagar o . F R - =

, &3, " AJoy Deuri Bharal ~ 12.11 1986' 12,41 Pl

¢4. " Bankim Sarma,( Nalbas 1) 3.10. 1963 1. 1 1987 1.1,1587 No - : )

¢3¢ " Gohin Ch, Bora{Nagaon) 1 1 1987 1.1.1987 No - - .

66, “Girindra Nath Adhikary 1.1.1987 _

(DnUbI‘l) ’ ’ ":'!‘ <7 . .' 1.1.1987 -do_ - - l .! & —

7. Md. Muklesh Ali,(Ezrrety) 1.1. 1987 1.1,4087 —~do- e

60. Sri Asharys Moi Go swami, 15.4, 1987 1 - o ti
- - (Dibrugarh) Ve 4.1987 ~do~ - - "

€9, n Rajen Gboud?qry 28.4.1904 8 4 1987 87

‘(Sonttyur) . ; Sod 108 mde= - R |¥

70, n -Jlbannnaa'“e arika, 11.4,1950 4 19 7 12,4, 108 " dox o o o

) (Joerhat) _ X g _ 8 T f?oQ - - )

71§ " Joy- “Singh- Bey, SET 20]48;50'7;7 5 1986 . _ T =

. . - 4 ..:,' - Yeize gl L L4 3 14.4. 1957 —-do- T. b
- (KarleAngIong)'~ : LT e = - s 'PH' ?:g?oggdjtg ihg f f/f
Anlrudha Bay,(Kamrup) B ' 13.4.1987 —doe - - 15. 2. 9%;?% pZi .
Dhat : . reserva DN _ Ast o

xﬁaﬁaﬁuﬁ:78 Md. Ahmednlbrahlm Shahxun,f”
; Abdali(&éﬁfﬁp)%

X : S TR T e ”
_ '79~ Sri Amiangshu Shekhar
" Chakreborty,(C;char)

- e

‘(Cachar)"

fSatya

Mrldul qu

v A

AJlt Xumar ¢z
(Dibrugarh)

Al

r ta'De'
‘(Karlmqnvj)*%

o Nl
goi,

A.‘!})

»_: W’fﬁ

1b 11, 1987

wgiimd 2 .10 1992
oF ; 7&4. - sy

1.11.1992

£ -d@— "% %~

M«Ar S

édo—.

STy €

%ntd. L X ] . 5. @A

D S
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s ‘ 80,7 St P; 3io T;-_-;.akur, 1.7 ' _.4. 15 £ 16 10 199£ .
-~ T~ St e S e ‘m__ T e

R 2 vibshgar; ,
81, "™ _ocaencra MNath Bura-
gohain(Zibrugarh).

';~Sukles~ar18ardoloi»-4 e

“(Nagaon)- RN

CakgE sy
ﬁ““eri Ke_nta,;

.6 1944 20441569 4.1.1993

1

1. 4 1945

wirindra eth Bevbaruza
( Lamrup)
Bhobatosh Zhattacharjs 1.3._19_45 !

\Ccchar) - ‘ - '
- Mohini Funmar Saikia, 22.7. 1950 1e241971

_"\Na:aon) e . ) o
" ddhal Crand-a Kalite, 1.4.1947 1.4.1971
- {Kampup) ' ’

-
-

sz.&di’ 1992

S - B8 " lohentra Jzth fora, 1.2,1947 1.4.1971 - oo 10 1990
' (Tolanat) : S Ly G

q 8%. %  Sushil Kr.Talukder,

. i

1.8.1945 . 1.4.1971 o8, 12.1992
90, 24.9,1946 1,4.1971 :33.10.1992

' QA B 1.7.,1947 1.4.1971 9 1993

92 "  Chshdra ¥anta Gogoi 1.7.1945  1.4.1971 ,12.10:_1992.;“'_” e | |

()
(Zibsager . , N - Ln N
93, o Deegzrath Dakay 1.5%.197.% 31.2,1972 23.10.1992: % = : - -
(Zibrucarn o : , o . - !
*9% "  Ananta Xam chuyan 1.3.1947 © o 31.3.1972 1_9._10..1992... - - ’
- : (_I’amrup) . R . R e - “”h , - - — .- - ~ .
65 "  Karuna Jogoi, 1,12, 1846 . - ~31.3.1972  29.9.1993 - Neraned w4 ' -
{Titrugach) | R conkdesrests o\
bt o i - N . : -: . e 3 m \\\
- O 9 .
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! 2 _ 3 4 5 6 7 8 -
9¢s Sri Subhssh uh.Khataniar 3 3 1940 =-31.3.1972 12.10,1992  Confirmszd -~ -
’ (l\ﬁmrv,,) ' LD Al e e mronieT S . aS P.Df o - R
,‘ 97, ™. . Prafil:: Ch.-a*ﬁé{;—""*b ;1:1(‘0_ 32.3.1673 2?!21:10;1992 4&,' - -
( K:mr“'\ o B i V .. : : :: .'.r ‘- i ' ' A ' ~
's8, n Ashok Rr. AMisra, 1 9 1930 . /31.3.1993 ~ Y 20 - -
(Sonltpur) o T a1 . | ‘g
99. #  Bijit Kr. Dhar,". ':;1.10.1948~ : 1973  30.10,1992 . _do- - -
(Cnchar) IR it g: -
100. "  P.C.Ghash, (.JnUvI‘l) 1, fw 1947 ‘ 31 3.1973" 12.11,1992  _dc- - -
101, Rznjit Kr,Patcwary, 1.6.194C s 31.3.1973 17.5.1993 ~Jo- - - Te. - .
(”amrup) . . - 4 }
102, % _D,2,Dcl ey(La.-: impur) 1.9.1951 31 3 1973 2,11.1992 ~doe S.T¢(P) ~-Promoted
N ' . - ;o - T on reserva- .
SR D e . . ""{ o - 4_. s - i . . h i s o
163. " Tirtheswar Saikia, '1.8z1952 o 3.3.»0?4 23,10.1992  _do- S.T.(P) t—gg_cu ta B
{ Dibrugsrh) TR .
10%, N Surzsn 2 o(uoa‘para) 12 1° 1947 3 3.1974 26.10, 1952 —~do- S..T.(P) -~do=" ) )
105, " Theneswar Das, 2 1 1944 3; 14 11 1967 2441241992 ~dc- S.C. ~de-. 3 .
) .-  (51bsagar)-_iE,$° i : . N " //r
106, " Nilmoni Nb*al 1977 12.10, 1999 No == 8.C, ~do- T
(R=mruo) e e - CmA L e
12,10, 1992‘—‘;ff'd'o;'

Sh=nxcr

3;%,/ B
Rsen e by

Laghat)

Lo 4

i abé Kumar Mal=
jSonlupur)

Y.C.Deuri,(Dibr

[ et e S

dagChandra Daé,

kar,

ugarh)

« . T e TR T

sy CGiReBoTo (. Kokrajhar) i

2 2.1959

1 11.1945

1995

i e e S oy S,

- O

L
m:f“%srwcw
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S.C.
S.T.(P)
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J'B. _3ri rnvd-nﬁ Te_on
e A.X,3arma,( Kamrup)
sptellonas)
I ol A
Sarma, (Nagacn): iuf ’
Ut a;(Sibsagar)* PREE
L REAor s e i Rl LR EIEE
] hnwr;é (Kam up). ,'v30 5.194%m¢h‘ _
"?xaxoty,(slbsagar) t.11. 1950 I 3. 1974
t 5. Dzs, (Kamrup) .3.1949 o “3;3;1974._
, ' " “"Lokneth Earuah,( . 1.11.1950 . 3.3.1974

'(51557’0::1') . oL - . i
- Haren Deka; \ ¥ 1lb°ri)’ 1.3.19%2 . 3.3.1971'
n

Late d

«. _P.K. iiansria,(llzgaon)  1.9.19:8 3.3.1574
% 124, # x0T ush.{Dibrugarh) I.3.1930 2,2.,1674
i 125, " A, Matlab,(Songaigaon) G.<.19<3 ‘ o.-.197~
; 126, "  P.C.:zruzh,(Kagaon) 1.12.1950 ° 3.3.1974
$27. ®  13.N.3het acharjee, 7.1.16%0 3.3.1974
\_CQCh
128, % - . oy, (3Shubri) ' 1,3.19-9 3.3.1974
129, KeN,Chztia,(Sibsagar) 2%,7,1948 3.3.1974

H. Ko Saikia,(Sibsagar) 1,10.1951 27.2.1975

131, ® R,K,zhereli,(Nagaon) 23,3.1951 0 27.2.1975
27.2. 1375

-
[
o
.

i 132, ¥  fEapaer Sira,{Cechar) 21.1.1920
P 133, & I ioghocunery,(Kamrup)  20.5.3951 27.2.1675
el 134, » P.X. Dsuri,(Diprugarh) 1.10.1949 27.2.1975 " Promoted of -
T qa3s, m s, I.Ammed,(Sibsagar)  23.7.1952° . 27.2.1975.0° _reserved gu
s . Seled S5 Soasme

43¢ *  M.C.Sarush,(Lakhimour) $1 1958 ~ Y 1R 19767
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3 . . . 4 ‘ 5 6 7 - 8 .. \\

T 2 .
1}7. Sri NNC,“IE%J_.}“‘Fi,_SI\_JEJ‘.I?ari)"‘ 21,1954 o5 1501976 ... . -- 1995 Confirmed ' Bindu - -
"aa.“’"' J. N.Bora, »iagaon) ‘;,.:.:3_”1_(_;,"4“ o 14441970 1995 .féof'f*’ . _ i ’ SR
. f2es " C.R.Das, (Kamrup) - 7 1.t 1947 -f;’-,"_f 1.4.1970 - 1995  ~do=- - e
8. " M.S.UL Laskar,(Cachar) ':1“.1947 31.3.1973° ° . 1995  -do- | Muslim -
s44, " MM.Deka,(Kamrup) .~ 10141951 ’ T4.5.1976 ° 7 Sl . 1997 =do= .. Hindu R SR
140. " H.K.Goswami, (Kaznr\-p) 31.3.1951 %,  1.5.1976 -7 L 40977 ‘odo- | =do= T
443. " S.N.Gogoi,(Sibsagar) - 19.8.1946 7 1.5.1976 - 1997 * ~do= T _do= T e - ‘ o
i 4a4. " Piar Ali,(Kamrup) 1.3.1955 . 1.5.1976 1997 -do- Mdedim = R
145, ." Jahindra Brahma, - 2.5.1951° . 1.5.1978 1695  ~co=- © 5.T.(P) Promoted
. (Kokrajhar) - - R S Coe - against re-
146. "  Syed Muktar Ahmedy™ > R.12.1951 T 1.5.1976 - '3985 - ~do= Muslim. |. servation
' Nagaone . ) . . quotat .
. q47. " S.K.Ali Ahmed,(Dhubri) 28.10.51 . 1.5.1976 T - 1995 o don o
W 1.5.1977 \{arch/*l?v‘} edo= - . =do= =

448, " . -Bhupendra Nath Talukﬁar 16.9.1?54 o
- _A(Barpet:).__:' L e R
S, K. Baruzh, (Dhubrl) 30 1. 1954 'f <9, 1% *f;-do- 1999< " dO=-

Akbar Hussain,(Nagaon) 28 1. 1950  =do=-
Rong Deb Nath (Cachar) s2 1 1753 ¥ ) * - wdo=""

~~.,...,

'Tripendra ua umatary,
h

,‘.:\ N 5_1?%\ :‘g.'&,‘},—m qs-

i,
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~reservation
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B T

P.N.Chutia,(Dibrugarh) 23.2.1253  1.5.1977  —do= 1999  -d

Syed insar Al1,(Dhubri) 23.11.1754 L 1.5.1977 -do=- 1999 -
Tarun Gogoi,(Dibrugirh) 28.2.1937 f, 23441978 = 2A0~. 1999 :
RfP.Das,(Kokrajhar).l 1.3.1952 - 20.4.1979 Sept/1997 - Promoted to
i . B - : - T : ':"OCOFO as
reservation

-act.-
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THE GAZETIE oF 162)a)

o T 1F.No{17013/02/2000-IFS~lIﬂf _ . =
B Y A Government of' India ' '
L ;5g¢' ' Ministry of Environment,and Fores§5'
';y,ggﬁ%fi : ¢ o Co ) Paryavaran 8havan,

i 7 - CGO Complex, tcdj Rd[}
. ‘ + New Delhi - 110003 h

' Dated, the gt February, 7001 1
, - NOTIFICATIoON R X ;
In exercise of the powers conferred by sub—ru]e(l)fcf
Rule 8 of the Indian Forest Seryice. (Recruitment) Rules,
1966 read with sub-regulation (1) of Regulation_Q of “the
Indian Forest Service “(Appointment by Promotion) :
, Regulations. 1966,  the President js Pleased to 5
- iumediate

effect

PPOINt mith

the undermentioned three ‘officers of “the
State Forest Service of Ascanp to the Indfan Forest” 54, yfrq
o against existing Vacancies and tgq allocate them o »the
ik;,..hssam-neghalaya Joint Cadre of the Indian',Forest . Service
‘&ﬂ“ undep sub-ryle (1) of Rule 5 of,theilndian.Forest_ Service
<Qﬁ” (iiﬂZe) Rules, 11966 e ‘ -
A . . : ! o i
%/ ), ' S.No. “Name of the officer . Date of Birth "y
. A . —— . — B ) s
L* e 01 Shri P. Kotoky: o 01.1%.1952 N
N LA}, Shri R. Bhattachar jne 18.05.19472 - <~
Wbl 03 Shri S. Ahmed 23.03.1959 -
M ’\ ' A ;'-Lf
: ! -! : "
. v ' ( R.Sanehwal 3
S S L - Under Secretary tq the. ‘Govt, oft India
i oL '[9'3' -m A o . , . . t‘::‘"’ , N"z:;z ;&%&i
S e T . : R : e
\ oy The Manager, R : o
- /;i’?K Govt. of-India Press, e
Nk, ATy S

Say - EARIBABAD (HARYANA)
.‘~ :.-‘ b ‘7:““ A / . .

T With a copy of Hipgj Versiong
.“;\;‘4‘ (YN s . s ’ ) b
ﬁqﬁ%ﬁijOpy to:
1.7 ' ' . : '
1. The Chief Secretary. Govt. of Assam, Dispur, . :
2. The Chief Secretary, Govt, of-Meghalaya, Shillang,
3. The Secretary.'Forest Department.‘Govt.
4, The

of ‘Assam, Dispur;
“of Meghalaya K

Secretary, Foresﬁ Depar
Shillong, - ’

5. The Principal ChieF‘Conservator of Forests;
Guwahaty, ‘ .
6. The-Principa] Chief.Conservator of Forests,.Govt. of
Megha]aya, Shillong. . o
The Accountant General,
« "The Accountant General,
9. The Secretary..Union Pub

! House, Shahjahan
10. Guarg file.

tment..GoytJ

Govt, of Assem.

Assam, Dispyr.
Meghalaya, Shillong, -

lic Service Commission. Cholpur -
Road, New Delhy. ' '

S
3 (O A ANAY
CAOVE

(ﬁR.Sanehwa? )

Under Secretary to the Govt., of Ludta

o

CerlrOE gp e e WD

R o ]
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4 '”‘wn4:%,§>i4fY.\ A
; __ GOVERNMENT OF ASSAM " ok H b
- . ‘FOREST" DEPARTMENT szz'DISPUR Eop 3
i TP ' i i @VX by
N 2 = ¥
- o i E
T I & b i
. éﬁdﬁ_“ Dated Disput the*13th February/zoal. !

NOYFRE. 109/94/Pt_1/116 t  The following Notlfidétion'ef Govt.gf India

the. I

7. Regul
-President 4s pleased to
+three officers of the State Forast Service:bf
Farest Service. against existing vacand¢ies 4nd:
Assam-Meghalaya Joint Cadre ‘of the Indian Forest®
sub-rule (1) of Rule S of the IFS(Cadre)Rulos 1966.«3 Lk

is reproduced for general information.

" Notification No.17013/02/2000-IFS—II, dtd.Bth February,2001,
issued by the Govt,of India,Mlnistry of EnvironmentﬂandrForests.

Ty £ Xy
N - NOTIFICATION - ﬁ.' ﬁi

1

In exercise of the powers conferred by subhrule(l) of Rule 8 of
F.S. (Recruitment)Rulés, 1966 read with . trbireguiation(l)ﬁof
ation 9 of the IFS(Appointment'by Promotion)Régulations, 1966, the
appoint vwith immedists effect. 4HdﬁﬂuﬂeEWdﬁh4unbﬂ
tzsaam .ts"the Indian
;allocatel themito the .
?Service&undeﬂi

&f}ff %i fés} - e
-S,No. Name of the officer S Date“of Bifth iy .
! ) . LS ! i '

-8l Shri P. Kotoky PR 11w
02 Shri R, Bhattacharjee - - .. 13-05-1952
L83 'Shri S. Ahmed Lo 3 f . 23-03-1359 /
- o l
.' PR g
5 L . Sd/n,R. Sanehwal, -

B ’ : Uhder Secretary to, the,q?vt-

o ‘ “ . - . - ; z& 'i"’,&' .

H N ' W
Joint Secretary t0fthe Govt.of A_gam,
N . S &b;orest Department,Dispgr !

'Meﬁo

Copy
o
le .

r '2 _; The Accountant General(A&E)ASSam,Beltola/Maidé
' > .

NOQFRE' 1.9/94/91'. 1/116'Ao
to z--“'

. "‘ /.~ \4 ':':?{-. . ‘_ \ ;
mgaOﬂ,GuwahgtL\QSQV"“

‘The’. Principal Chief Conservator, of Forests,Assam,Rehabari,wwﬁA,"n
Guwahati—a. i i ALY

: ﬁﬁ%% ;q ‘ g'
% Tha- Principal Secretary to the: Govt.of Me@narays F%&est@@ndb**‘ B
Envi:onpent Department,Shillong. g ﬁ’un" *ﬁ g% SRR P
'The‘BtinﬂiPal Chief, Conservator of Forest%fGOVt-Of'Meghélayalvu~~'wkf
Shillong, gl T T
: §&J&f7 ' y)
.«‘The Under Secretary to the Govt.of India, Ministry of o I ‘
- . Environment and’ Forests,c.G.O.COmplei Lodhi Road, “é g% \
'New Delhi-110003., G .
The Chief Congarvator of ?0r@otﬂ(80ﬂinl Foreatry)aagam,,’ -
Guwahatl-24, ) it
= r '"’5----'»3;1{.;..-“. ““"r-v-. b :
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"50 ANNEXURE =

GOVERNMENT OF ASSAM _ o 7' :
FOREST DEPARTMENT $3s DISPUR: : , 4 (@

A o
L R o

- ot »('*

. NO.FRE.109/94/pt-1/147, Dated Dispur, the 29t May,2001.

From s Shri A.B.Md, Eunus ACS, wE
Joint Secretary to the Govt.of Assam.

S“lri M. Kallta' ) %

Divisional Forest Officer,? Aﬁ 5% ’ A?
Social Porestry Division, Pt
Bongaigaon. o iy ; ‘
Diste Bonggigeon.Assam-ig §§ S ;
s O i
fos i
Sub : Appeal for promotion ‘to I_ e ;
’ T X
Ref 3 Your representation No.A/BEB/P.Eile/Pazt/1167,
dated S-1-2001. ‘ . '
sir, ' ! ﬁ% R
fyour repreaentation

e R
dated 5-1-2001 has been received from the« rincipal Chief
~ "3

]

i

!

!

§
Conservator of Forests ASSam vide his letter No.PE.24/36/2K, g
dated 25-1~2001 and examined by the Govetnm%?t and found that é
%

1

-

e g oA
your main grievance is non-inclusion of . youx nama;in the select
1ist of 2000 for appointment to I.F.S. byg

of tWwo officers who are junior to you.};e | é% éﬁ
| 1o AB rega‘ds,_ﬁ‘?,ﬁhcﬁiﬁffnm p&% ;(},6) o
, representation 4t is intormeld 'éthat:fU.P_.st:gygw 41_;;%3:1 & , i
1 of the race of dropping of ‘the:, departmental ptoe%gdin ?%gainet
you vide Government letter NO.FR30102/94/P -r/se. dtd. 27-11-2000.
' In the minutes of the selection committeeamaetin

Lee m ggheldfon 8.12.2000

there is no mention of pendency of aepartmental proceeaing against‘

' ,";"'&’”

2+ As regards your’contention at para (7) ot your - :
representation it is- intormeqd. that the: above-mentionea departmental

b
proceeaing was drawn Up against you on ;hgioasis;of allegations

received trom Political(vigilance cell)bepartment. Therefore.

atter. dropping of the depar tmental proceeging, the Political

NG A
(vigilance Cell)Depar tment was requested.

40 furnish a revised
vigilance report.. But, by the time of receipt of : the vigilance
.report, the

meeting of the selection committee was over.

3¢ AS regards your contention at paras 8 ana 9 of
yogg representation it is informeqd that the selection committee
.recommended the name of the officers on the basie of overall
assessment of the records of all eligible officers.;

T it LR LU P T
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As regards your contention at para 10, it is

informed that the Vacancy due to death of D. K. Basumatary

occured in September,2000.. Hence this vacancy«was*notxtaken
c§
into consideration during the:selection committeefmeeting held

on 8~12-2000s AS per the I.F.S. (Appointment by pxoﬁo%ion )
Amendment Regulations, 1997 » the number : of vaCancief shall be
determined by the Central Govérnment in*consultatiog with the
State Government and shall not exceed the! nuMber of substantive
vacancies as on 1st day of January of the year in which the

meeting is held ", Since this vacancy occ ured: afterf1-1-2ooo,

o i‘-i»J
it will be considered in the next selectien eommiftee,m@efinq
during,2001.

The number of vacancies du:ing 2000 Lvas determined
by the Government of India, Ministry of: Envitonment and Forests

< e
in consultation with the State Government. There were; only

3 vacancies during ‘2000 ( as ‘on 1.1-2000h) as‘determined by

-{ ‘;ril

the Central Government and adcordingly selection committee
considered 3 vacancies only..

, O .1h&
In view of the position, stated above there is no

merit to take wup the' matter with the Government of India for

. Yours fai thfully, f*

. i
,{ \9 ﬁ . t“,.z &

Joint Secretary to
j& Forest:

Memo NOJFRE. 109/94/Pt~I/147-A. Dated Dispur the529th May,2001.
.~‘§a t\ S ,ra-

Copy to the Principal Chief Conservator of Forests,
Assam, Rehabari,Guwahati.g with reference to his
letter No.FE. 24/36/2K, dated 25-1-2001. R

0
W

e

By order'e;c.,

Joint Learstary g Lt UQVLQ@F Aseam,
Forest Depertment Dispu
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hﬁ'datu '

R
ich

14142001 pose or O8F meu, pUImsn. Nt
vidy No.FuE.99/864g90 *
. dtd.. 12.6.2001. 4§
Js Shri Kailash Khargharia, DCF 1¢1.2001 e 3%
. oE AL
4¢ Shri ubdul Kuddus, OCF 14142009 I ¥ | :
; o
« Shri dup Nath Brahma, OCF 1+ 1.2001 0w % §§ ;
S« Shri ‘Osbiruz Zaman, ocF 1.1, 2001 e =0oe % B
74-Shri Arup Kr, Oas, OCF - 14342001 Pust’of OCF madu parmancnt '
8+ Shri Hom Kantg Talukdar, . 1.3.2q01;-;,' ; 38 % i i
- DCF‘ ' "' . . o ”%2 ;“11
\ 8. Shri Chittg Ranjan Bhobora, 1.3,2001 © 7 Dy i :
i DCF. ’ ' ’ - s fi4
| 3d/~ 0.8, Hagjur, ‘ e
SuCratary to the suvt, or Agsum,§§
Forust Uipartmant, Ui apur,. e
Mumo No,Fie, 64/97/174-&, Oatud Diapur,;thu;ﬁthgﬁuguy$. 2002,
Lopy tu ia : A N £
10 The Accountant Ganaral(n&e),ussam,Noidumgaon,aultdla,EGuquyti~29.
- 2) Thg Principal Chiof Cansurvatur af Furests, n8 sam thabngi38Uuuhati—l.
3% Tho Chice Conscrvator up Forssts Uildlifo),ﬁssam,ﬁuhabari,Quuaheti-e.
4) Thy Chi s CunSJrvatqr 9f Forostg Torritorial)vusacm,Panbazar,Guuahati~1.
5) Thg Chi.f Consorvatar Of Furuatg Sucial Forustry);;nsgam,.;po Narongd
toad, Guuahatiemq, Lo SRR
6) Tho.Chigf Cansurvator uP'Furuats(Rusunrch, €ducatiun and Warking Plan),
hssam, Guuuhati-zd. ' o A o
73 Officurg cincernod, A i
8 The - Duputy Jdroctor, .issam Govt, Rruas, Uamunimaidcm,?ﬁuuahati~21
Par Pavour 9Ff publication of thy abavg NatiPicatian in thu'nyx:
issuy of thy n3sam Gazaottg, :
9) Parsonal Fila cP the ofPicurs, 5
By ordor gtc.) =
Osputy Sscrutary to tha Gavie cf ~“88a |
} Furust Dapartmgqt, Qisggr. %ﬁ j
. "’ %‘ .00 BN “J ’:{- é‘ﬁé
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& JOVERNMENT OF ASSA! .
TiEMT OF EMNVIRONENT!: AND FOREST
ASSAin 333 DISPUR

ORDERS BY THE' GOVERNOR

NOTIFICATI.ON

Datpd Dispur,the 18t Sept. 2003.
l

-

No. FREi(106/99/2 3 The Governor of Assam is pleased to pubdish the

-~

Memo No. FRE.106/99/2-A

(ona e o Vs tres erp. i

Rehabari, Guwahati - 8,

The Divisional Forest Officer,

The Officers concerned. They are hereby asked to submit their
objection, if any within the stipulated date.

"enclosed draft gradation list of the Assam Forest Service
{Class-I) officers'as on the first day of June, 2003(1-6-03).
. OLs ,

, Objection if any on the draft gradation list are
hereby invited from the ‘State Fbrest Service Officers who
should submit their objections alongwith supporting documents
directly to the Government in Department of Environment and
Forest wibhin 60 days from the date of publication of this .
Notification. ' In no ease objections: received after the

.Specified period mentioned heretn will be entertained.,

'
!

8a/~
Principal Secretary to the Govt.of Agssam,
Department of Envircdoment and Forest.

Dated Dispur;tbe_JSt Sept.. , 2003.

¢

Cowy to ;- :

¥. The Principal Chief Conservator of SR
Forest,Assam, Rehebari, Guwahati-g, I Copies of the Draft

2. The Chief Conservator of Forests,kssam' gradation list are encloscd

[ for officer (namely S)Shri

The Conservator of)Forest. Aésém. IHe is réqquested to obtain
Guwahati- = Jan acknowledgement from the
officers concerned and to

send the same to this Deptt,
for record. o

kit
i

e

The President/General Secretary of the Assqciation (1if any),

.

‘._x. e o N .
. ‘By. .order etc.,

Jinm”“‘”f\ﬁ |

Under Secretary to the Govt.of
Assam, Department of Environment and

. ) . Forest Department.
oo (. [ ST I
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7 - -
7
s N GRADATION LIST AS ON 1-6-2003 p -
(9,
' s1 Name of officers Date of birth Date of first entry Date of entryj Whether Whether Remarks
: Mo.| with Home District into Govt.Service "into A.F.S. Confirmed| sT(P)|sc|
. . Class -I ST (H)
T Lo s Ll___ S L_os___l__ .l 8 ___
- 1. Shri Momot Kalita, 1-4-1950 31-3-1972 11-2-1831 Conf irmed - - )
. - Kamrup 3 : ’
2. Shri Prasanta Pran , . 28-2-1956 © 11-2-1981 . 11-2-1881 Confirmed . v
Changkakati,Kamrup - - . b
3. shri sanjib Kr. Bora, 1-1-1958 6~11-1981 6-11-1981 -do- - . ."
Xamrup - ' :
- 4. Shri Kailash Khar- ;
gharia,M.Sc,Jorhat 12-3-1952 31~1-1982 31-1-1%81 ~do-
N i - T - 5; Md. Abdul Kuddus, 1-1-1953 1.11.1982 1-11-1882 - ~do-- - - - L
. Nalbari _ ) -
6. Shri Rup Nath Brahma, 1-8-1955 1 23-4-1978 1-11-1832 ~-do~- ST(P) \___/ ’
Bongaigaon . . ) Z .
#d. Debiruz Zaman, 14-1-1956 T 1-11-1982 1-11-1382 ~do- - '
Dibrugarh i o ' A
, Md, Mufakkar Ali, e .19-1=1959 s 1211-1982 1-11-1532 " ~do~, - .
Kamrup : ) ) : : . =
T ST e ~ co S i}
Shri Khanindra Nath- '“aié1-1956;-“= ~%1,11%1982 F - 1 11 13382 ‘=do- - i
Sarman,Nalbari - - .- o : ' .
Shri Muhendra Nath Duara e SR A IR
Sibsagar 1-10-1958 , 1-11-1982 1-11-1932 ~-do- -
. 1=1-19587 - & 1-11-1332 -do- S.Ce - : )
,/ !

, Shri ‘Arup Kr, ‘Das,”’ '

Xamrup

AT 1e11-1982 - e RN

‘inivtau'.. &2 ”7;%:5"”“

m&m“m ——— T Tt st e w + n

contd...2/-
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1 2 3 4 s 6 7 s
12, shri Amarendra Ch., Das, 1-4-1855 - 2-4-1984 2-4-1984. = Coanfirmed - -
Kamrup . ’
13. shri Ranjit Ch. Goswami, ;_; ;356  23-4-1978 2-4-1984 —do- -
Barpeta e . .
14. Shri:Hemkanta Talukdar, 31-3I-1961 2-4-1984 2-4-1934 . . -do- - . .
‘ Kamrup' ' ; U .
15. Shri Chitta Ranjan ©1-1-1936 ~ 26-4-1980 2-4-1984 -do- ST(P) - I - S
Bhobra,Darrang : '
16. Shri Amrit Kr. Das, . 1-3-1551 - 7.4.1984 7-4-1984 -do- S.C.
Sibsagar , .
17, Shri Madhusudan Sinha, 30-5-1956 2-4-1984 2-4-1984 ~-do- - -
‘Cachar ' . )
18, Md, Isfaque Ahmed, 6-5-1957 2-4-1984 2-4-198¢ -do- Co-
Kanrup . : ’
19. Md. Faizrul Rahman, 21-5-1959 1-4-1984 1-4-1984 -do~ - B
Kamrup . . v -
L 20, shri Hiranya Kr.Sarma, 75-1-1961  20.3.1985 = 20.3.1985 -do- - }
: Nalbari h
. 21, ghri Pradip Kr. Hazarika, ;_3.39s58 20-3-1985 20.3.1985 Not Confirmed - K
?i' . agaon : . - .‘
' 22. Md. Firdus Ali Ahmed, "31,12,1955 20.3.1985 © 20-3-1985 Confirmed - : ;
‘ N Kamrup _ ) ' , ) ]
f s 23. shri sabyasachi Sinha, 22-1-1957  26-3-1985 26-3-1985 ~do- - f
. _ /% - Cachar : e . by
w4 24, Shri Dibyadhar Gogoi 1-1-1960 27-4-1984 . “YE™® %986 ~do- - . i » &
4 - - Lakhimpur . . ) 5 y is ”j ﬁ ())
: contd...3/~ I 4
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567

3

..
.

2 : 3 4 5 6 1 . -8 T
6-12-1961 . 1-4-1986 = 1-4-1586 Confirmed ST(P)

shri Ranjan Kr. Das,Kamrus
shri Dilip Kr. Das, Cachar 1-4-1959 1-4-1986 _  1-4-1986 . ~do- _5.Ce

Shri Giasuddin Borbhuya,Cachar  1-7-1953 . . 27-2-1975.. 1-4-1986 . =do- -

Shri Mahesh Ch. Kalita,Kamrup 1-3-1958 . 1-5-1982 . ,.1-4-1986 ... —Gd- .-
Md. Jorges Ahmed, Jorhat 1-4-1986 . 1-4-1986 -do- - ;
Shri Swapan Kr. Seal Sarma,Dhebri | 1-5-1983 ., 1-4-1986 —do- -
Shri Satiﬁdra sarma, Nagbari 12-8-1963 %-4-1985:;3;- 1-4-1986 . _ =do-- .a- . e

Md. "Hifazur Rahman Laskar,Cactar 1-1-1953 . 1;5—197§ﬁ;;; 1-4-1986 . ~=do- LGE-

Md. Aftabuddin Ahmed, Kamrup 1-11-1958 1-4-1986 .- 1-4-1986 .. =do~. i

1-7-1961 ~ . 28-3-1981  1-4-1986 -do- -

shri Sukumar Mamin, Kamrup
L~ll-1961 _lf4~l986 1-4-1986 . =do~ -

_Shri Amal Ch. Sarma, Kamrup

shri Salamuddin Choudhury, 24-12-1962 1-4~1986 ..174—1986 .. ~do-. -

Cachar
shri Rajib Kr. Das, Kamrup

12—#0-1§éZA 1-4-1986 1-4-1986 Not confirmed ST(P) /

1Q—;0-1962.: 1-4-1986 . 1-4-1986 v -=do=, | TR . - g

Shri Kunja Hazarika, Sonitpur

- 39. Shri prabhakar Das, Kamrup . _— 1—471985-: ,_174—1986 Confirmed o o
. . _

1}-11-;986"A13—11-1986,NQt_congirmedv‘,‘

it o 40. Shri Narayan Mahanta,Nagaon 16-1-1962..
ﬁ ¢ 41. Shri Brahma Nanda Patire, 19-1-1966 . 14-11-1986 . 14—11—1986:ng_gongirmedi;_qx(P) . IR
. o Lakhimpur =0T o T . o
- ‘%’ 42, Shri Chandan Kr. Bora,Nagaon .5-3-1961 14-11-1986 14-11-1986 Not .confirmed . . .~=_ . Co sy
‘ !

Contd. ..4/-
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43. Shri Mazidul Hussain, Nalbzzi B-4-1962 13-11-1986 13-11-1986 Confirmed -
44. Shri Diganta Barbaruah,Dibrugarh 1-3-1960  12-11-1986 12-11-1986 -do- -
R LY

45, Shri Ahjoy Deuri Bharali,Ditruggrh 1-4-1961: <. -"12-11-1986 12-11-1986 -do- ST(P)

46, Shri Bankim Sarma, Nalbari 3-10-1963. - 1-1-1987 1-1-1987 -do- -

47. Shri Gatin Ch. Bora, Nagaox 1—1—1987 1-1-1987 -do- -

48, Shri Girindra Nath Adhikary, Dhubri 13-8-1959 27-4-1984  1-1-1987  ~-do- -

~49, -Md, Muklesh Ali, Barﬁéta : 1-171987 1-1-1987 Not confirmed
5. Shri Aiswarzymai Goswami, Dibrugarh (}) ~ - 15-4-1987  15-4-1987  -do- -
51, Shri Rajen Choudhury,.Soni:put(§> - 28-2-~1964 8-4-1987 8-4-1987 Confirmed -
52, shri Jibanenda Hazarika, Jarhat 11-4-1960 13-4-1987  13-4-1987  ~do- -
53, Shri Joy Singh Roy, Karbi Anglong@ 26-12-1960 7-5-1986 14-4-1987 Not "ST(H)
) confirmed

54, Ahri Anirudha Dey, Kamrup 13-4-1987 13-4-~1987 Confirmed -

SS.IShri Mridul .Kr. Dhar, Cachar h 11-06-1959 9-.9-1981 15-11-1987 ~do- -
) 56, shri srikanta Sarma, Darang 1-3-~1946 1-4~1970 19-10-1992 Not Confirmed
j Y] 57. Shri Mohini Kr. Saikia, Nzgaon 22-7-1950 1-4-1971 20-10-1992 -do-
: s S8. Shri'Uddhab\Ch. Kalita, Kamrup 1-4~1947 1-4-1971 12-10-1992 ~do-

%

By
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1-2-1947 - .- 1-4-1871 , 20-10-1952" T Confirmed, . m i~ i '

shri Mahendra nNath Bora, G-~-ghat

shri S“Shll Ch. Talukdar, ~‘W“'=Ay‘1f8:l9 Lt 1-4=13700 28-12-1992.. - r-do- . ‘Retéred - T

Kamp. ’ (RS < ::\' - ) : "A-. :n, - : '- : ' On - .

- : . . o 31-7-03 i
24«""9-'»19-&5 . 1-4-1971.- . i 28-1021992, 00K . iy et e o

shri Rabindra Kr. Gogoi,Nzgaon I X 1.,
: ) S o ‘confirmed’ -

b 4 ‘ £
1-9:4;19Q7< LT ,1';’.4‘.1;9.:_7'L3, ol 9‘9"1993 ; - -do- ceed damma o fa e
1-4-1971 ./ . 12- 10 1992_ Conflrmed Retired. -
- ) 30-6-03

t

-y

Shri Pabitra Kr. Sarma, a-rang

Shri Chandra Kanta Gogoi,3ibsagar -, 1-7-1945 -0 -

A - ,"

‘i TN j5_'4;.-smc1 th Deka,y Dibrugarh ~ 5:.1-521930. 31321972, 23— 10-1992.: - T T E N S

1-3- 1947 . 31-3~1972, -19-10-1997 .Not. - e ey T
’ T Conflrmed o o ' T

5. Shri Ananta Ram Bhuyan, Ksmrup

¥

3 66. shri Karuna Gogoi, Dibrugarh 1212-1946 . -31-3-1972 22'2'19935 .+ . —do- s
12-1071993 . mdom L semEl

! ) ‘67. Shri subhash Ch. Khataniar,xamrug;j~B-Q:L?SQ,”3;,, 31-3-1972

i ’

68. Shri prafulla Ch. Sarma, Kamrup £ . 28ﬁ}ﬁ1950f£ﬁf 31137;273 o ZJslog}?QZ,gw,-ﬁQrf,j;:ghﬁ;ﬂki;-. e
5*w:69;- Shri AShoKiKr, Misra, Sonitpur o’ 1-951950: ok i 31- 3 -1973 .. 3%—LO:1?92M_- -do- et 1:_;;
*::_1ﬁ19ﬂ194§{b.3qa§¥7§ﬁ%973.~ . 31-10-1992 ;. . ~do~ AR AR e 3

31-3-1973 ,  17-571993 . fonfirred i

70. “shri Bijit Kr. Dhar, Cachar
- ' <. 1-671948 40
i . .. .72 ’Shri D.R. Doleys Lakhimpur 1-_2;1_95_,1_ ,.31,-3-;;973.. 4-11-1992, . Job., - ' S el

ASTwer S e “confirmed S.T 1§7 a :

poerTT s Ty T e s e T S s
R : - . . R . .
te e st
i

B 23‘ lG 1992 .,..,___;r-_d.Q;-."_ &T)‘-(?)’nh D 4.‘.)..—1,‘3
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“'71.° shri Ranjit Kr. patowari, Kamrup:

i :v' ’ i‘ ‘.‘ . -v T - P )
3 ~=~3 - w73y shrd rirtheswar Saikia,Dibrugarh-i. 1-8-1952: - 3 3-1974

[ SR e sl e aee® e et o e : - e L e mm— e . B . - R h—-—rv—-";EJ
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1 2 3 4 5 6 7 8
74, Shri Suren Boro, Goalparz 12-12-1947 03-03-1974 ~ 26=10-1992 "Not confirmed ~ ST(P) i
75; Shri Nilmoni Moral, Kamrup 01-09-1954 01-05-1977 12-10-1992 Confirmed S.C, “ :
. l:7- 7. ]:) SZ/ ) ]
Jj/,, Shri shankar Hazarika, Kemzup 27-1-1957 ©01-05-1977 12-10-1992 -do- S.C, -
' . e . ¢
. . + . . )
77, shri ghitta Ranjan Das (11} ) 06 1954 23-08-1978 19.10.1992 -do- s.c. ‘
. :-:,. ‘..,.ﬂ} —4;-' . L :
78, .Shri llaba Kr, Malazkar, 02-02-1959° 26-04-1980 31-10-1992 - -do- s.C. '
Senitpur S
79. Shri U.C. Deuri, Dibrugark  01-11-1945 31-03-1872 23-11-1992 ~do- S.T(P) :
80. sShri R.N. Boro . 04-12-1989 01-07-1992 ~do~ ST(P)
8l. Shri A.K. Patowary - 04-12-1989 010751992 - - T = i
82. shri Gamla Ram.Boro, 01-04-1947 31-03-1973 18-07-1995 cConfirmed as ST(P)
: Kokra jhar Co F.R, . .
' 83. Shri Phuding Ierang, 21-10-1957 01-05-1982 1995 -do~- ST(H)
Karbi Anglong - :
84, Shri Abani Kr. Sarma,Kammup 01-12-1947 31-03-1973 25-09-1995 ~-do- -
85, Shri Kirtinath Hahanta, 01-09-1950 31-03-1973 25-09-1995 -do-iA -
' Jorhat . ' - :
‘86, Shri Padma Kt. Sarma,Nagaon 21-09-1947 31-03-1973 25-09-1995 ~do=~ -
'}i87. Shri Pradip Kr. Qgég Sibsagar 1-03~1950 29-08-1973 ' s.cC. f
. . 88. sShri Chandra Kr. Dutta, 03-10-1943 29-08-1973 25-09-1995 -do- _ . - ‘
04 ‘ . . Sibsagar., o R L .. . . . . T PR ‘ ‘ !
X b Ccontd... 7/— 1
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89. Shri Kulendra Das, Kamrup :
) * F«RJ

Taru- Kr. Kakoty, Sibsagar = 01-11-1950 ... 03-03-1974 ;25309-1995,L_h1-§pg -
N TN e ST s - [ - . 3

90, Shri

91. shri Sadazanda Das, Kamrup . <0
92. sShri Loknzth Baruah,Sibsagar ..01-11-1950, . 03-03- 1974 + . 25-09-1995: L g _—
93. sShri Herez Deka, Nalbari . - 01-0371952,. 03 ._oq ;9_7‘4._,.; 25-09~ 1995 _—Go~ -

02-03-1949 ., 03031974, .. .,25-09-1995,: R o

Nagaon . 01-0S-1948  03-03-1974  25-09-1995 ,',_ —do- -

_/64. Shri Prani> Kr. !dahants,
paruah,Dibrugarh ,:02-037}950; _.0310§-4974j;‘“25 09-1995 Tgc- : Rl

95, Shri Nirex Kr.
96, ‘Md. Abdul Motlib, Bongaigaon . 09-04-1948... 03,03_1974 5257
. 02-12-1950: - 03-03 1974 . ._3'5__.99..19‘94%._;‘ _:_do_._ L

J
N
wn

9 |
B
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H
D
0
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0
]
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97. shri Putul Ch. Baruah, Nagaon
Kanta Deori.Dibrugarh;-Ql—@D:}QQQ 27—02 1975
03-03-1974 - , 14-12-1995. . .-do=

98, Shri Purns |2§-09-1995 © =do-.

99. Shri Rath:ndra MNath Bhatacharjee .-07-01-1950.
Cachar., ot Lt .

100. Shri Muruli Dhar Roy, Dhubri ~lgle-QQE;SQQ:td103:03-137§

101, Shri Keshaba Nanda Chetia,Sibsagar 25-=7-1948, __03¢037}91§ u..14712’¥%957'~3~7dqf Lo
10.33-0271951, 2770251975 .24 12-1993 -« -307 PR

1-1071951. . . 277Q2-1975 ;. _1471_.2;..;1.99.% feymgon

. 14=12-1993 .. ~do-.

-

-
(@]
<
.v

Shri R.K. Bharali, Nagaon

103, Shri Hemanta Kr. saikia, Sibsagax: ;0

| : Shri Banbir Sinha, Cachar 1{a;.21-91s19sq:.;7.1121:9‘2.:;97:5_:,;:-1--;14-124,9‘95:-.i._\:@.q- R

Shri H.A. Choudhury, Kamrup .. 151,20-05719p1, +01-05-1976. ...; .. - ewegsemdor T

3 ) . e A . R R T . .. .

i MBy S.I. Ahmed, Sibsagar . 4:-23-0771852 . 27-0221975 . 14—12 199§ e -do— T

é Contd...l\
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_30- 05.—1949 29—08-1973 Y el 69-1995. . Confirmed as <. - .
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Shri Madhab Ch. Barua,Lakimpur 01-01-1954 01-05019716 . Confiimed as- “-- -
F«R. .
Shri Narayan Ch. Kalita,Nzlnari 01-01-1954 01-05-1976 14-12-1998 —~do- -
Shr; Jabhindra Brahma,KokrziRtar 02-05-1951 01—65-1976 14-12-1995 -do- sT(¥r)
Shripéndra Basumatary,Kokrzjhar 01-01-1953 01-05-1977 19-03-1996 -do- sT(P)
Shri Murari Mohan Deka, Ksnoup 01-01~-1951 01&05f1976‘ 30-08-1997 ~do- -
112. Shri C.R. Das(I),Kamrup 01-22-1947 01-04-1570 25-07-1997 -do- -
113. Shri M.S.U. Laskar, Cachar '. 01-06-1947 31-03-1973 25-07-1997 . -dé— -
114. 'Sh;; Haré Kanpa Gos&ami.xen:up 31-01-1951 C1-05-1576 :.:.25~07-1997 >.—do§ -
; "115.. Shri S.N. cégoi, Sibsagar 19-08-1946 01'—'os¥1§75- ~.iT25-07-19%7 —do-— — = - k- - -
116. Md.:Piar Ali, Kamrup 01-03-1955 01-05-1S76 25-07-1997  -do- -
117. Md. Muktar Ahmed, Nagaon 09-12-1951 01-05-1976 25-67—1997 -do- .-
118. Hd. S.K..Ali, Dhubri 28-10-1951 01-05-1376 25-07~-1997 ~dy~ -
R 119. Shri J.N. Dutta, Sibsagar 02-09-1956 01-05-1877 25-07-1997 - sT(P) -
120, shri R.P. Das, Kokrajhar 01-03-1952 - 20-04-1979 25-07-1997 ~do- -
P 121, Shri T.N, Handique, Dibruczch €1-09-1952 01-05-1976 25-07-1997 -do- -
{ .. 122. shri Bhupendra Nath Taluké:r, 16-09-1954  01-05-1977 - 01-03-1999 -do- -~
; k , . Barpeta, . .
%:gt“‘ 123. Shri S.K. Baruah, Dhubri 30-01-1954 01-05-19177 | 01-03-1999 -do- - |
contd....9/- .
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125,

126,

!

i - 128.
129,
130.
.131:

132,

' | 133,

!
{’i g : 134,

- 136,

137,

138.

124,

127,

135..

139: -
140,.. ¢
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Md., Akbar Hussain, Nagzan

Shri

i1d. M.i4, Ahmed, Sibsagar

sShri

- $3-
3 4 5 6 7 8
28-01-1950 01-05.1977 01.03.1999 Confirmed as
T - FeR. N
..Rong Deb Nath, &zchar 25-01-1953 01-05-1977 01-03-1999 ~do- - i
Md, Ubedul Islam Borsa, Sibsagar 01-06~-1954 01-05.1977 01-03—;999 ~do-. - .
01-12-1956  01-05-1977 01-03-1999 -do- -
M.N. Baruah, Sibsagar 07-02-1956 01-05-1977 01-03-1999 -do- sT(P) i
.Ba.N, Narzary,xok:ajhar 27-10-1951 ) 01-05-i977 Q;-Q3-1999 ~-do- sT(P)
P.N. Chutia, Dibzugarh 23-07-1953 01-05-1977 | Aoi-ds-1999 ~do- .. = )
o 23-11-1954  01-05-1977 01-03-1999 Not ccaiirmed )
. Tarun Gogoi, Dirrugarh 25-02-1957.  23-04-1978 '01-03-199§h " odoe .- T T -
01-01-1952 01-05-1976 03-11-2000 -do- -
p.N. Bora, Sibgasgar 31-12-1956 23-04-1978 03-11-2000 ~do- -
ranadhir Das,Koxrajhar ;4—02-1954 23-04-1978 03-11-2000 -do- -
N.i. Debchoudhury,Barpeta 01-02-1956 23-04-1978 03-11-2000 -do- - )
s.F. Rahman, Jorhat 01-07-1955 23-04-1978 03-11-2000 -do- -
Gunin Saikia, Jorhat 01-01-1958 23-04-1978 03-11-2000 -do- - B
Badinz 2aman, Kokrajhar '01-01-1956 23-04-1978 03-11-2000 -do- -
parimal'Chf Roy, Dhubri 26-027;954 2?-04-1978 03-11-2000 - -do- co-
Aditya Khound, Jorhat 01-03-1955 33-04-1978 03-11-2000 -do~ -
- Cpntd....lO/—
i ‘ih‘"maﬁ ® % iﬁ:;lﬁaﬁi
S A B e e e e i e Al ’ _

Ansar Ali (Dhubri)

BiP. Singh Bhui

>

SRS -~ -~ )
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Shri R.N. Borkora, Nagaox 10-02-1955 23—04;1978 03-11-2000 Not confir- R
; ' med
shri Utpal Bhuyan, Sonitprer . 23-01-;954 28-04-1979 . 03-11-2000 -do-~ - . ’
Shri Hamidul Haque Hussaia,Dbubri 01-06-1957  28-04-1979 03-11-2000  ~do- - ‘ t i
Shri Rajib Kr. Gogoi,Dibrugarh  01-06-1956 28-04-1979  03-11-2000  -do- - » )
fa. Nurzamal Haque, Sonitpur 01-07-1953 28-04-1979 03-11-2000 ~do- - , )
shri Gazendra Narayan Roy;nhubti 02-07-1952 28-04-2979 03-11-2000 -do-~ - : v
ﬂdfj‘Saidur Rahman Laskar, Cachar 01-01-1957 28-03~-1979 03-11-2000 -do- - i
Shri Raghabendra Bagman, Dhubri — 01-09-1955 28-04-1979  03-11-2000 =-do- )
Shri Jagwnnath Saikia, gibrugarh 01-03-1952 28-04-1979 03-11-2000 -do- ST(P) ) _
-shri Purnesﬁar Paznging, sinsagér» 28-04-1379 03-11-2000 —do= ST&PS : —— = _
152. Shri'dushai Goswami, Jorhat 01-01-1548 26-04-1980 03-11-2000 -do- -
153, Shri Prasanna Kr. Goswami,Kamrup 26-04-1980 03-11-2000 - -do- -
154, Shri Siraj Ahmed, Kamrup 01-02-1955 26-04-1980 03-11-2000 -do- -
155, Shri przhlad Boro, Kamrup 01-01-1957  26-04-1980 03-11-2000 -do- ST(P)
156, Hid. Noor I.slam,vKamrup 01-12-1954 26-04-1980 03-11-2000 —do- _ )
157, Shri Bidya Bordoloi, Nagaon 23-02~1960 28-04-1981 03-11-2000 ~-do~° -
- 158. Shri Mahat Ch. Talukdar, Nalbari 01-03-1957 26-04-1981 03-11-2000 -do- -
~ | & h 159. .sﬁri'Mrinal Baruah, Kamrup 01-01-1958 ‘28*04";931 03-11-2000 ~do- . %
W »160. Shri Guna Ram Das, Dibrugarh 01-03-1954 28-04-1981 03-11-2999 S.C, 1
. contd,.. 11/- ]
iaﬁﬁ"‘ﬁfw Sy Jrefs dowy
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161. Shri Ajay Kr. Brahma, 28-10~18952 28-04-1981" 03-11-2000 -Not eonfirmed .sT(P). §
Kokrajhar, _ . '
162, Shri Abraham Iswary, 17-04-1961 01-05-1981  ©03-11-2000 -do- ST(P) fo
’ Kokrajhar : :
163. sShri B.C, Das,Kamrup 30-08-1960 01-05-1983" . 03-11-2000 ~-do-~ SC g
164. Shri Borsing Bey,Karbianclongl9-11-1959 01-05-1983 03-11-2000 -do- ST(H)
) A . ) _.~ )\
165. Shri Jiten Das, Nagadn 01-09-1960 ° 27-04-1984 03~11-2000 ~do- sC
166. Shri Robi Singh Ingty, ' - , . o . i
Karbi Anglong 30-09-1965 01-04-1986 ~ 03-11-2000 ~do-- ¥  ST(H) -
167. sShri Jageanath Rongpi, . )
. Karbi Anglong 30-06-1964 . 15-05-1986 03~11-2000 -do- ST(H)
168, Shri N.R. Teron 22-08-1966  10-05-1987 03-11-2000 -do- ST(H).
= ) X i
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. 4N THe CCNTRAL Ap; STR VE lRlBUNAL 83 '
‘ . SUNAHAD, BE - -
Or:glnnl Applxcation No.337 °f 2003 ‘ i j
' o i . Cog '
late ' duc1sion° Thig thq 28th. day Q£ 0o tober., 2003, P !
. ) l . Poe e, —— [ N ] iﬁi .
he Hon‘ble;.Mr‘J tice p y. Ch!owdhu;y, Vice-Chai_rma ’
. . ) . . SV % '
‘ The.non'ble he gy Prahalhdan, Administrative Membgy . ;
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lvigj ha) Foresr Oﬁfleﬁt,
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* Sanjjy Bor,, : ; ‘s
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©0mdoon, 4 [Citor i, Diviage, S ata s N o,
OMmdooy, Tingyy : -;-.~Applicantag R
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QRULER (ORAL) |
CNoWbHuRY , . (v.c.)
, The contovoray Pertafng ¢ uppointmeﬂx by Promocion ! P
. . vy x t#ﬂﬂnlﬁ
to the,Indian Foreat Servigg (IFs for short) ¢, conformiey P ﬁ{?ﬁ;&%
¢ N . . . N v i ol “‘v"'l- "'
oo o . : ConARR L
¥ith  «he "Proviasiong ¢containeq “in . 1rg '(Appointment “hy ) - ‘?M'?,j
. . ' cohpeny
Fromet ton) Regulat gy, 1966 1 yug vith 11fg (Recruitmene) - "";,._
Rules, /1966 : S
;Zl.,{| The -applicantg are  foyr in Number apg their ‘ ;
g'r_i(e_vancesiare Confined ¢ non-tilling‘up‘ the vacancies {n¢ ;
i . } ' . s E
theﬂ._.ll’s. Accordmg Lo the 8pplicantg thete were Live . . Tt
Vacarciesg in the Year. 2002, but the'reapondents are yét to -
take any’ Meaningfy) Steps for Convening , Meeting for i :
. . : i _'-5
8Glece on tc-r:“promotion to the 1rg which Iwnn to bho hela ¢, -
the yair 2002 and therep

P
3.

‘;r‘? ' ‘3?:&!.
Carger proape%tgif;ﬁ‘ Y LY
: 5)( Al S T4 :‘

)
P Ny ;sz
State of ' Aotum. and the Principa,l Chigf_m . ‘r}? &i
\ oan 8%
C)\n?‘é’}w\atm of Fo“g.-:ests - ;espondent Nosg.} and 2 in tf;_;ir;‘f" ' ig» 3;:“
w'clii;’tén] s‘tatement':_di.aputed'.Fi_m Claim of the app!icant.»}h‘;le. L f":’
.r.-gaéi)}q.:ulénta con;gnded th_at r.hougﬁ tP!.\ere vere fi{ve” h‘ }‘3%’
.;”E:’"Cies for Promot jop quota, the Vacancieg could not:dbe . % “i’r
wascartained due to non-s"pecitying of the.posts by the “ :'v
Personng) Uepartmeht Under Stgp, do'putati'on. The r‘espondﬁnt . s ,:
' o |
Nog.1 gng ¢ lay the blamg on the Personne) bepnrtment. for o :_,:
noé :;pecifiying the posts Under State dcputntion which ‘ ‘ :
'Tavent o them fyom tending Ptopoaa)l ¢, the upse tor
l:“.li)( the S2lozt 1, ~;ommicet;e "eOLING. The Ploa fLugyy ) . )
i uunccoptable. The Pnraonnel Department An.uell 29 the
Forag, Departmenc Ar? the Part o¢ the SEnto machmr.-ry.
Taey are to act i.‘a.unlf.\on. e Loy Lhe SI'.HO'.\!VJ {tn
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- IN THE CENTRAL#ADMINISTRATIVEX?RIBUNAL'h?fﬁ" CEA

. GUWAHATI BENCH '

' e T | : 4{

Contempt Petition No.l4 of 2004 e O

(In 0.A.337 of 2002)

. [a
Date of decision: This the '2_é day of August 2004

The Hon'ble Shri D.C. Verma, Vice-Chairman

The Hon'ble Shri K,V. Prahladan, Adminiétrative Member

Shri Mamat Kalita, .
S/o Late Gopal Chandra Kalita,
Resident of Lakiminagar, i
Guwahati. : ..,...Petitioner‘
By Advocates Mr U.K. Nair, '

Mr B. Sarma
and Mrs N. Bordoloi. :

- versuas - '

1. The Secretary, :
Government of India,

Ministry of Environment and Forests,

Paryavaran Bhawan, . 2 nE
CGO Complex, Loghi Road, s
New Delhi. N R LTINS TP
.. 2. The Principal Secretary, RS o fé.f _
o Government of Assam, RS SRR ety
Department of Forest, ' o ;

T
A redig
"

.dated 28.10.2003 in 0.A.337 of 2002 in the

Dispur, Guwahati. ?°

3. The Principal Chie
ASSémI

Rehabari,‘Guwahati.
4. The Secretary,

Union Public Service Commission,

: Dholpur'ngse, Shahjahan Roagd,
sr > New Delhi.

By Advocates Mr a. Deb Roy, Sr. c.g.s.c.
Das, Government Advocate, Assam.

f Conservator of Forests,

.

Al

-+»-+..Respondents.-

’

D.C. VERMA, VICE-CHAIRMAN

.

. , This Contempt Petition arises out of the decision

e “

. W
case of Kailash

Khargharia angd three others Vs.EUnion of India and others.

The " present petiticner was one ,°f the applicants 1In

0.A.337/2002, zl//" : . ' -
: i D, : vl "
_ o ,

: ot Masoke e
B R L N T o
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meetlng for con81der1ng of ellglble State Forest Serv1ce

JOfflcerB is required to be convened every year. 'L‘he leet P

" as below-

"Upon -hearing Mr D.K. Das, learned counsel
for the applicants and Mrs M. Das,
ment Advocate,

. respondent Nos.l and 2 -and also Mr A. Deb Roy,
learhed Sr. C.G.S.C., we are of the opinion that -
no direction is called for at this stage from our
end. As per the written: statement of the Union of
India the concerned authority has taken steps for
holding the Selection Committee'meeting. Already a
considerable delay had taken place in not holding
the meeting. We expect the respondents will take
all the necessary steps for holding the meeting
and take all the appropriate steps as required
by the'law with utmost expedition.

"Mr D.K. Das, learned counsel for the
applicants, pointed out that the applicant No.2,
Momoth Kalita, is Jlikely to bhe overaged and
therefore a direction is required to be made to
the appropriate = authority for holding the
Selection Committee meeting within a time limit.
We refrain from giving any direction keeping in
mind that the statutory authority will undoubtedly
act Justly and- fairly and in accordance with 1aw.

The learned counsel for the petitioner submitted

iin terms of the Indlan Forest Serv1ce (A9901ntment by

K23

Promotlon) Regulatlon, 1966, the Selectlon Commxttee

e

& J‘

meetlng for consideration of the cases of ellglble State
Forest Serv1ce Officers of the Assam segment of the Assam-
Meghalaya Cadre was held in the year 2001 and the next
meetlng was to be convened in the year 2002. In spite of

the express provision the respondents have not complied

with the Tribunal's direction. The petitioner, Mamat

Kallta is llkely to be overaged. Hence the 1nact10n on the
part of the respondents brings the case for contempt.

4. - Learned counsel, Mrs M. Das appearing on behalf

oferespondent 2 submitted that the State Government has
already forwarded the information/documents toe the UPEC in
respect of the eligible State - Forest Service Officers

1nclud1ng the applicant against six vacancies for the year

t

l@// ! o . » ;' 2001_.-.-...
: Bl : ,

learned Gowern- !
Assam appearing on behalf of the
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Meeting. Her 8ubmissgion

o
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compiiance of the Tribunal'sg directiop the

Government is not responsible. '

5.

; Learned Counsel, Mr a, Deb Rdy abpearing op behalf

of resbondent 4 i.e,

vide letter dated 2.12.2002 requested:the State Government
to furnisph a self—contained Proposal for convening'the
Mmeeting forfprepa |

of 2002, but no Proposal yag Leceived frop the State

ring the Select Ligt

+40.2003. The St&te
Government, however did not forwar '

Upsc séheduled a Se{ection Cohmi
)B'pétioﬁ - of receipt 6f pfpposal from the ngte
ment, on 6.12.2003, '

/) " from....;...
Vavi i ' o

j iﬁgééﬁ}nggﬁﬁfaiktﬁ'

*a

~

P .
d any proposal.yﬂowever“

Lttee meeting - in.

UPSC submitteg that the Commissjion

i

e e rmirs
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;from R C Goswaml, one of the State Forest Serv1ce Offlcer

{was recelved and the case of P P.

Changkakatl, another
State Forest Serv1ce Officer who had filed O. A. 260 of 2002

was required to be consxdered Consequently, the dlrectlon

given by the Tribunal in 0.A. 260/2002 was also requ1red to
be complled with. i

cma. -

6. The facts glven above and some more facts glven in

the reply of respondent 4 shows that the Selectlon

Commlttee could not proceed in the matter due to various

reasons for which the UPmC'cnnnnt be held reaponaible. Ne
doubt, the delay either on part of the SLate Government,
the UPSC or because of the representatlon or the case

decided in respect of other State Forest Service Offlcers,
Hﬂ

‘“the result is that the case of the appllcant has llngered

-

i 15"‘ L e v ,u‘f%_-w,-_-;{.«ﬂdg NELT

se of such delay. So the ultlmate loss 1s of the
4 ’&ifr“

1cant. So far the present contempt is concerned, none

of the respondents ‘may be made 11able as the delay 1s not

wilful, but it ts not a denying fact that delay is theref‘?

because of the slow moving machlnery and some other
reasons resulting the applicant to approach the Trlbunal

by thls Contempt Petition. Here also we cannot provide any

relief to the applicant as the meeting is to be undertaken

by the UPSC and strictly speaking, which appears from the

records, the main delay is caused because of the delayed
action of the State Government. | %L o
7'

. Learned counsel for the petitioner submltted that
he would be satlsfled if in the coming - scheduled meetzng

of September 2004 the name of the appllcant is considered

by the Selection Committee. The learned counsel for

respondent 4, howeuer'submitted that he is not aware of

& any-acoo..-
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any scheduled meeting - in September 2004. We/ however,
dispose of this Contempt Petition withp the observation
that the case of the applicant bpe Considered by the
Selection Committee ip the light of the Tribunal's order
in 0.A. 337 of 2002 which may be held during this Year.
The Contempt Petition ijsg disposed of. Notice is
discharged. No order as to costs.
Sd/ VICE CHAIRMAN
tyl/ MEMHEN (i ) :
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- == Date of application for Date of. del i the ap,
; la oate ﬁ,gd o nomymg ) ate of-delivery’ of: the Date on which the cé t
- . the requisite number of tequisite stamps end” | was ready for “"'Mi;v :;:::o’“a:'"g 7:" v
plicant,

stamps and follos, folios.
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"IN THE GAUHATI
| ‘ (Hngh Court of Assam, Nagaland, Meghalaya, Manipur, Tnpura. g/
L Mizoram & Arunachal Pradesh) N
| ' CIviL APPELLATE SIDE~ ANNEX VRE- K \
Appeal from ' -
| A P (o) No. 2 P of 200 5
Civil Rule
Appellant
kqﬁ\*\. “H Petitiones
Versus e
p— QL paston ¥
m 6 o Respondent
: L ANA M/v Opposite Party
Appelant M- P T FlK. &=
. For— - 2 (ﬁq g
; Petitioner 0\48 - f\’ ¢ W of _ _ /

F

OrRespOndem (é&i yal HWWQWOU” at GUWc}haU

Opposite Panty & - € S~

Scrial Datc Oftice notcs, reports, orders or proceedings

Noting by Officer or
Advocate No. with signature
1 2 3 4




Gauvhat High Courl at Guwahali
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: IN THE MATTER OF 3

shri Mamat Kalita
Son of ﬂ.tc'Gopal Chandra Kalita

contd.sees P/4
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Resident of, l.akhiminagar
Guwghatie

esess PETITIONER

- VS =™
. 1. State of Assam,
Represented by the Principal Secretary
to the Government of Assam, Foregt

.'{

2. The Principal cmef,,_ Consewatox of
Forests, Assamr;l;ehabau,“ cmahatm -"'

3. Union of In'dia.

!

Represented by the Secyetary to the
hm“ ofiigdig (nini¥€ ngé Environment
~and Forest, ParYaVatana
, - €.6:0. Complex, Lodhi Road,
. New Delhi

FaneY
V4
Ay

4. The Chief Secretary to the Government
of Assam, Dispu:. &mahati-6o

. 5. The Chief Secretary to the Governmant
o ‘
' o of Béeghalaya, Shillong.

s

6 UnionPubli.c Sewice Comnigoion
Dholpurx House. Shajahan Roado _
New Delhﬁplloolh RTINS

contd. esee p/5
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" Noting by Officer or

Serial Date Office notes, reports, orders Of
Advocate .

No. with signaturc
cod

N K | |
. ‘ |

" Wpe(C) Np.353 2005,
" ' .| BET'ORE (
THE HON'BLE THE CHIEF JUSTICE(ACTG.), ‘
MR D. BISWAS : L
LE MR JUSTICE AMITAVA ROY |
|

1p.1.2005b. .
' Heard Mr

& o unsel fpr the v'wit petitioner; Mr H. Rahman,
‘\darned 4r.CGSC for the Respondent NG.3; Mr
8] Tal_uk'at, lea ed State counsel appearing
far Respéndent nbs.1,2 and 4 and also Ms B.
Dutta, ledrned State counsel, Meghalaya.
' The writ petitioner herein as applicant
Nbo fikd O.AlN0.337/2002 before the
A lerned Central Administrative Tribunal,
Gaui’l&ﬁ Higlwahat) Benehi_ GJW?—M% ﬁeeklng direction

+ condideration of hsi case by the

for promotion 0 the

K Goswami, learned senior

Mection| Commitxee

Adre of IFS. The earned Tribunal disposed of

e afo
on 28.10/2003 ‘wi

inbrdinatd delay ofdained by the Res
and making

rebaid application by an order passed

the observation that the
pondent

authority | in considering
promotion of the

4 | recommendation | for
naction on their

applicantg has beén due to !
part in rjot conv ning the meeting of the

ee. The tearned T ribunal
hope that the Respondent

et

Sejection | Commi
aldo expréssed the

AGP. High Court-8lO\-80,Q00 21-8-2001
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Nf“‘ing by Officer or

Advocate

Serial
No.

Date

Office notes, reports, orders or proceedings
with signature

2
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The

rgharia

apﬂroached

afo
WP

resaid de

Hig3
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the

withi

sub

end

out

T:)ljunal fai
updn the

pulcl take all steps for holding the
| pass:appropriate orders as per

nost expedition.
bhee " L

appllcants namely, Sn Kailash
and  Sri

this Court challenging the
cision of the leamed Tribunal in

Dabiruz  Zaman

. 2/2005 as because the leamed

Co

ed to give any direction calling

isposing of the: aforesaid WP(C)

(| althisunColrtti directed  the

to act upon the observation
leamed Tribunal .e. by holding
of the Selection Commitl:eé
of three months.

No.114/2004,| against the Respondents as they

fail

=

o comply with the direction given

- ' AGP. High Court-8/01-80,000 21-8-2001
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Noting by Officer or Serial Date Office notes, reports, orders or proceedings
Advocate No.

with signature
1 2 3 4
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by the lparned Tribunal and the said petition
wWas disposed of in view of the assurance
gven for and cn behalf of the Respondents '

that the|meeting| of the Selection Committee -
would bq held within 2004,

F

P L

v, therefgre, dispose of this petition ;
with a direction fo the Respondent authority'
to hold the 'meeting -of the Select:on
Committ¢e as pef the direction given by this*‘
purt by|the order dated 5™ January, 2005 in-
WP No.3p/2005 and maké"j

\
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- 50 ANNEXURE-T

4 ' _ 2 A
GUUERN”ENT UF ASSAM ‘ oo .:QP
DEPARTMENT UF ENVIRUONMENT AND FURLSTS : , :

DISPUR ::: GUWAHATL

DRDERS}VBY ~THE GUVERNOR
NOTIFICATION

Dated Dispur,thg 25th August, 2005,

No. FRE. 106/99/2?Y: The Governor of Assam is pleased to Pix the
lnter-se—senlorlty of the Deputy Consarvatcr of Forests as

on 1st ..August,/zﬂos and publish the draft list as par
Statement enclosed.

Ub Jaction Lf any un the draft saniority JigL OF
[be made = DBeputy Consgrvator of Forests[ylth nucessary SUpporting
documents to Environment and Forest Vgpartment within
60 daya from the date of pUbllCatlUﬂ of this Notaflcatlon

In no case abjuctions ruceived aftor tho SpUlelud pnrlod
montioned abovae will bo unturtainud. |

%o

i R . ??ﬂ
: . . S¢/- R.N, Sarma,. v
, ' Sucru ry to thu Goyvt,. of Agsam
: . fa Km q‘orust Dupartmaﬁt.
[ - 1'1-‘#6» ,“:'ft‘ .
N

Mamo No, FRE. 106/99/?0\, ~A Dutazd Dic Bpur, .
Copy to :- '
. : X . ik
1.. Thg Principal 'Chigf Consurvator of Forvsta Asaam, Ruhabarl
" Guuahati -~ g, ,

_2.-Tho Chiegf Congorvator of Forosts ¢....

The Conssrvator uf Forusts'.; o
‘ ! .

« Tha Director Kaziranga National park, Bokakhat/ File;ﬂ;
Dirsctor, Manas Tigor PrOJoct. Barputa ROado~:s-?W )

\/ Shei ‘A:L’CWOJ Ko (‘”10\ 5‘(‘0 §Ma,¢¢.mw

m&KDNfV\ . ‘_f_‘ : Yy,

By order ctc,, - #ﬂ

- > 6\ \; \0
Juint Sacrutary tc b out. 0F ' Ansam,
Envi ronmant and For;at Oapanmunt.

Ll - A

gggpm‘,“,i,jzz;:?um ) : _ ‘ o : ,.i 5:1 vj ;%

T SRS s i s bierain

RYPSEEIIT SR |
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. éTﬂTéﬂsJL ﬂﬂQM£N4 LHE 1“152-5£:S§NLUEIIY_U£ IHg QtEUIY~CQN§”ﬁVdT£R“U£ EORZSTS
Sle|Nzmaz of afflcvf;_ Jdato of girch Cate of gntry Date of Entry Date of Whethar sc/STI Rgma;ks
NG. “irto govt, into A.F.5 . pramotion (PY/S.T(H) !
Jarvics (Class—I) to D,C.F, , S
_Szrvics '
o2 ,_~_J_-a_m_"L~4£;_“J_~§““__“__é _____ A 8
1. Shri Momat Kalita - 144,1950 31.,3.1972 11,2,1981 22,3.1985 '
2e Shri Prasanta Pran 284241355 ~1142, 1381 1142.1981 22,3, 1985
Changkakati : '
3o Shri Sanjib Kr, Bara 17141958 6. 11,1981 6411.1981 22431985
4y Shri Kailash Khargharia - 12,3,1952 31,1,1982 31.1.1982 22,3.1985
5. Md. Abdul Kuddus - 14 1..1953 1,11,1982 1611,1982 264341985 -
‘6, Shri Rup Nath 8rahmg 148, 1955 T.11,1982 1.11.1982 22,3,1985 S.T.(P),
7 Md. Debiruz -Zaman 14,1, 1956 1411, 1982 1.11.1982 22.3.1985
8y Md. Mufakkar Ali 19, 1.1959 Lo 11,1982 L 9,91, 1982 22.5.1990
9., Shri thmndra No th 5«1rn:m 1 Te 1956 o -1‘1 '.1582 - 1.1‘1..1982 22,5.1990 \
'10,'5hr1 Mohundra Nath Duarah 1410, 1958 1.11 1982 Te 1141982 20,9, 1990
11, Shri Arup Kr. Das’ 14141957 1511, 1282 1411.1982  21,11.1986 5.7,
»1%2 Shri Amarandra’Ch. Des 1'?"1%§§Qn o002 4,12Qﬂ .“.',{;2. .1984 23,3.1993
.ffﬁﬁﬁShri Ranjit cn.hCJéd;ml'” g:‘i'?bdo g 1604 2.4,1584 23.3.4983 -
f14. shrl Hsm Kanta Tlukdar : 31 12, 1951 ) 2“2??§b4 “2.4.1984 23.3.1993 -,
15, shei Chitta HanJ n Bhobora 1.1.1956 26.4,1980 — 2,4,1984 25,1990 5.T.(P)
2.5.1990. ©84Ce . hgnanas

16, Shri AM1lt Kr. Das IPER 1231 Sateld80
BT SRR R A R B R LA

.r;..;;"""} 4»4’

74441984

Contd,,,2/-
¥¥33f$€

e e

g v




2

wfm S i v ey
hr1 fadhu 3inhg

WIS, Mdy Isfaque Ahmed
| 19. Mde Falzrul Rahman
. 20, Shr1 Hiranya Kr. aarna
B 21:j5hr1,RanJgn Kr. Jas
22, Shri Rajib Kr, Oas
23, shri oilfp Kre ODas
. ‘24. Shri Joy Singh fay
' 25..Shri Pradip Kr.AHazarika
26. Md. Firdus Ali Ahmed

27. Shri Sabyasachi Sinha

- 28. Shri Oibyadhsr Sogoi
Qe Bds Giasuddin Barbhuyan
'30. Shri Mohash Cﬁ. Kalita
31, Md. Jorges Ahmed

32 Shri Swapan Kr,

e P g B s ey

Seal 3Sarmg

~82 -
: 2‘ i
1 3 [ 4
- TR »g ; w’“'&z-i’%:?&wmﬁv Yeilae
30,9.1056 2.4, 1984
6.5, 1357 2.4;19@4“f““' 4’3984 |
214541553 2.4.19@4 L 244, 1984*:.
254141961 20.3 19c3 .20, 3.1985 .
C s s S
6.12.1961 1.,4,1985 1.4,1986
12,10.1954  1.4,1986 1.4,1386
1.4, 1959 1.4,1986

204 12 1960

Te 161358
31.12. 1955
2241.1957
1.1.1960
1.7.1253
1.3. 1958
9.8.1960
1.3, 1958

[..8

1040'1986 :

7:5,1986

20,3, 1985

2(ie3,1985

126,3,1985

27,4,1984

h‘ﬁz 1973

1:.5.1982.
14,1986

15,1983

14,4,1987

20,3, 1985

20,3.1985

26,3,1985
1.4.,1986
1.40 1986

1.4,1986
104.1986

1,4.,1986

i_,r» PR

a»f.g. S
3 9 1994

5,12, 1994ﬂ%%§

.12.1994f";
2.5.1990 5.T,(pP)

2.5.1990; ERNCY

23.6,1993 s,C.

150241998 5.7.(H)

29.6.1995
294641995
29,6. 1995
29,6, 1995
4,7,1996

4,7.1996

4.7.1996

4,7.1996,

contd...3/-
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o 2 3.l 3 5 | 5 v
Shri Jatindca Sarma 126,950 ToALB86 1.4 0Bee g 7 ggs
T “Shri Kunja HaZarika 10,10:1962 - 5.4, 1986 “1,4.1986" . 4.7, 1996
Shri Sukumar Momin 1e7e 3617 2_‘8..3.1981 _‘1.4.1_9@6' 4.7 1995 S.T.(H)
%do Rifzur Rahman Laskar 1.1.1953  1.5.1976 104.1986  18.7.1996 .
. Mde APtabuddin Ahmed f.11. 1950 1.4.1986 1;4;5956 ""18.7.1995‘
¢hri Amal Ch. Sacma 1.11.1961  1.4.1986 1.4.1986  18.7.1996
1 v« fids Sclman Uddin Choughury 24,12,1062  1.8,1986 1,4.1906 i§;7.1996
- - 543,'shri ;;abhakar'oas 1.1.1961 1.4.1986" ~ 14,1986 . 16.12,1997 _ )
441, Snri Brahmsnanda Patiri 19.1.9055  1.4.1986  1.4.1986  18,12.1997 5.7.(7)
: 4z, <asi Nazayen Mahanta 16.1.1067  13.11.1986 13.11.1086 29.12.1997
43, Shri Chandan Kr. Bora ~ 5.3, 1961 14,11,1986  14.11,1986 29,12,1997 ‘
S . 44, Md. Mozidul Hussair} 8,4, 1)‘:.{ 13, 11.1986 13¢11.1986 29.'12.1997 |
45; Shri Diganta Borbourah 1,3, 1460 12.1_1..1986' 12.11,1986 15,10.1998 i
42, shei Ajoy Deuri gharste WIRTEY 12.11.1986  12.11.1986 15,10,1998 5.T.(p)
47. shri Bankin Sarma 3.10.1963  1.1.1907 (10 1.1987 | ‘15530;1998‘
48, shri Gohin Ch. Bora 12.5.9958  1.1.1987 1.1.1987 . 31,1,2002
49, shri Girindrs Nath Adhikari 13.5.1959  27.4,1984 1.1,1987  31.1,2002
| . Contd...4/-
{ e pt g Y forsy S \1“%L§<% |
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B R L A R . |.'v;L55“@w;~ps¢:;&r: [roe® o foo 8o I R
,;_?Ps_SEleﬁlSUyyamade Gos wart 1.12.1961  15,4.1987  15.4.1987 29.8. 2002
v._~. A .\. i o r R -..._ *",3
S e [P S

51 5“f% Rajen Choudhury C o ge.2iaes ' " 6.4, 1987*5Q 8.4, 2003‘ ST :

| ._52.'Sh£i'31bananané;’;$za ika : >11-4p1960 13,4;1987 V13.4.1987‘ eioion | F - ol i
I . x . S3. shri dnizugoha dey 130.12.1960  13.4.1987 - 13.41987 ,B.9.2004 -~ L R

9.9.1981"  15.11.1907 8.9.2001 S T

¢
~

54, Shri Mrigdul Kr. dhar . 1146.1562

55, Shri Mohini Kr. Saikia + 22.7.19590 1.4.1971 20.10. 1592 15,12,2004,

/// ' . . . ) - _
S , | | 8 _//)V N
AN o
‘ Jt.Secretary é/¢tha 60vt of Ass
. . ' : Jpnv1rgnment & Fores Jepargmmnt
iﬁiﬁﬁsttv :E)§:: C¢nD ;
N\
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— ANNEX\JRg-M

1

A | GOVERUMENT UF As an
' | DEPARTIENT UF ENVIRJNAENT Aid) FoREsTs)
DISPUR s:: GUWANATI

\ it
Ay

i
URBERS  BY  THE GJVERNUR
l

NUTIFICATIUN

DJated Ji spur bh@ ‘Mth huv. 0s.

. B s &

NOo. FRE. 109/94/pt-111/367 ¢ Tha Follouwing notlfluuuxon 1ssued§;y
’ the Government bF India, Ministry or thlrdnm“nt and

Forests, fiaw delhi is re~publlshed for general lnforMatlon.

F. HNo, 17013/2/2003-IF4,II dated 7.11.05 " f%

CGAvERIMENT ur 1HL A
NLUISTRY. JF ENVIRINMENT AHD FURESTS ‘
PARYAVARAGR JHAWAN, CGU CUlMpLEX T o

a*

LODHL RGAD,NEW DELHI-11Q 003. .

Neuw Delhi, the 7th Novembe:, 2008.

BN
4

NUTIFICATION a O

In exarnisa.of the powars confParrad by Sub-ruly (1) of
~Rule 8 of thua Indizn Forust Service (Rucruitment) Rulgs, 1966,‘
@ad with sub-ragulation (1) of Ragulation 9 of tha Indxan Forest

: W
,Servica (AppGinimant by Promotion) Rugulation, 1960, thm Prusidant

]

is pleased to appoint uyith immodiate gffect tha undor nLloned’

- seven officers of the State Foraest Service of Assam to the Indlan

Forest Service on the basis of the S5elect Lists for tha ysar 2002,
2003 and 2004 and to allocate them to the Assam - N’ghalaya 301nt~

* Cadra-of the Indian Forest 3ervice undar Sub-rul g (1) of Rulg 5 of

4

. the Indian Forest Service (Cadra) Rules, 1966,

Seloct List of 2002

Sl.ND‘,j N'a'nu Of’ tha UPPicer Oaty of bBirth
1 shoi sanjib Kr. Gora 01-01-1958 -
20 7 Shri Kailash Khargharia 12~03.1952
J, f1ds Abdul Kuddus _ 01-01-1953
4. Shri Rup Math Brahma | ~ 01-08-1955

-——..-..-.-.-——.-n.--—.m—c—“,-—wn--

Solact List of 2003 : o
Sl.iio.] tome of the UPPicers ﬂata 9f birth

Te Md, Dobiruz Zaman i C 14- 01.19J6i
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Tha thaf sacratary, Heghalaya,‘Shlllong.
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Selact List of 20054
Sl.No.| Name 0f thg UPFicur

“"T Jatg oF bizth

1. Shri fMamat Kalita. ' 01-04~1950 f
2e Shri Khanlrdro Hath Barman 01-01~ 1956
5dfi- DU

(ASHUK Kunan) £
Undur Jvcrutary to tha buvt..oP Indin. %

Sd/~ e
Commioaninonar &' Suecrsitnry by thy Gayh.

V-

of Assam,Environmant and Forest Dopartnant,

Momo NO. FiEe 109/94/pt-111/367-A Duted Dispur,tha 14th Nov'D5,
Copy foruardod tuo :=-

Tha Accountant Gunaral (Amh),Assam Bhltdla,buuahatl - 29. )

J
The Under Socratary to tha Govurnmant of India, Mlnlsury op 3

Envircenment and Forasts, Paryavaran Bhauan, CG Complox, Lndhiﬁ
Road, New Delhi - 110 003,

\
¢ ot

i
Thy Principal 3cscratary Govarnmant of Hughalaya, Forast and .

Envirenment Japartment, 3hillong. P
The Princl pal Chigef Conssrvator of Forests,Assam, Rehaoarl, .
Guwahati .- 3, i

Thz Principa™ Chief Conservator of FUfLSuS, ﬂaghalaya bhalldng.

The Chiaf Conworvator of Forosts ... o %&

The p.s. =v Thicf Sacratary, Assam, 0‘spur. ©

The Ugputy 3aszotary tu the Govt, of Assam, Dnrsonnel (A)
Oepartment, QOispur, v

Eit AR
I B

The Consarvator of FOorusts e.ee..

Ths Field Oirector, Manas Tigher Project, Carpote Road. IS
The Director, Kaziranga National Park, Bokakhat. . o

Shri .t:(. gt Kodide vl No\?r\m/\ 6 .F . Dwagion | Nf\ﬂﬁw

The P.S, to ths NMinister of Stats (Ind), Environment and ‘-

Forust Ospartment, Assam, Dispur Par Pavour of information
of Ministoer, . : ‘

Perscnal file of thg UfPicers. . | .4
The Oeputy Director, aAssam Govt. Pfass, Bémunlmaldan,

Guuahatl - 2% fur Pavour of publication of tha above nou‘?lCa—
tion in th: Assam Gazette
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Joint Sgcrutary t0:¥2~ uDVt of Agsan,
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ol ‘ Environmont & Forust Japqrtm:nt.
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Sub:
Ref:

Sir,

QP

Dated Guwahati, the 16™ November, 2005.

The Commissioner & Secretary, Govt. of Assam,
Environment & Forest Department, N
Dispur, Guwabhati - 6.

(Through proper channel)

Joining report in the Indian Forest Service.

Govt. notification No.FRE.109/ 94/ PLILI/ 367, dtd.14.11.2005.

In pursuance of the above Govt. nofification and the Government of India’s

Notification No.F.No.17013/ 2/ 2003-IFS, 11, dtd.7.11.05. | have the honour to submit my
joininf report in the Indian Forest Service of Assam-Meghalava Joint Cadre in the forenoon
of 16™ November, 2005 holding the charge of the same post of the Divisional Forest Oflicer,
Nagaon (S.F.) Division, Nagaon. -

Copy to:

T'his is for favour of your kind information and pecessary action.,

Divisiofial Forest Officer,
Nagaon (5.F.) Division,
Nagaon.

. The Principal Chief Conscrvator of FopeSts, Assam, Rehabari,

Guwabhati - 8 for faveur of his kind informatioh and necessary action.

. The Chief” Conservator_ ol Forests, Socinl Forestry, Assam, Busisthy,

Guwahati - 29 for fuvour of his kind information and necessary action. %%

. The Accountant General (A & E), Assam, Beltola, Guwahati -~ 29 for

favour of his kind information and necessary action.

. The Under Secretary to the Government of India, Ministry of Environment

& Forests, Paryavaran Bhawan, CGO Complex. Lodhi Road, New
Delhi — 110 003 for favour of his kind information and necessary action, -

. The Conservator of Forests, Upper Assam Social Forestry Circle, Nagaon

for favour of his kind information and necessary actiop.

Divisional Forest Officer,
Nagaon (S.F.) Division,
Nagaon.
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Paryavaran Bhawan, CGO Complex,

. ANNE
% " No. 17013/2/2003-IFS-11
A e\[ , Government of India
Mmlstry of Environment & Forests

bt v o

Lodi Road, New Delhi - 110 003,

Dated the March 28, 2006

ER

The under-mentioned State Forest Service Officers of Assam Cadre
were appointed to Indian Forest Service vide Notification of even number dated the
7" November, 2005. Their seniority and year of allotment are required to be

determined in terms of the provisions of Rule 3(3)(il) of the Indian Forest Service
(Regulation of Seniority) Rules, 1997 which stipulates that "the year of allotment of a
promotee officer shall be determined with reference to the year in which the meeting

selection was held".

of the Committee to make selection, to prepare the select ist on the basis of which
he was appointed to the Service, was held and with reqard to the continuous service
rendered by him In the State Forest Sarvice, up to 3

day of Decamber of 1he yeaf
Immediately before the year in which the meeting of the Committee to make

2. As per the information furnished by the State Government of Assam, the
details of service rendered in the grade of State Forest Service by these officers are

iven below :-
Name Year for which | ' Completed Year of weightage
S/Shri the Selection | years of service | admissible in terms of
Committee rendered in SFS | Senlority Regulations
Meetung was as on
. held 31.12.2001
. Sanjib Kr, Bora 2002 20 6 Years -
“ Kailash Khargharia 2002 19 . 6 Years
%‘ " | Md. Abdul Kuddus 2002 19 Gvears
3 . Rup Nath Brahma 12002 19 6 Years -
Name Year for which Completed - Year of weightage
S/Shri the Selection | years of service | admissible in terms of
Committee | rendered in SFS | Seniority Regulations
Meeting was ason
" held 31.12.2002 y
Md. Debiruz Zaman 2003 20 6 Years
‘ Name Year for which | Completed Year of weightage
" S/Shri the  Selection | years of service | admissible In terms of
L Committee rendered in SFS | Seniority Regulations
& Meeting  was | as on
held 31.12.2003
mat Kalita - 2004 . 21 -7 Years
indra Nath | 2004 21 7 Years
Barman
Bl
owtd . L.
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‘:& 1. In terms of Rules 3(3) (ii) and 4 of the Indian Forest Service (Regulation of

Seniority) Rules, 1997, their seniority and year of allotment in the Indian Forest
Service is as follows :-

S Name Year of Placement
No S/shri joalleteeer g ) —
1 2 5 '; 5 I
1 | Sanjib Kr. Bora 193¢ . Below Shri C Samayamoorthy (RR:1996)
2 | Kailash Khatgharta 1996 _ | Below Shri Sanjib Kr. Bora, (SFS:1596)
3 | Md. Abdul Kuddus 1....1936 | Below Shri Kailash Khargharia, (SFS:1996)
4 | Rup Nath Brahma 1996 Below Shn Md Abdul Kuddus, (SFS:1996)
5 1 Md. Debiruz Zaman 1997 Below_ Shru Utoal Bora (RR 1901) e
6 | Mamat Kalita 1937 Below Shri Md. Deblruz_;an_@n,(SFS 1997L
7 Khanindra Nath 1997 Below Shri Mamat Kalita, (SFS:1997)

Barman

(JL L.

( Ashok Kumar )
-Under Secretary to the Govt, Of India

Copy for distribution to:-

1. The Chief Secretary, Government of Assam, Dnspur Guwahatl . f'~ ?f
2. The Chief Secretary, Government of Meghalaya, Shillong : g ; j

3. The Secretary, Union Public Service Commission, New Delhi.
! ‘

— _4—The Principal Chief Conservator of Forests, Assam, Dispur, Guwahati, :

5. The Accountant'General, Assam, Dispur, Guwahati.

6. Copy for Guard File/Civil List.
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ANNEX L QE 5D
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’A/h GOVERNNMENT OF ASSAM
MOH 1CE OF THE DIVISIONAL FOREST OFFICER: SOCIAL FORESTRY DIVISION
KATINARLNAGAON

%iq‘—<j

N\

No. SEN/A/M . KalitaPE/T Dated 28" April, 2006,

. . e Wy
?/M’ . . /{\,\\“ G "‘;’ ))

. N\ - . l\'
- . . . . . S 2.
Qiq Q-% The Under Secretary to the Govt. of India, : N .
| Miustry of Emvironment and Forests, i" !, vl
C.G.0. Complex: Lodi Road, [ e
. . \ 5
New Delhi- 110003, ' 3.5 9
\ ’
(Through Proper Channel) .\\‘9“.,\
Sub - Refixation of year of allotment in respect Sri Mamat Kalita, 1S (AN,
Kef - Your Order 1o 0 TOE3720000 858 51 dated 224 20t
Sir,

With reference 1o the above, T have the honour o bring to your Kind notice
that the information shown in the details of service rendered in the grade of State Forest
Service pertaining to me is not correct as because it has not included the period during
which I have undertaking training in Diploma Course in the State Forest Service Colleg,
Burnihat under Government of India. Hence it is clarified that 1 have undertaken training
in Diploma Course in the State Forest Service, Bumnihat during the peniod from 1.11.78 to
30.10.80 in the 1978-80 S.F.S. batch of officers and have successfully passed the
requisite examination and obtained the certificate awarding me the diploma (photocopy
enclosed). Therefore § request vou Kindly to include my above mentioned training penod
(1.e) ﬁ‘Ml.H 10 30.10.80) while computing the penod ol conlinuous scivice
rendered in the State Forest Service under the provision of Explanaton 11 ol sub-rule -2
of rule =5 of Indian Forest Service(Appointment by promotion) Regulations 1966, 3

v

L

That after completing the above mentioned training | have rendered
continuous senvice in the capacity as A.C.1. and D.C.F. in State Forest Service under the
Department of Environment and Forests of Government of Assam upto 31.12.2003. As
such the correct posiion of senvice rendered i the grade of State Forest Service by me as
shown below -

D

|

‘ Name  of  the | Year ()!'i Datc o'ri Complclcd“_]“'u:;“l-r—“ " of T Year 7
| officer sclect  fentry intd | year of [ weightage - allotent
\ list g the SE'S 'l service | admissible ! !
i ! ‘ rendered m i terms ofI

" || . | SFS as on | scnionty ! '1
i ; ' ___131.12.2003  rcgulation 1 o
| Sri Mamat Kalita | 2004 111178 1 25years - 7:259 71995

‘\.
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In view of the above, I request your honour kindly to refix my year of

allotment as 1995 instead of 1997 as communicated vide your order under reference as
admissible under the rules.

Enclo :- As above.

Yours faithfu}l

(Sn Mamaf Kalita, IFS)
Divisional Forest Officer,
~ Nagaon S.F.Division,
P.0). Haibargaon, Katiman
Dist. Nagaon, Assam

Copy in advance to the Under Secretary to the Govt. of India, 'vhmsl:y of Environment
and Forests, C.G.0O. Complex, Lodi Road, New Delhi-110003 for favour of his kind
information and necessary action.

Copy in advance to the Commissioner & Secretary to the Govt. of Assam, hnvxronmcm
and Forests, Dispur for favour of his kind information and nccessary action.

Lol
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IN THE CENTHAL AIMINISTRATIVE TRIBUNAL

GUWAHATI BENCH 2:::s GUWAHATI.

Oo Ac NO. 258/2006.

IN THE MATTER 0F 1-
o.-A. No.zsa/zooé
Sri Ma‘not Kalita.
eees Applicant. |

-; 'Vz.‘s - F‘-‘\\

Union of India & Others, |
- veee Respondé‘nts.‘
- And -

IN THE MATIER OF 3

Written Statement filed by Sri
Kailash Khargharia, IFVS, Divisional
Forest Officer, Kamrup East Division,

Indira Nagar, Basistha Forest Complex ?,

A

Guw>ahati-7.8102§, _Who has been
impleaded as Respondent No.8 in the

0. A, No.258/2006 filed by the Applicar

WRLTTEN STATEMBNT FILEp BY THE RESPONDEINT NO.8 :-
' That the deponenthas received a copy of the
' 0.A, filed by the applicant, he has gone through the same

and under stood the contents théreof. The deponent states

ontde.. P. 2 i
T
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that save and except the averments whi ch are cpec1f1 cally

adnitted herein below are denied by this deponent. Further
the deponent zlso does not admit any of the averments maide
in the application which are contrary to and inconsistent:

with the record of the case.

2. | - That the depohent sta‘tés ‘tj.hat ingpite of - N
ahswering all the paragraphs, the deponent answefs the
paragraphs which are rélated with the deponent and the (
Hon® ble' Tribunal be pleased to accept the written statement
tiled by the deponent.only touch:.ng the paragraphs whi ch
have contain the name of the deponent and his seruce

career.

3. That the deponent states that the statement
made in paragraph-11 of the ap-pli'cation are correct inas ‘
much as ‘a meeting of the Selec."cion“‘Gamvmittee for prombtion
of I.f. 8 for the year 2000 was held on 8,12,2000. It is
also a fact that in the»\sa‘id meeting cases of petitioner
aé’well as the deponent was also considered for promotion

to the I,F.S. and prepared a list wherein 9 (nine) btft'i CceBs
were included and the name of the depoﬁqnt was shown against
‘serial No.7 and the hame of the applicant was placed at '
Serial No.2. It may be mentioned in this connection that-
the Selection Committee wh:;le considering the ﬁeri‘t of the

- each candidate and found the person against Serial No s 1, 4
\5, 6 and 7 were given "very good" assessnent whereas the
:ofhers including .the applicant given "good asses’smeht"‘.

| Further, the Selection Committee selected Sri P. Kotoky,

Sri R, Bh;attacharjee-and'Mohd. S. Ahmed for promotion to

the I.F 5. ) / |

.Oon'td..."Po3
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4, That tﬁe deponent states that with régard
to the statements made in paragraph-17 of the application
the deponent states that the Govt, of Assam in the Fofrest
Deptt vide Notification dated 6.8,2002 conflrm the
applicant, Sri Sanjib Kumar Borah, the deponent (Kailaéh
- Khargharia), Sri Abdul KuddL;sh, Sri Debiruj Zaman and
3(three) others in the post of D.C.F. in the Assam Forest

-\

Servmce w. e, f. 1 1.2001,

5. That with regard to the staterﬁents made} in
paragréph-18 of the application the déponent states that.
vide Notification dated 1.9.2003 the draft gradation 1ist
of Assan Forest Service (Class-I) ofiicers on 1,6, 2003,

Md the said list the nlame of the appiicant _appeérs o
against serial No.1 whereas the names of Shri Sangib

Kunar Borah, Kailash Khargharla (deponent), Mohanmed = ™
Abdul Kudus, Shri Rup Nath Brahna and Mohammed Debrug

Zanan were figured at Serial Nos.,3, 4, 5, 6 and 7

respectively,
(

"~ B, That with regard to the statements m'ade in
paragraph-19 of the appli c'ation, the deponent states’

that it is also a fact that the deponent, the applicant
and two others, as appli cants'moved before the Hon! bie
Tribunal by filing an ap;;li cation to vertilite their
grievances for hot filling up the vacancies in the I.F.S.
rwhi ch was ‘regi stered as O. A No,337/2002. It was contended
that therein that there were five vacancies in the year

2002 but the resporidents ¢id not take any meaningful steps

mntd.-. LN p. 4.:



of convening the Selection Committee meeting for
promotion to the I.F. S to be held thé year 2002
thereby causing prejudice to them. The Hon'ble Tribunal
"vide order dated é0.8.®03 di spo séd of the ;aid 0. A.
d.p_serving that as pe:f W.S. of the Union of India steps
for holding the Sele'é"i;ion Committee Meefihg had been
taken and ity was expected that the respondents will: ‘
tafce necessary sfép‘s in that regard as fequired by\%ﬂ

utmo ¢t expedition,

'?e.' ‘ ~That with regard to the statements made in

‘paragr-aph-QO, the deponent- s'ta'tes that even éfter' order
dtd. 28. 10,2003, thére was & considerable delay in.’

| holding selection committee meeting being aggrieved the
applicant submitted a representation dafed 24,3,04 to

the U.P, & G with- copii‘és to other concerned aufhority

to convene the selection commi ttee meeting for -joromo'ti‘on

8., . ~ That with regard to the statements made in
paragraph-21 of the appli cation, the deponent states
that 1t is a fact that a contempt petition was filed by

the applicant alleging inaction of the respondents inspite -

of the order of the Hon'ble Tribunal at 28..10,2003 |
reéi stered as Contempt Petition No.14/2004, By the order
dated 28,10,2004 the Hon'ble Tribunal was pleased to

di spose o f the contempt petition' considering the submission

made by the respondents by observing that the case of the

applicant be considered 'by the Selection Committee in the

light of the order dtd.28.10.03 passed in 0. A.No, 337/2002,

®ntde.s P.5
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9, " That with regard to the statements made in

paragraphs-23 and 24 of the appllcatlon, the deponen't
states that the deponent alongwi th one Sr:n. Debrug Zanan
als>ﬂike'the appliCant-moved a writ petltion before the
Hon® ble Gauhati High Court whi ch was reglstered/as'
W.P.(C) No, 32/2005 and the Hon'ble Court Was pleased to

di spo se ‘of the}writ petltlon dlrectlng the respondent
authoii'tie's.' Ito' hold the meeting of the Sel,ection“(bmmittee
within a period of 3(three) months and make reoommendat:bon

for ericadrexnent to the I.F, S. with consideration of the

petitioners case.in accordance with law.

-

9

10, That the'aVements made in paragraphe-‘25, 26
and 27 of the appllcation be:.ng matter of record of the

case, he does not adnit any’chmg w}n ch are contrary to

and 1pcon sistent with the said record. g

e That with regard to the avermentc madé in ;
paragraphs-29 and 30 of. the apphcatlon, the deponent
states that the seniority and appointment of I. F.S.
’(appoz.ntment by promot:.on) was made without concldenng
the training period of the deponent alongwi th the other ’
In thls connection the»-deponent statés that he was

céle,oted 'by APSC for the batch 1979-81 and the other 3
candldates in the same batch joined in 'the s, F, S.Oallége,
Bo:rnihat which was started in the year 19'?9. However; thé
deponent was sent to OQoimbatora S.F.S. ollege whi ch was

ctarted from January, 1980 instead of Novemker, 1979, i.e. ,

_Contd,.. P.6
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‘considered by the Selectlon Commi ttee. - 1

- as claimed by"the applicant.

N\
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-2 6 3~ ’ ) . .
o ;2

two months later that S.F.S. College, Bornihat. Though

~
-~

the session'was'scheduled to be started from November,
1979.'T%erefore; the debenent is entitled'ane eligible
fof”all the benefits'apblicable to the 1979-81 batch,
dfaS.F.S.‘Officers for all practical purpﬁses. Further,
the deponent states that as per provision-of Rule 5(2).
of the Ihdian Forest Service (Appointed by promqfion)
Rengation,}1966 and Explahation-II piovides that _ 5
in computing the period of continuous service tor the {
purpose of regulation, there shall beAiﬁcluded‘any
perlod during which an Offlcer has under-taken - -

(a) training in the ﬁxploma Gurse in the
Forest Reeearch Institute and (blleges, Deradun ; or
(b) euch other tralning that may be approved by the

Central Government in consultatlon w1th the commi ssion -

in any other,Instltutlon, Hence, servi ce rendered by

the deponent upto 31 12.2001‘inc1uding two years in the

S. F, S Cbllege comes to 22 years, but not 20 years as
e ———

The deponent further states thaf the year
of weightage in tems of seniority and regulation is

1(one5 year for ewery completed 3( three) years of service

upto 21 years of service rendereq_and 1(one) year weightage !

for every 2(two) years of service beydnd the period of ‘
21 years of completed servi ce. Hence, thé year of weightage
; , ,

permissible for 22 years of completed Serviceprendered is

’7(seven).years. thus, the year of allotment of the deponent
on the basis of seléct list of 2002 after considering the
7( seven) yéats of weightage should be 1995 and-not 1996

I 7/

~ ontd... P.7.



-far the last ground i's concerned, the deponent has no

_ In this regard, the deponent submitted a

reg;re'sentation to the ‘Under \Secretary, Go.\(t. of India,
MOEF through "the PCCF, Ass’én c;n which the PCCP, Assam
communi cated the'sa'né '.recomm‘endi'ng the represéntéfion
vide No.FE, 24/36/ 2K dtd. 11.10,2006. o
| S far the grounds taken. in the application

the deponent Bas no comments to of fer except stating
thét'tﬂhe confirmation in a post is not a o::riteria for
promotion, HoweQer, confirmation has been made vide Govt.
Noti fi cation No. FBE. 64/97/174 dtd, 6.8.2002, so far the ° :
other grounds aré ‘concerned the deponent stafes tha‘tithe
answer to the said grounds would be as stated hereinabove

in reply to paragraphs~29 and 30 of the 'éppii'Cation. So

comments to offer,

12. - That with regard to the ramédies‘as.prayed

for in paragraph-VIII the deponent states that the 'deponent
belon,‘c_:)x.‘s'to 1979~81 batch of oifficers of thejAFS (Class-I) —
pre.seritl'y working as D, F.OQ., K'amrup East Division, Basistha, |
Guwahati. Th‘e“d'epoinent ‘wés selected and appointed to the

Indian Forest Servicé for the year .2000-2002 with 1996 -as
the yéér of allotment, however, ‘the. seniority year ought 3+
to havé beén fixed as 1995 and not 1996, the dei':vails of

which has been stated above in paragraph-11 of thls written |
statement and th:.-:-‘refore‘, the deponent has already submitted o
a representation vide 'No.KK/Iéromoti-an/I.F.S./2005-06/1—5
dated 22, 4, 2006 stating inter alia that selection for I.F,S.

ontde.. P.8
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Cadre of 0ffi cers for the year 2003-04 was held 1n the

L

i
\
month of June, 2005 wherein the year of allotment of J
the deponent was ehown as 1996 on the bacls of select o

""'-i(

| 1i st of 2002 prepared by the Selection Committee.

rurther, in the\sald representation, the deponent

years. i‘brther, after successful completlon of two. yea’r«g,(
the deponent under-went training in S.F S College,

_ tore, Tamllnadu wherein the deponent was aWarded mt}%}h 3
y 38 }.‘ \

_hlgher standard D:Lploma in Foresty and All1ed subgects‘%

| fné
instead of January, 1980 anhd also the prOVi=10‘n- vl (2

.'Rules, 19’6’6, speaal reference to. I:Xplanatw;n% P ‘-.

1ncluding the tralnlng perlod rendered 1n€t

Servi ce ‘O,o.ll-,eges-.

~~

By the eaid representation, the

requested the P, C, C.r., Acsam, Rehabari, G
the “ovt, ior rectification of the year o?
e

seniority of the deponent w1th immecuate ot

A copy of the repres
24,4, 2006 is -annexée
‘marked as Annexure
/

_— A

Ontd. i
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That the deponent respectfully states

~
\

and submlt that the applicant could not mak e out any

Kouwla, Y

#

s

case for interference by the Hon'ble Tribunal and

therefore, the Hon'ble Tribunal be pleased to di emi ss

+

- --the pres;e.nt 0. As No, 258/ 2006,

-
5‘&-‘

=2l
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VERIFICATION

I, -Sri\Kai‘Lash Kharghari a, égéd about 54 yeart'ss,~
at présent‘working as ;Divisiohal Forest Offi cer,
K amzup éast ‘ﬁi‘vi’ sion, Ba_gi s‘th.a,‘ Guwahati=29, do |
hereby solemnly affimm and state that the statements
. rr;ade.iri paragraphs-1 to 12 ‘are true to my khowledge,
i‘nfomation and 'b'elieve and therest are my humble
subrhi‘ssions béfore this Hon"lble ':l“'ribunal, I have
not s‘up—px"e‘ssed any materi al'fac’t.—» B |

"Md 1 sign this verification today the

day of 'Decembe.,r, 2006 at Guﬁahati. ~

S Kodad \c&w\;{w&e |

‘Identified by me - DEPGO NE N T,

Byl el

Advo cate, Guwahati.




Sir,

following few lines for favour of your kind inform
action for rectification of the

Ale

K.K/Promotion/lF8/2005-06/1 -5 dtd.24-04-06

S e

The Principal Chief Conservator of Forests, Assam.
Rehabari, Guwahati

Seniority and year of allotment of LF.S (Appointment Dy

" Promotion)

i) Govt. Notification NO.FRE.1‘09/94/Pi-|ll/367 dtd. Dispur the

14" Nov' 05
i) Govt. of India, MOEF Notification
New Delhi dtd.3" Oct’ 05

£ No.17013/2/2003-IFS-1l

| have the honour 10 state .the
ation and onward requisite

year of allotment and seniority etc.

With reference to the above,

1 The meeting of tne Commitiee for Selection of sgitabl'é'S.F'.S Officers 10
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the |.F.S Cadre for'the year 2002, 2003 and 2004 was held 1n the month of
June’ 2005.

The year of allotment of the undersigned is shown as 1996 on the basis of
select list of 2002 prepared by the above committee. Where the completed
year of service rendered in the S.F.S. as on 31-12-2001 is shown as 20

years.

After successful completion of 2

Service Diploma Course in the S.F.S. College, Coimbatore (Tamil Nadu)

Araxaore = 1

Y

X

\

(two) years (1980-82) State Forest -

the undersigned was awarded with the Higher Standard Diploma in . .

Forestry and Allied Subjects on 13-01-1982 (a copy of the Certificate

enclosed).

{ 1s to be stated that the undersigned was selected by
the A.P.S.C for the batch of 1979-81. The other candidates of the same
batch joined n the SF.S College, Burnihat which was started from
Nov'1979. But the self was sent to the Coimbatore S F.S College which
was started from Jan'1980 instead of Nov' 1979 i.e. two months later than
the S.F.S Coliege, Burnihat though the session was scheduled to be
started from Nov'1979. As such, ihe undersigned is eligible for all the
benefits applicable to the 1979-81 batch of S.F.S Officers for all practical
purposes.

In this connection i

. As per the provision laid down in the Rule 5 (2) of the Indian Forest

Service (Appointed by Promotion) Regu?at?onﬁ-%‘:?Exp+aﬁe%&en--—-.l.l-;th9t
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“fhe continuous service includes the training period rendered in the State

“Forest Service College. Hence, the continuous service rendered Dy the

b undersigned up-to 31-12-2001 including 2 (two) years 10 the SF.S.§ . Q\
\ 4 College is 22 years but not 20 years as considered by the Selection®:

% Committee. : :

.
-

5. The year of weightage admissible in terms of seniority regulation is 1 (one) ¢
year for every completed 3 (three) years of service up-to 21 years of
service rendered and 1 (one) year weightage for every completed 2 (two)
years of service beyond the period of 21 years of completed service.

Hence, the year of weightage permissible for 22 years Of completed
service rendered is 7 (seven) years. Thus the year of allotment of the
undersigned on the basis of Select List of 2002, after considering the 7
(seven) years of weightage should be 1995 not 1996 as considered Now.
Therefore you are requested kindly to move the Govt for
rectification of the year of allotment and seniority of the undersigned with

. immediate effect.

Your kind and sympathetic action in this regard IS highly

solicited.
T [P B
|
Enclo.. As stated. - i
- - yours faithfully,
o
Tash KRarghada) IFS
Divisional Forest Officer. -
Kamrup East Division. Basistha
Guwahati - 29
Copy to: -

1. The Commissioner & Secretary to the Govt. of Assam, Environmeht & Forests
Department, Dispur, Guwahati = 6 for favour of his kind information and
necessary action.

2 The Under Secretary to the Govt. of India, MOEF, Paryavaran Bhawan, CGO
Complex, Lodni Road: New Delhi - 110003 for favour of his kind information and
necessary action. N :

3. The Secretary. Union Public Service Commission, Dholpur House. New Delhi for
favour of his kind information and necessary action. ‘

4 The Chief Conservator of Forests (T), Assam, Guwahati — 1 f ¢ favour of his kind

information.
(Kailash Kargharia) IFS
Divisiona'} +ERF—— _
e .  Kamrup East Division . Basistha ...
Guwahat - 29
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OA No. 258/2006
BETWEEN ‘
'SHRI MAMAT KALITA e APPLICANT g
AND: |

UNION OF INDIA & OTHERS =~ e RESPONDENTS

WRITTEN STATEMENT FILED ON BEHALF OF RESPONDENT No.2

Written Statement of N.T. Paite posted as Under Secretary in the Union Public’
Service Commission, New Delhi. -

2. | solemnly affirm and state that | am an officer in the Union Public Service
Commission, Dholpur House, Shahjahan Road, New Delhi and am authorised to file the
present Written Statement on behalf of Respondent No. 2. h

3. That | have read and understood the contents of the above Application and in reply

| submit as under:

4 At the outset, it is submitted that the Union Public Service Commission, being a
Constitutional body, under Articles 315 to 323 Part XIV (Services under the Union and the
States) Chapter-! of the Constitution, discharge their functions, duties and Constitutional
obligations assigned to them under the Constitution. Further, by virtue of the provisions
made in the All India Services Act; 1951, separate Recruitment Rules have been framed
for the IAS/IPS/IFS. In pursuance of these Rules, the IFS (Appointment by Promotion)
Regulations, 1966 'f[Promotion Regulations, in short] have been made. In accordance with
the provisions of the Promotion ’Régulations, the Selection Committee presided over by-
the Chairman/Member of the Union Public Service Commission, makes selection of State
Forest Service [SFS, in short] ofﬁcers for prom‘otiori to the Indian Forest Service.

PRELIMINARY SUBMISSIONS:

5.1 This-'res‘pondent is filing the present reply to bring out the factual position vis-a-vis
the role of UPSC in so far as the preparation of the Select Lists for promotion-to the IFS

are concerned.

5.2 It is respectfully submitted that promotion of SFS officers to the IFS is done in

~ accordance with the IFS Promotion Regulations.  Under these Regulations, the

Gove:rnment of I'naia, State Government and the UPSC have each been assigned specific
roles. The Central Gowt., in consultation with the State Government concerned,

0‘710110%
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¥
determines the number of posts for recruitment by promotion of SFS officers of the State
to the IFS during a particular year in terms of Rule 4(3)b of the [FS(Recruitment) Rules
1966 read with the Regulation 5(1) of the IFS {(Appointment by Promotion) Regulation
1966. Thereafter, the State Govemmént forwards a proposal to the Commission alongwith
the Seniority List, Eligibility List (upto a maximum of three times the number of vacancies)
of the State Service Officers, Integrity Certificates, certificates regarding
disciplinary/criminal proceedings, certificate regarding communication of adverse remarks,
details of penalties imposed on the eligible officers etc. and complete ACR dossiers of the
eligible officers.

5.3 The above documents received from the State Govt. are examined by the
Commission for completeness and after the deficiencies have been resolved and
reconciled, a meeting of the Selection Committee is convened for preparing the Select List
for promotion to the IFS. As per Regulation 3 of the said Regulations, the meeting of the
Selection Commiittee is presided over by either the Chairman or a Member, UPSC. The
Selection Committee ordinarily meets every year and prepares a Select List. However,
where no meeting of the Committee could be held during a year for any reason other than
that provided for in the first proviso of Reg.5(1), as and when the Committee meets again,
the Committee prepares year-wise Select Lists.

54 In accordance with the provisions of Regulation 5(3AA) of the Promotion
‘Regulations, the aforesaid Committee duly classifies the eligible State Forest Service
officers included in the zone of consideration as ‘Outstanding’, ‘Very Good’, ‘Good’ or
‘Unfit’, as the case may be, on an overall relative assessment of their service records.
Thereafter, as per the provisions of Regulation 5(4) of the said Regulations, the Selection
Committee prepares a list by including the required number of names first from amongst
the ofﬁcers finally classified as ‘Outstanding’, then from amongst those similarly classified
as ‘Very Good’ ahd thereafter from amongst those similarly classified as "Good’ and the
order of names within each category is maintained in the order of theﬁr respective inter-se
seniority in the State Forest Service. The Regulations 5(3AA) and Regulations 5(4) reads
as under :-

“5(3AA) The Selection Committee shall classify eligible officers as
“Outstanding’, “Very Good’, "Good’ or “unfit’ as the case may be on
an overall relative assessment of their service records.

5 (4) The List shall be prepared by including the required number of names first
from amongst the officers finally classified as “Qutstanding’ then from
amongst those similarly classified as "Very Good' and thereafter from
amongst those similarly classified as “Good’ and the order of names inter-
se within each category shall be in the order of their seniority in the State

\\h Forest Service.” '
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" %~ 55 - Further that the names of the officers whose integrity certificate is withheld by the
State Govt. or against whom there are disciplinary/crimin‘al proceedings or unexpunged
adverse entries in-their Service records, are included in the Select Lists provisionally in -

accordance with the:provisions of proviso to Regulation 5(4) which reads as under :-

“Provided that the name of an officer so included in the list shall be treated as
provisional if the State Government withholds the integrity certificate in respect of
such an officer or any proceedings, departmental or criminal are pending against
him or anything adverse against him which renders him unsuitable for appomtment
to the service has come to the notice of the State Government.”
56  As per the provisions of Regulation 6 and 6-A,,the State Govt. and the Central
Govt. are required to furnish their observations on the recommendations of the Selection
Committee. After taking into consideration the observations of the State Govt. and the
Central Govt. and the requisite records. received from the State Govt., the Commission
take a final decision on the recommendations of the Selection Committee with or without
modifications in terms of the provisions of Regulation 7. The appointments to the IFS are
made from the Select List by the Central Government, Ministry of Environment & Forests

during the validity period of the Select List

FACTS OF THE CASE

6.1 It is humbly stated that the Central Govt. had determined three vacancieé to be
filled up from the SFS officers by Promotion to the IFS of Assam-Meghalaya (Assam
segment) Joint Cadre dufing the year 2000. The Govt. of Assam vide their letter dated
16.10.2000 forwarded a proposal to the UPSC to convene the Selection Committee
Meeting. As per information furnished by the Govt. of Assam, Shri R. Bhattacharjee and
Shri S. Ahmed (Respondent Nos.5 & 6 in the instant OA) were confirmed in the SFS on
01.08.86 and 01.11.87 respecti\/ely. Similarly S/Shri S.K. Bora, K. Khargharia, Abdul
Kuddus and R.N. Brahma ‘(Respondent Nos.7-10 in this instant OA) were confirmed on
01.03.90, 01.10.91, 01.01.92 and 01.07.92 respectively. The Selection Committee
meeting was convened on 08.12.2000 to prepare the select list of 2000. ‘The Selection
Committee examined the service records of all the officers included in the Eligibility List
upto 31.03.1999, as crucial date of eligibility was 01.01.2000. The Applicant was also
considered at S.No.2 of the Eligibility List and assessed as ‘Good’ by the Selection
Committee. On the basis of this assessment he could not be included in the Select List as
officers Wwere available and also due to the statutory limit on-the size
of the Select List. T

6.2 It is also submitted that a Selection Committee Meeting was convened on
05.11.2001 to prepare the select list of 2001 for 01 vacancy. Accordingly three officers
were considered and the Applicant was also considered at S.No.1 of the Eligi'bility List.
% The Committee examined the service records of the officers included in the Eligibility List

upto 31.03.2000 mcludlng the appllcant and assessed him as ‘Good’. On the basis of this
@o i) :
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assessment he could not be included in the Select List of 2001 as an officer with better
grading was available and also due to statutory limit on the size of the Select List.

6.3  No meeting of the Selection Committee was held during the years 2002 and 2003
as no proposals were received. The Govt. of India determined year wise vacancies for
the years 2002, 2003 & 2004 as 5, 1 and 2 respectively vide letter dated 08.04.2004. They
mentioned in their letter referred above that the vacancies for the year 2002 includes the
vacancy against which Shri P P Changkakati, AFS was included in the Select List of 2001
provisionally and as such, whenever, the Selection Committee meets for preparing the
Select List of 2002, the said vacancy (if not filled by that time) would be taken into
account. The Selection Committee could not meet during the year 2004 as a decision
regarding declaring Shri Changkakati’s inclusion in the Select List of 2001 as
unconditional and final could not be taken before 31.12.2004. In the meanwhile the
Commission received copies of orders from the Hon’ble High Court directing to convene
the Selection Committee Meeting for promotion to the IFS of Assam-Meghalaya Joint

- Cadre (Assam Segment) as early as possible and hence it was decided to convene the
Selection Committee Meeting at the earliest. Accordingly the Selection Committee met on
13.06.2005 to prepare the Select Lists of 2002, 2003 & 2004.

6.4 it ié most humbly submitted that the applicant was considered for the Select List of
2002 at S.No.1 of the Eligibility List. The Committee examined the records upto
31.03.2001 of the officers included in the Eligibility List and the applicant was assessed
as '‘Good’. On the basis of this assessment the Applicant could not be included in the
Select List as officers with better grading were available and due to statutory limit on the
size of the Select List.

6.5  Shri M. Kalita was then considered by the Selection Committee for the year 2003
at S.No.1 of the Eligibility List. The Committee assessed him as ‘Good’ and on this
assessment the Applicant could not find a place in the Select List as officers with higher
grading were available and due to statutory limit on the size of the Select List. Finally the
Applicant was considered for the Select List of 2004 at S.No.1 of the Eligibility List and
assessed as 'Very Good’ by the Selection Committee and on the basis of this he was
included at S.No.1 of the Select List of 2004 and was appointed to the IFS of Assam-
Meghalaya Joint Cadre (Assam segment) by the Govt. of india.

CONTENTIONS OF THE APPLICANT

7. The applicant has made the following contentions in his OA:-

(a) That S/Shri Ritesh Bhattacharjee and Md. Safiquaddin Ahmed who were
selected by the Selection Committee at its Meeting held on 08.12.2000 and

\& appointed to the IFS were never confirmed in the State Forest Services
ﬁ/o e and hence they were not eligible for consideration by the Selection
“PAITE)
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Committee as per the Promotion Regulations. As such, their selection and
appointment to the IFS was absolutely illegal, being void ab initio. Similarly
respondent Nos. 7 to 11 were also not confirmed i.n the SFS at the time of
the said selection proceedings. On disqualification of the above officers,
the Applicant, as had been conﬁrmed in the State Fore.st Service, stood a
chance for selection and appointment to the IFS in the batch of 2000.

That the Respondents committed a manifest error in placing officers junior.
to the applicant (i.e respondent No.7 to 41) ahead of him in the Select List
of 2002 and 2003 without considering the seniority and overall merit.

That he was assessed at par (i.e. good) with his juniors like Md. Abdul
Kudus and Shri Rup Nath Brahma by the Selection Committee for the
Select List of 2000 at its meeting held on 08.12.2000. whereas for the
Select List of 2002 his abovementioned juniors were assessed better than
him and included in the Select List superseding him. For the Select List of
2002 the service records of the candidates upto December, 2001 were

assessed. So it is difficult to imagine that within a period from 08.12.2000

to 31.12.2001 his juniors got extra-ordinary assessment to supersede him

" who were earlier assessed at par. Hence it appears that there is every
~ possibility of erroneous assessment by the Selection Committee since

three meétings for three years i.e. 2002, 2003 and 2004 were clubbed
together in a single sitting of the Selection Committee on the same day i.e.
on 13.06.2005.

That the procedure adopted by the official respondents in finalising the
Select Lists of 2002, 2003 an 2004 in a single meeting is in contravention
of the provisions of Regulation 5 of the 1966 Regulations.

That Rule 3(3) (i) of the 1997 Rules clearly provides th_at the year of
al!otment of a promoted officer shall be determined with reference to the
year in which the meeting of the Selection Committee was held. However,
the official respondents committed errors in taking the year 2002 as the
reference year for the Respondent Nos.7 to 10 and 2003 for the
Respondent No.11 whereas the reference year for Respondents Nos.7 to
11 and the Applicant ought to have been 2005 as the Selection Committee
Meeting was held during 2005.

That the official Respondents also committed errors in not including the
Applicant's two years tenure in the State Forest Sewice College while
computing the period of' continuous service under explanation-ll to
Regulation 5(2) of the 1966 Regulation.
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REPLY TO THE CONTENTIONS

8.1 Regarding 6ontentfon of the Applicant at para 7 (a) above, it is humbly submitted
that preparation’ of the Eligibility List of officers to be considered for promotion comes
under the purview of the State Govt. Confirmation of the officers in the SFS is also the
concern of the State Govt. However, as per information available with the Comfnission
and already mentioned in péra 6.1 above, all the officers included in the Eligibility List of
2000 were substantive aé on 01.01.2000, the crucial date of eligibility for the Select List of
2000 and hence all were eligible for consideration. As already indicated in para 6.1
above, the State Govt. had also provided the date of confirmation of each officers. In
respect of Respondents 5 and 6 the dates of confirmation provided by the State Govt.
were 01.08.1986 and 01.11.1987 respectively. In this connection the submission of the
Govt. of Assam may also be referred to, as they are the Cadre controlling‘authority for
SFS officers. |

8.2 Regarding ’conten'tion of the Applicant at para 7 (b) above, it is respectfully
submitted that the Selection Committee duly classifies the eligible SFS ofﬁcers included in
the zone of consideration as “Outstanding” "Very Good’ "Good’ or "Unfit’ as the case may
be, on an overall relative assessment of their service records in terms of Regulation
5(3AA) of the Promotion hegulations as quoted in para 5.4 above. Thereafter, as per the
provisions of Regulation 5(4) of the Promotion Regulations, the Selection Committee
prepares a list'by including the required number of names first from the officers finally
classified as ‘Outstandiné’, then from amongst those similarly classified as "Very Good’
and thereafter from amongst those similarly classified as *Good’ and the order of names
within each category is maintained in the order of their respective inter-se seniority in the

State Forest Service.

8.2.1 The ACRs of eligible officers are the basic inputs on the basis of which they are
categorised as ‘Outstanding’, ‘Very Good’, ‘Good’ and ‘Unfit’ in accordance with the
provisions of Regulation 5(3AA) of the Promotion Regulations.” As per the uniform and
consistent procedures and practices followed by the Union Public Service Commission,
the Selection Cdmmitfee examines the service records of each of the eligible officers, with
special referencé to the performance of officers for the five years preceding the year for
which the Select List is being prepared, deliberating on the qualif); of the officer as
indicated in the various columns recorded by the reporting/reviewing officer/accepting
aljthority in the ACRs for different years and then, after detailed deliberations and
discussions, ﬁhally arrives at a classification to be assigned to each eligible officer in
accordance with the provisions of the Promotion Regulations. ‘The Selection Committee is
not guided merely by-the overéll grading that may be recorded in the ACRs but in order to
ensure fairne_Ss and objectivity makes its own assessment on the basis of deep
examination of service record of eligible officers, deliberating on the quality of the officer
on the basis of performancé as reflected under various columns recorded by the

7
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Reporting/RéViewing’- Officer/Accepting Authority in-ACRs for different years and then
finally arrives at the claésiﬁcation to be assigned to each eligible officer in accordance with
the provisions‘of Promotion Regulations. Thus the grading assigned to an officer by the
Selection Committee méy be different from the overall grading in his ACR assigned by the
reporting/reviewing authority. ~ While making an overall assessment, the Selection
Committee takes into account orders regarding appreciation for meritorious work done by
the concerned officer. Similarly, the Selection Committee also keeps in view orders
awarding penalti‘es or any adverse remarks communicated to the officer, which, even after
due consideration of his representation have not been completely expunged. Thus, the
overall gradin'g reflected in the ACRs of a particular year may differ from the overall
grading- assighed by the Selection Committee for that year. The Selection Committee
makes its assessment in a fair and objectfve manner. The procedure adopted by the
Selection Committee in preparing the Select Lists is uniformly and consistently applied for
all States and Cadres for induction into the All India Services. |

8.2.2 It is further submitted that the Selection Committee undertakes the detailed
exercise enumerated in para 8.2.1 above solely with a view to ensure objectivity and
fairness in the selections. The Selection Committee follow uniform procedures, norms and
yardsticks for evaluétion of ACRs of officers in the zone of consideratibn. This procedure
is uniformly and consistently applied to all States/Cadres for induction to the All India

Services.

8.2.3 ltis-further submitted that in the matter of induction of State Forest Service officers
into the IFS, merit is the nucleus of the selection procesé and as such selection of a junior
officer having higher merit in preference to senior officer does not strictly amount to
supersession. The ;procedure followed by the Selection Committee as detailed above has
been upheld by the Hon’ble Supreme Court in the case of R.S. Dass (AIR 1987 SC 593)
which reads as under: | ‘

“The amended provisions of Regulations 5 have curtailed and restricted the role of
Seniority in the process of Selection as it has given priority to merit. Now the
Committee is required to categorise‘ the eligible officers in four different categories
viz. “Outstanding”, “Very Good”, “Good” & “Unfit” on overall relative assessment of
their service records. After categorisation is made the committee has to arfange
the names of the officers in the Select List in accordance with the procedure laid
down in Regulation 5(5). In arranging the hames in the Select list the Committee
has to follow the inter-se Seniority of officers within each category. If there are five
officers who fall within * Outstanding” category their names shall be arranged in
the order of their inter-se Seniority in the State Civil Service. The same principle is
followed in arranging the list from amongst the officers falling in the category of
“Very éood” and “Good”. Similarly, if a junior officer's name finds place in the

m category of “Outstanding” he would be placed higher in the select list in preference
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to a senior ofﬁcerlﬁnding. place in the “Very Good” or “Good” category. In this - -
process a junior pfﬁcer hjéving higher -gra'ding would supersede his seniors. This
cannot be 'helped. Where selection is made on merit alone for prometion to a
higher serviCe selection of an officer though junior in service in preference to

senior does not strictly amount to supersession.”

824 Ina recent case of UPSC Vs. K Rajaiah and others, the Hon’ bIe Supreme Court

have held as under:-

“That being the_l_egal,position, the Court should not have faulted the so called
down g;radation:pof the 1% respondent for one of the years. Legally speaking, the
term “ddwh gradation” is an inappropriate expression. The power to classify as
‘outstanding’, ‘v_ery_" good’, ‘good’ and ‘unfit' is vested with the Selection
Committee. Thaf is “a function incidental to- the selection proéess, The
' classit”;'r:fation given .by the State Government authorities in the ACRs is not
binding on the Committee. No doubt, the Committee is by and large guided by
the clessiﬁcatioh adopted by the Sate Government but, for good reasons, the
Selecfidn Commi’ttee‘ can evolve its own classification which may be at variance
with gradatlon grven m the ACRs. That is what has been done in the instant case
in respect of the year 1993 94. Such classrf cation is within the prerogative of the
Selection Cor‘nmlttee:an'd no reasons need be recorded, though it is desirable
that in a case of gradation at variance with that of the State Government, it would
be desirable to. record- reasons. But having regard to the nature of the function
and the power conf ned to the Selection Committee under Regulation 5 (4), it is
not a Iegal requirement that reasons should be recorded for classifying an officer
at variance with the State Government's decision.” i _
‘ [2005 AIR SCW 3275]

8.2.5  The matter relating to assess‘ments made by the Selection Committee has been
contended before the Hon ble Supreme Court in a number of cases. In the case of Nutan
Arvind Vs. Union-of India and others the Hon'ble Supreme Court have held as under -

“When a high level Committee had considered the respective merits of the

candidétes assessed the grading and considered their cases for promotion, this

court cannot sit over the assessment made by the DPC as an appellate authorlty
[(1996) 2 SUPREME COURT CASES 488]

8.2.6 In the matter of UPSC vs. H.L. Dev and others Hon'ble Supreme Court have held

as under:-

apply in making the assessment are exclusively the functions of the Selection

u ‘How to categorise in the light of the relevant records and what norms to
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A Committee. The jurisdiction to make the selection is vested in the Selection

Committee.” »
[AIR 1988 SC 1069]

8.2.7 In the case of Dalpat> Abasaheb Solanke Vs. B.S. Mahajan, the Hon’ble Supreme

Court have held as under:

“It is needless to emphasise that it is not the function of the court to hear
appeals over the decisions of the Selection Committees and to scrutinize the
relative_ merits of the candidates. Whether a candidate is fit for a particular post
or not has to be decided by the duly constituted Selection Committee which has
the expertise on the subject.

[AIR 1990 SC 434]

8.2.8 In the case of Smt. Anil Katiyar Vs. UOI & others, the Hon’ble Supreme Court have
held as under:- -

“Having regard to the limited scope of judicial review of the merits of a selection
made for appointment to a service or a civil post, the Tribunal has rightly
proceéded on the basis that it is not expected to play the role of an appellate
authority or an umpire in the acts and proceedings of the DPC and that it could
not sit in judgement over the select»io}n made by the DPC unless the selection is
assailed as being vitiated by malafides or on the ground of it being arbitrary. It
is not the case of the appellant that the selection by the DPC was vitiated by
malafides.” | |

' [1997 (1) SLR 153]

8.2.9 Itis submitted that in the instant case the Applicant was duly considered by all the
Selection Committees that met on 08.12.2000, 05.11.2001 and 13.06.2005 for preparing
the IFS Select Lists for 2000, 2001, 2002, 2003 and 2004 as has been brought out at para
6 above, but upto the year 2003 he could not be included in any of the'Select List due to
his lower grading. The Applicant was graded as ‘Very Good’ for the Se‘Iect List of 2004
and on this basis he has been included in the Select List of 2004.

8.3  Regarding thé contentions at para 7(c) it is humbly submitted that each Selection
Committee consider the ACRs for the .five years preceding the year of the SCM. Thus, for
the SCM of every successive year, one new ACR gets added while one of the old ACRs
gets dropped. Therefore, the set of ACRs being considered by the SCM for each year
may be overlapping but is not identical. This change in the set of ACRs being-assessed

may result in a change in the assessment as in this case.

8.4  Regarding contention of the Applicant at para 7(d), it is respectfully submitted that
\h Reg.5(1) of the Promotion Regulations provides for preparation of year-wise Select Lists.
Reg.5(1)'of the Promotion Regulation which reads as follows:-

e Ho o)
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‘5 (1). Each Committee shall ordinarily meet every year and prepare a list of such
members of the State Forest Service as are held by them to be suitable for

,promotiohn to' the Service. The number of members of the State Forest Service to

be included in the list shall be determined by the Central Government in
consultation with the State governrﬁent concerned, and shall not exceed the
number of substantive vacancies.as on the first day of January of the year in which
the meeting is held, in the posts available for them under rule 9 of the Recruitment
Rules. The date and venue of the meeting of the Committee to make the selection

shall be determined by the Commission:

Provided that no meeting of the Committee shall be held, and no list for the

year in question shall be prepared when ;

(a) . there are no substantive vacancies as on the first day of January of the
year in the posts available for the members of the state Forest Service
under rule 9 of the recruitment rules; or

(b) the Central Government in consultation with the State Government decides
that no recruitment shall be made during the year to the substantive
vacancies as on the first day of Janu'ary of the year in the posts available
for the members of the State Forest Service under rule 9 of the
Recruitment Rules;

Provided further that where no meeting of the Committee could be held
during a year for any reason other than that provided for in the first proviso,
as and when the Committee meets again, the Select List shall be prepared
separately for each year during which the Committee could not meet, as on

the 31° December of each year.

In the instant case no Select List could be prepared in the years 2003 to 2004.

Therefore, when the Selection Committee met on 13.06.2005 they prepared separate

year-wise Select Lists for the years 2002, 2003 & 2004 against vacancies determined by
the Govt. of India as on 01.01.2002, 01.01.2003 and 01.01.2004 respectively. As-such,

the contentions of the Applicant at para 7(d) above are not tenable and devoid of any

merit.

8.5

Regarding the contention of the Applicant at para 7 (e) & (f) above, it is submitted

that the Govt. of India and the State Govt. are solely concerned with them. As such,

submissions made by them in this connection may be perused.
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9. In view of the facts and circumstances stated above and after consideration of the

~ submissions of the Govt. of India and- State Govt., the Hon’ble Tribunal may be pleased to

dismiss the instant OA. : . @

(Tro o T
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" VERIFICATION. < W Y oty
| do hereby declare that the contents of the above Statement are believed by me

to be true based on the records of the case. No part of it is false and nothing has been

concealed therefrom. : : .

Verified at New Delhi on the 22™ day of January, 2007.



ﬁT .
al o mf @ S e
in lSln’iAl\C Tribu'nal

GRS RS <
$orr -3
SRR g s%ﬁ;é
IN THE CENTRAL KDMINISTRATIVE TRIBYNAL g i
GUWAHATI BRANCH KC%
IN THE MATTER OF :
0.A. No.258106
Sri Mamat Kalita -
-Vs-
Union of India & others.
- AND -
IN THE MATTER OF :

Written statément on - behalf of
Respondent No.3 (Commissioner
& Secretary to the Govt. of
Assam, Environment & Forests
Department, Dispur, Guwahati-6.

(Written statement on behalf of Respondent No.3)

- 1, Sri Bir Bhedra Hagjer, son of faté Jey Bhadra Hagjer aged about 55
years, presently working as Commissioner & Secretary to the Govt. of Assam,’

Environment & Forests, Dispur, Guwahati - 6, do hereby solemnly affirm and state as
follows : .

1.

herew1th and marked as Annexure I & I1.

,That I am the Commissioner & Secretary to the Govt. of Assam, Environment &

Forests, Dispur, Guwahati -'6. The copies of the aforesaid application has been

served upon me. I have gone through the same and have understood the contents

thereof. I do not admit any of the averments except which are specnﬁcally
admitted hereln-after and the same are deemed as denied.

. T Tt e T atten siaieprett e w0 T
sde Tl 0 lemion o & Neoretry Lol GOV oF assa | - et
That with regard to the statements made in paragraph 1 of the application, the

answering respondent has nothmg to make comment on it..

That Wlth regard to the statements made in paragraph 2, 3& 4 of the application,
the answering respondent admits the statements made thereon. .

That with regard to the statements made in paragraph 5 of the app‘licaﬁon the
answenng respondent begs to state that the applicant was initially in the state

cadre i.e. State Forest Service and thereafter he was promoted to the rank of

Deputy Conservator of Forests (DCF). So far the promotion to the post of
Conservator of Forests is concerned the officer should be inducted to the Indian
Forest Service and as per provisions of law, he shall have to complete 14 years of
service in IFS cadre. The present applicant was promoted to the IFS on 7.11.2005
vide notification No.F. No.1701312/ 2003-IFS II and his year of allotment is 1997

vide order dated 288,2006, hence, the applicant has not completed 14 years of ‘
_service in IFS for next promotion to the rank of Conservator of Forests.

A copy of the notification dated 7 11.2005 and 28%2006 is annexed

. Contd.



5. That wrth regard to the statement made in paragraph 6 of the apphcatron the
answering respondent begs to state that the apphcant along with the -private
‘Respondent No.5 to 11 were confirmed in their services in the post of Assistant
Conservator of Forests vide order dated 13.2.1996, subsequently the apphcant‘
along with Respondent No.7, 8,9, 10 & 11 were also confirmed in their services

in the post of DCF vide order dated 6.8.2002. ' '

Copies of the order dated 13.2:1996 & 6. 8 2002 are annexed herewith and
marked as Annexure I11 & 1V.

6. That wrth regard to the statements made i in paragraph 7 of the application, the
answering respondent begs to state that the gradation list dated 18.4.2000 was not
. pubhshed and was not a final and valid gradation list.

7. AThat w1th regard to the statements made in paragraph 8 of the’ applrcatron the
answering respondent has nothing to make comment on it.

8. - That with regard to the statements made in paragraph 9 of the application, the
answering respondent begs to state that all the records of the applicant, who is the
second . senior most SFS officer, along with the records of the other eligible
officers were placed before the meeting of the selection committee held on
8.12.2000. This selection committee was constituted as per provision 3 of the

“Indian Forest Service (Appointment of Promotion) Regulation, 1966: The
committee recommends the name of ‘the officers on the basis of overall
assessment of the service records of all eligible officers. But, the applicant’s name
was not recommended for selection for the appointment to the IFS as the service
records of the applicant weére not at par with that of his juniors i.e..respondent
No.5 & 6. Thus, the above mentioned respondents were. appointed, but not the

- applicant.

9. That with regard to the statement made in paragraph 10 of the a‘pplieation, the
answering respondent admits with the facts mentioned thereon.

10. That with regard to the statements made in paragraph 11 of the application, the -
answering respondent reiterates and reaffirm, the statement made in paragraph 8
of this written statement

11. That wrth regard to the statements made in paragraphs 12 of the application, the
answering respondent begs to state that the representation 5.1.2001 as submitted
by the applicant has been disposed of by the Govt. of Assam, Environment &
Forests Department vide thelr letter No.FRE.109/ 94/ Pt.I/ 143, dtd.29.05.2001.

A copy of the letter dtd 29. 05 2001 is annexed herewith and rnarked as

Annexure — V.

12. That with regard to the statements made in paragraph 13 of the application, the
answering respondent reiterates and reaffirms the statement made in paragraph 8
of this written statement. - '

-

13.. That with regard to the statements made in paragraph 14 of the application, the
. answering respondent reiterates and reafﬁrms the statement made in paragraph 11
of this written statement.

14. That with regard to the statements made in paragraph 15 of the apphcatron the '

answering respondent agrees with the facts mentioned thereon.
Contd.



15. That with regard to the statements made in paragraph 16 of the apphcatlon the
answering respondent begs to state that for holding the selection committee
meetmg for appointment of ehglble officers to the IFS by promotron was under
process for consrderatron - ~ : :

16 That wrth regard to the - statements made in paragraph 17 of the apphcatron the
‘answering respondent reiterates and reafﬁrms the statement made in paragraph 5
of this written statement

17. That w1th regard to the statement made in paragraph 18 of the apphcatlon the -
- answering respondent admrts with the facts mentioned thereon '

18. That wrth regard to the statements made in paragraphs 19 of the applrcatron the.
' answerlng respondent has nothlng to make comments onit. E

19. That w1th regard {o the statements made in paragraphs 20 of the apphcatlon the
answering respondent begs-to state that so far the convening of the selection
committee for -promotion to the IFS, the Govt. of Assam all along made

. correspondence for meeting. of the selection' committee and in’ fact .after last
-selection of 2001 and 2002, the state of Assam made proposal to the UPSC of .
eligible officer along with information/ documents for selection committee
meeting for 2003 which was scheduled to be held on.30.12.2003. However, due to -
-the pending of series of cases. in Hon’ble High Court and Hon’ble Central
Administrative Tribunal, the selection of the eligible officers along- with the
applicant for appomtment to IFS could not be made by selectlon commrttee
meetmg

20 ‘That with regard to the statements made in paragraphs 21 of the apphcatron the
humble answermg respondent has nothing to make comments on it.

21. That with regard to the statements made in paragraphs 22 of the apphcatlon the ’
' humble answering respondent reiterates and reafﬁrms the statement made m
" paragraph 19 of this wrltten statement

~'22. That with regard to the statements miade in paragraphs 23 & 24 of the' applrcatlon,
the humble answering respondent has nothing to make comment on it.

23. That with regard to the statements made in paragraph 25 of the appllcatron the “
humble answenng respondent adrmts with the facts mentioned thereon. :

- 24, That w1th regard to the statemerits made in paragraph 26 of the apphcatlon the
" humble answering respondent agrees with the fact ‘that the selection committee
‘meeting for Assam segment was held during. the month of June, 2005 for the
followmg vacancies shown year w15e for promotron of SFS ofﬁcers to IFS.

.a. 4 nos. of vacancies occurred durmg 2002
b. 1 no. of vacancies occurred during 2003.
- ¢. 2 nos. of vacancies occurred during 2004.
Total 7 nos 0f vacancies occurred.

Accordmgly, 3 (three) select 11st have been prepared agamst the vacancy
occurred during the years 2002 2003 & 2004

Cdntd. |
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25. That with regards to the statements made in paragraph 27 of the apphcat1on the
~ humble answering respondent has nothing to make comment on it as they are
being records of the case, however, the answering respondent has denied any -
statements which are contrary to records. :

26. That with regard to the statements made in paragraph 28 of the apphcanon the
humble answering respondent agrees with the facts mentloned thereon.

27 That with regards to the statement made in paragraph 29 of the application, the
*_humble answering respondent begs to state that the fixation of seniority and the
’ “year of allotment fixed by the Government of India for respondent No.7, 8,9 &
10 is 1996 and whereas the seniority and the year of allotment fixed by the
-Government of India for respondent No.11 and the applicant is 1997. The |
seniority was fixed by the Government of India for the officers as per
recommendation of selection committee meeting on the ba315 of merit; examining
overall assessment of their service records

28. That wrth regards to the statements made in paragraph 30 of the application, the
humble answering respondent begs to state that the representation dated 28.4.2006
made by the applicant through proper channel has immediately been forwarded to
the Government of India for necessary consideration. The applicant claims for re-
fixation of his seniority and the year of allotment 1995 instead of 1997. According
to Rule 3 (II) of the Indian Forest Service (regulation of Seniority) Rules, 1997
and in terms of provision made in 5 explanation (II) of the Indian Forest Service

. (Appointment by Promotion) Regulation, 1966, the seniority and the year of
allotment of the applicant would be 1996 instead of 1995, as claimed by him.
Hence, the applicant claim is that the training period should be included for
computing the period of contmuous service while calculatmg werght age for
fixing his seniority. .

"In this connection, a proposal has been submitted to ‘the Govt vide
Principal Chief Conservator of Forests, Assam’s letter No.FE.24/ 30/ 2K, dtd.11.10.2006
- and subsequent letter of even No., dtd.1.02.2007 fixing the seniority of promoted officers
of IFS cadre as below. As the completed year of continuous service is computed
including the training period in all past cases in fixation of their seniority and the year of
allotment, the same pr1n01ples may be followed for the followmg ofﬁcers also.

Sl No. Name. Year of,allotment
1. Sri P. Kotoky 1993
2. Sri S. K. Bora o © 1995
3. Sri K. Kharghoria 1995
- 4, Md. Abdul Kuddus 1995
3. Sri Rup Nath Brahma 1995
6. Sri D. Zaman . 1996
7. Sri M. Kalita 1996
8. Sri K. N. Barman ' 1996

A copy of letter dated 11.10.2006 & 1.02.2007 are annexed herewith and
marked as Annexure VI & VII. : . :

¢
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VERIFICATION

I, Sri Bir Bhadra Hagjef, son of late Joy Bhadra Hagjer
aged about 55 years presently working as Commissioner & Secretary
to the Govt. of Assam, Environment & Forests Department, Dispur,

Guwahati - 6 do hereby verify that the statements made in
| paragraphs',2,3 ¢ 7,978 12 j340 22 ;o027 aT€ true to my knowledge; those
- made in paragraphs 4,5, 8,11,)8 2\« 2£ being matters of records
of .the case derived there from which I believe to be true and the rest
are my humble submissions before this Hon’ble Tribunal. I have not

suppressed any material facts in this Tribunal.

And, I signed this verification on this the Ts+ Merieh .
2607 |

Zv; WJ g Tt j J
(B. B. Hagjer, 1.A.S.)
Commissioner & Secretary to the Govt. of Assam,

Environment & Forésts Department,
Dispur, Guwahati — 781 006.
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| GOVERNMENT OF INDIA

" MINISTRY OF ENVIRONMENT & FORESTS

AN " pARYAVARAN BHAWAN, CGO COMPLEX,
ST LODIROAD, NEW DELHI - 110 003

NEW DELHI, the = November, 2005

NOTIFICATION

aczle_ig&dﬁé,;gr’,the<ipoyye_rs conferred by sub-rule (1) of Rule-8 of the indian
) Rules, 1966, read with sub-regulation (1) of Regulation

@
i

B

!

Forest Service: (Regruitment
9=qu;,;‘the§;ndi_a_,n,E.gr,est Sery‘ic:e,(Appo,i,ntment hy ,Promation) Regulatiens, 1966, the
\ : Pré}s;ggg,;;is,p!gaseg;to appoint with immediate effect the under mentioned seven
Y Q@Sg&i«;ﬁﬁ?f—.,-SD_Ei;--.S;SQF;é._59.{.?5}“515,_6()/_};6 of Assam, 'to’the Indian Forest Service on th
'ff'bagig;‘diﬁgbe'_;§ﬂe1§c5};;.g,istsﬁ;fqr} ! n‘e‘.yeaﬂfns:«_200’2,,:,2,003 and 2004 and to aliocate them 10
‘ the Ass@m‘wMeghalgya Joint Cadrg of the Indian Forest Service under sub-rule (1) cf
 Rule:gefithe Tndian;Forest Service (Cadre) Rules, 1966:
-+ ;Select List of 2002 . e
- LTSI Nor ¢ | Name of the Officer i Date of Birth
Lo e S/Shri - B B B
AT = 1 Sanijib Kr. Bora ‘ 1 01-01-1¢

; S

5
5

-G

O IO
rI{CO

—

n ‘ TKailash Khargharia____-__ i 12-03-18

£ H‘l Md. Abdul Kuddus . 01-01-1953 -

TR 1 Rup Nath Brahma. T 101-08-1955

0f2003 . -
|

[Date of 8irth |
- |

s

:| Name of the Office-
: 1SSl B
7T Md, Debiruz Zamat__—

e ¢ e a—— =

-

of 2004 R

\ Name of the Officer "Date of Birth B
| s/shii ] L |
Mamat Kalita | 01-04-1950 !
Khanindra Nath Barman E o

0 —]
01-01-1956 |

' I" ) : \
N e ™AL
(Ashok Kumar)

Under Sacratary to the Govt, of Incia

The Mapager, -
‘Ggyemme,nt_ofg India Press,

ridabad (Raryana). -
.3;”;? e ‘:‘5_

2



§ P | J.FTre Chief Secretary, vaernnient of Axsam, Dispur, Guwahati {Kind Attn: sh B
R ?’B Hagj_e,r,\c-;gmmissioner-& Secretey(Env. & Forests Department) w.i.t.
sneair letter NpEERE.109/94/9(-111/344 cated 21 Octover, 20037

,2.~f‘:T=“.e’ Chief. Sggretaw, Government of ¥ :ghalaya, Shillong.

ssts, Assam, Dispur, Guwahatl

.o . ‘ 3,-;f’r;,efi?i?ir}cip_ql,,(;hiei‘ Consgryator of Fois
T AT Principal Chief Conservatar of Foi 1sts, Megnalaya, Snilleng.
AR 1) P :'Sﬂv;i; . ' o Co A '
-;'1.‘5.3-;;»{%.& @ccou,ntant'General,’Assam,- Disp .1/ gy\vahati.
Biogh ot G o e _
§.:aTne Secretary, Union Pubtic Service C. mmission, Dholpur House, Shahjhan Roed,
~§;‘.;New..'Delhi.%i{Attn. Sh R § Sinha, Under Secretary (AIS)) w.r.l their \eter
< 3o 10/2/2QQQ~AIS, dated the 29" Senember, 2005,
a7 Guard File/ Givil List
. i,',: .- ‘..‘\.‘; ".l,~. T
X I = o v

NI (Ashok Kumar)
' : . ~iimcar Secretary to the Govt. of India
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Government of India . o et
Ministry of Environment & Forests

paryavaran Bhawan, CGQ Complex, o
! odi Road, New Delhi ¢ 110 003

Dated the March 28, 2008

ORDER

. The under-mentioned State Forest Service Officers cf Assam Cadre

\ A %

i oA Lo . - . . ) . "

t M( "f\\& - were appointed to Indian Forest Service vide Notification of even numbper dated 2

1‘ \ i ™ ‘November, 2005. Their seniority and year of.allotmen_t_ are reguired o’ be
M . detérmined in terms of the provisions of Rule 3(3)(i) of the.Incian Forest Service

*; "(Regulation of Seniority) Rules, 1997 which stipulates that "the year of allorment of a

. -promotee officer shall be determined with reference 10 the year in which the meeting

- o,f‘the.Oommittee to make selection, to prepare the select list on the basis of which

- he was appointed o the Service, was held and with regard to the continuous service
rendered by him in the State Forest Service, Up to 31% day of December of the year
‘Irmmediately before the year in which the meeting of the Committee ty rake '
sejection was held". '

10 AS per the information furnished by the State Government of Assam, the

. detalls of service rendered in the grade of State Forest Service by these officers are
+.glven below i~ o I

7 Name T Year for which \ Completed Year.of weightage

-

.+ §/Shri the Selection | Y&3rs of service admissible In terms of
Committee | rendered in SFS | Seniority Regulations
Meeting was as on ‘ a
- held 31122008 | -

_ [ Sanjib Kr. Bora 2002 . | 20 T g Years .-
-  [Kallash Knargharia 19 | Grem. i
. Md. Abdul Kuddus ,zpp.z__'_#_,,,.,@;,«.-.__;.,_._;.éxsg,@:: |

Rup Nath Brahma_ o021 19 . 5 vears ]
Name: Year for which Compieted | Year Fweghtzge |
oo §[shri. the Selection | years of service “admissible In terms of
- C Committee renderad In SFS |- Senlority. Regulations
e | Meeting was ason | .- :
e | held 31.12,2002 B o
~“{Td. Debiruz Zaman 5003 | 20 l CYears, |
" ['Name . o Year for which Completed MYear of weigﬁbﬂ
cyg/she, the  Selection years of service l admissibie in terms of
EE Committee rendered in SFS \ Seniority Reguiations
Meeting was | as on
held 2 122003 N \.
7004 .| 21 -' Tt |
2004 \ 21 ‘: T Nears \
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-3(3) () and 4 of the. ;ndxan Foresc Semce (Regulauun ,
997 thelr seniority and year of allotment in the Indian FOrea.

e e o T T

Year of” Placement.
allotment | - - ]
4 i T, . B 5 ———“j
1996 Below Shri C Samayamoorthy (RR:1 1996) |
1996 Below Shri Saniib Kr. Bora, (SFS: 1996) .

1956 | Below Shri_Kallash Kharghariz, (575:1996)
71996 - | Below Shri_Md. Abdul Kuddus, (SFS:1996) )

1997 Below Shri” Utpal Bore, (RR:1997) P
19970 |’ Below'Shri Md. Deblruz Zamanlg_SFS 1997) -

gy e e e S

*Q 2_,,—@1,@,,

N R L (AshoKKumar)
Undqr SeCretary t@ the.Govt. Of India

"":' )f\; \ : . H
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cy uovemment of Meghalaya. Sh;i ong.

LIJWg;on Publlc Semoe Cqmmlsswn, New Delm., |
pal }Ghﬁef Conservator of Forests, Assam, Dtspur, Guwahau.
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GOVERNMENT OF- Assnp'
POREST DEPARTMENT xs:

NO.FRE.109/94/Pt-1/147, oatsd Dispur,

From 1 shri A.B.MG. Eunus, ACS, -tk a; ‘ _
Joint Secretary to;the Covteof AsBarme
ity sk

TO b }gfu

shri M. Kalita, ., ° RESRIR B L :

; pivisional Porest TEa . T o

" ' Social Forastry U Diviaion, L . e ‘ &
" Bongaigaon. ' g ‘

~ » Diste Bongaigaonoﬂssam

sub - N ,
. * ' - L3 pes ] 3
Ref . ' Your representation No.A/SEB/P File/?art/11%7.
TR dsted 5-1-2001¢ . S, ‘
siz, SR

- 1 am directed to say that yodr reprenentation
dated 5.1-2001 has been received, from the Principal Chief |
Conservator of Foraests,Assam vide hia latter NOFE. 24/36/2K,
dated 25~ 1—2001 and examined by the Govarnment and found ‘that
your main grievance 1is non-inclugion of your name in. the select
list, of 2000 for appointment to 1.F.S. bYy: promotion and selﬂotion

of two officers who are junior to you. LR

1e AS regards your contentiqp ct_pa:a (6) of the
representation it is intoxmad thit, U.Pe SJCA ﬂnl duly intimated
of the tact of dropping of the depa:tmental procecdinq against
you vide Goveranment lattarx NOJFRE 109/94/PC~I/68, ‘dtde’ 27-11-2000
In the minutes of the selection: tcmmittee»meeting held .on 8412,20
there is no mention of pendency . of aepartmuntal proceaaing agalns:

YQue LY S . N
. 2. As ragards voux contention at pa:a (7) ot your
reprasencation it is intormed that the aboveamant¢onea dopaxtment
proceecing was drawn up against you on the banis of allegations
reCeivea trom Political(vigilnnce Cell)bopaxtment. Theretore,
tter. dropping of the departmental p:oteeaing, the Political
(V1gilance ‘cell)Department was requested. ta. furnish a revised
vigilance report. But, by the: time of rece;pt of the vigilunce'

report, the meeting of the selection: committee waa overe

_ 3. AS regards your contantlon ut pares. B ana 9 ot
your representation it is infoxmed that the selection committee
on’ the basis of . ove

recommended the name of the offIcerﬂ@
aaaesamcnt of the records of all eliqibl



(2) -

As regards your contention at. parailo,‘it is

£

4.
informed that the vacancy dué to death of D._K. Basumatary

occured in September, 2000+ Hence this vacancy was: not taken
into consideration during the selection: c0mm1ttee meeting held
on 8-12-2000. As per tha I.F. ,Se (APPOLntment by pxomotion )
Amendment Regulations, 1997 n the number-: of vacancies shall be
detarmined by the Central Governmenc in; consultation with the
State Government and shall not exceed the number‘of substantive
vacancies as on 1st day of January of the year in. which: the
"meeting is held “. Since this vacancy occured after 1- 12000,
it will be considered in the next aolertion committas maating
during,ZOOl. The nunher of vacancies during 2000 was daterinl:
by the Government of India, Ministry of ani:onmanc and Foreatn
in consultation with the State Government. There were only

3 vacancies during 2000 {( as on 1-1.2000 ) a8 determined by
the central Govexnment and accordingly selection committee

jeoo

considered 3 vacancies only.
: v In view of the position, statea above there is no
merit to take up the matter with the Covernment of India'for
revision of the selection committeo’s recommendations sz

their meeting held on 841242000, Your: ¢
_aecordingly disnosed of. ” g

Joine Secretary to ¥ ovt.of Assam,
Forest artment,Diapux

L X
"‘a.

Nemo NO.F&E 109/94/Pt-1/147-A, Dated Diapux the 29th May,2001.

-

B Copy to tha Principal chief Conae:vato: of Porests,
Assam, Rehabari,Guwahati-8 with: referance to his
letter NO.FE. 24/3e/n<, dated 25- 1-2001. -

By order etc.,
COL —

Joint Yecratary to. t uowuvor Ausarn,
Forest Depar@nent Dispur :

IR

.o o
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ANNEXUFE- Wi
.-___,/'*"—".“'
GOVERNMENT OF ANSAM N4 o
_RINCU"AL CHIEF CONSERY ATOR OF FORESY S ASSAM

REHABARI 1:GU WAIiAH ~ 781 U03.
Dated Guw ahati, the 11 October. 20600

, Tbc Commxwonu & Secretary 10 the Govt. of Assan,
¥ Environment & Forest Department, ’
B z.spur Guwahat - 0.

oi’bromo&w oilicers of LS Cadre of Assam.

)
4R
oo B

4

Detc:rmmanon of seniority

-
2 A

Ref "c-’s_ow. letter No.FRE. 1097 94/ Pl 422 did.31.8.00

e

SN

i above, 1 am 1O inform you
falloument ior SFS otficer
has included the
rs as scen from

ln inviting a reference o the Govt, leter mentioned

that while turnishing information for fixing seniority and the year o
inducted in IFS, the Govt. of Assam, Enviroriment & Forest Depanment
(raining period while computing continuous; years of service against the office
the followiny list which was notitied by the Government of India, Mimsiry of Environment &
Forests vide lhur letter No. 17013/ 02/ 2000-1F§-11, did. 11.6.2002 (F'hotocepy ervtused),

details are yn.n below

Total L Yeur o

( ‘o.n,,lctui

e e T

1 Date (){:_..:

'?T T N: N.Lm or the oﬁuir“‘] Yezar of Date of
+ No. select st | Eatry oty into | years Of Wuighi ot
SCIVICE s allci
il

* 1

l '.

Foresury Forest 1 , 1

Tralning ‘ Service | rendered |

course (Class-l) | State Forest i

L Service as ‘ l

R

| 1’ yoars |
|

§0 years : 1991

27 years

|

L
E
:’{ ,
Fn

ol

1 isSaN -Sama I RIRYE, 27 s
™7 TSn H. K, Saikia NN Taus LAl 31_3.[:;7 T | 10 vears 1991
3 1SnP.S Dus TR11298 | 1576 30478 T2 vears T vears | 199
T4 SnS. Nayuk R ES 576 [ suAs 22 Vears i1y
{75 | Sn P. N7 Bordoloi L1298 | 13 S '"5'1"1&»5:1""%'7',7"

Sri A. S..Laskar 311208 | A577 "'"'i'.".%".'/k)w | )'-.)C;}':,"""‘f""‘
7. ISnb Kotoky . JEERREETY LT |28l 0 vews. a
_'_8‘___1 Sn &_(; Bmw Ko il__llw_"‘ | 11471‘1' “C'l—l—g’l” ”70 yoals w - ) ‘Nw
[Ty 50 Abmed TP Ry [EI oA Ayes [ Gyears L 199

ot included while

But, in respect of Sl No'7, the waining period was n
been lumished as

computing thé completed years of conunuou> service which should bhave

below - :

| N.um Sfthe e T Yearol | TDaw ol | “Baer T Completed | Towl | Year
E M\ i select st Entryan CHY mto | vears of P Waight ool
| : I n\ ‘Forestry | Forsst SUPVICE b l dhotm
' \ , “Trauning, Senvice renddersd 1in : oo
‘ ! \ COniISe (Class-1) . Stats Forest
' \ P \ BCrvICy @y
1 ' b ‘\ . Ol ‘n .
T S S e T T st T SRS



5 -

&

& Torest Department has already
Sorests fOr CoITecton of the
|74,

Assam, Eavironment
requested the Government of indis, Ministry of Environment
years. oft alloumeat ~as 1993 instead of 1994 vide Govi.
dtd. 10:1,06 (photocopy enclosed).

~ o Similady, the above pri
,quomi_qglFS'p,fﬁ‘gc{js while fixing their seniority
domgotlow

The Gowt. of

N
letter Mo FRE A/ 2003/

0

be applicabie i wase ol the

nciple would alvo
of allotment, the detaly are

and the yout

i Dawol | Coni blered [ Total T

™S1 1° Name of the officer T Year of 1‘ Date of
+No. -' select list 1 Entry an oy mio | vearsof Weight | of
p | Forcstry | Foresi ‘ SCTVICE age "alioun i
2'1"raining{ Service | renderedin | P '
| course (Class-l) | Staw Forest ‘
; 5 NCrVICe as '
N I S S N
_L.,M;EM&__MJH%Q} 79| o Q181 o 22ae AN
%ﬁ&&%’eﬁiw,*wg.,!-lﬁ;@_ln Lis0 | 3LLE: G 22 yeurs ars 1 L2
3| Md AbdulRuddus Siiaol | D180 LULSL 21 yewrs A9
4 [ SoR N Brlua S R 1_1.1;.&_04_3_3_1,.32 21 s R
5 Md. D Zuman 5T Toor | a0 T |,,f_. (1990
e TS Katim | 3L1203 [U78 | 11281 | 23yens Lot "
7 [SriK N Banmad 312,03 | 11180 j 1182 | 23yens s

s computed including the

car of conunuous SeIVICU
be followed Lor the following

As the completed Y
ye principle may kindl

Sn S K. Bora

(ruining period in all past cases, the san y
officers also. Hence, | request you kindly to move the Government of {ndia (o re-fix their
senionty and year of allotment of the following officers as shown below !
Sh Name Y ear of whoument | The yuas of allovment
No. 1o be re-fined a3 ! which was already been
‘. L notified by Governmeni
l ! T
S S I | of India ¢-L
R [ e e S T T
\ | _{SnP. Kotoky __ 1993 a 1994
o 1595 1 1996

i

MW:::ifi

L] Sri K. Kharghona __ IS e

4| Md. Abdul Kuddus ESN NN U RS L%

<" TS Rup Nath Brahma 4 1995 1 1996 e

o | Md. D. Zaman o _m___‘___w_*_—w___l_g?_é_m R 1997 ..
5 71SA M. Kalita [ — i R — -1.?2.7

S ISnK N Baman N T . A

ok

7\\6' Yours taithfully,

\

Principal Chietf Conservator of Forests,

Assan.
}—

o
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.. .. GOVERNMENT OF ASSAM |
PRINCIPAL CHIEF CONSERVATOR O FORESTS: ASSAM
© Y REHABARI :GUWAHATI - 781 003,

Dated Guwahati, the 1st Februury, 27

“The Commissioner & Secretary to Uie GOyl 0f st
Envircnment and Forest Deparunent,
Dispur, Guwahati-6.

b:-. Determination of seniority of pramoice officers of IS codre of Assam.

Sub
.Ref - This office letter No FE.24/36/2k, dated 11,10.06

B

E RS RN .Incontinuation of this office letter cited ubove, | an to request you kandly
' rgmtho year-ofiallotment to be fixed against Sri.M. Kalit (31, No.7) as 1996 instend of 1993
2 A ﬂ,spmposodwdaﬂus office letler No.FE.24/36/2k, dauted 11,10 06 under the eohum of " yew o
A\ of allotment to b rafixed” in the last para. P
Y ougs iaithfully,
'.’\
]
A
Principa! Chiet Conservator of Foreits
¢ ASSal. ‘

ST R O
(¥ A STRN

R
Vit
&

¥ kg X
ﬁg&
IR



st criio
e e AR EWET: \

W 4"
ba}d /\3“ b\r

Central Aci.iiv R 'I it sead Y

m

1 {l"-npf\‘r"?

{

%’O t{T”'"‘ LI L
' o

K

(c

wohot 2 z.olu

IN THE CENTE wnﬁhmmmmmu |
GUWAHATI BRANCH S

IN THE MATTER OF :. >
0.A.NO.258106

Sri Mamat Kalita -

-Vs-

Union of India & others. .

. -AND- .

IN THE MATTER OF :
Wiritten statement on behalf
of  Respondent -~  No.4
(Principal Chief Conservator
of Forests), Assam Rehaban
Guwahat1

(Written ;tatement on behalf of Respondent No. 4)

I, Sri Sonadhar Doley, son of late Bhuban Ch. Doley presently workmg as

Principal Chief Conservator of Forests, Assam, Rehabarx Guwahat: — 8,. do ‘hereby
solemnly affirm and state as follows :

1.

That I am the Principal Chief Conservator of Forests, Assam, Rehaban The copies of
the aforesaid application has been served upon me. I have gone through the same and
have understood the contents thereof. I do not admit any of the averments except
which are specifically admitted hereaﬁer and the same are deemed as denied.

‘That with regard to the statements made in paragraph 1 2,-and 3 of the apphcatlon

the humble answering respondent has nothmg to make comment on it.

That with regard to thé statements smade in paragraph 4 of the application, the

-answering respondent admits the statements made thereon

" That with regard to the statements made in paragraph 5 of the application, the

answermg respondent begs to state that the applicant was initially in the state cadre
1.e. State Forest Service and thereafier he was promoted to the rank of Deputy
Conservator of Forests (DCF). So far the promotion to the post of Conservator of

- Forests is concerned the officer should be inducted to the Indian Forest Service.and as

per provisions of law, he shall have to complete 14 years of service in IFS cadre. The
present applicant was promoted to the IFS on 7.11.2005 vide notification No.F.
No.1701312{/ 2003-IFS T and his year ‘of allotment is 1997 vide order dated
28.8.2006, hence, the applicant has not completed 14 years of service in IFS for next
promotion to the rank of Conservator.of Forests. - :

herewith and marked as Annexure I & II

N~
A copy of the notlﬁcat:on dated 7.11.2005 and 28 3 2006 is annexed\

. That with regard to the statement made in paragraph 6 of the apphcatlon the humble

answering respondent begs to state that the apphcant along with the private
Respondent No.5 to 11 were confirmed in their services in the post of Assistant
Conservator of Forests vide order dated 13.2.1996 subsequently the apphcant along
with Respondent No.7, 8, 9, 10 & 11 were also confirmed in their services in the post

of DCF vide order dated 6.8.2002. .
. Contd.



)

)

Coples of the order dated 13.2. 1996 & 6.8. 2002 are annexed herewrth and
marked as Annaxure me&lnv. ' : _

That with regard to the statements made in paragraph 7 of the application, the -
answering respondent begs to state that the gradation list dated 18.4. 2000 was not
published and was not a ﬁnal and valid gradatron list.

That with regard to the statements made in paragraph 8 of the apphcatlon the
answermg respondent has nothing to make comment on it.

That wrth regaid to the statements made in paragraph 9 of the applrcatron the
answering respondents begs to state that all the records of the applicant, who is the
second senior most. SFS officer, along with the records of the other eligible officers.
were placed before the meeting of the selection committee held on 8.12.2000. This
selection committee was constituted as per provision 3 of the Indian Forest Service
(Appointment of Promotion) Regulation, 1966. The committee recommends the name -
of the officers on the basis of overall assessment of the service records of all eligible
officer. But, the applicants name was not recommended for selection for the
appomtment to the IFS as the service records of the applicant were not at par with that

~ of his juniors i.e. respondent No.5 & 6. Thus, the above mentroned respondents were

10.

11.

12.

13.
- answermg respondent admits the statement made thereon
- 14,

15.

16.

, appomted but not the apphcant

.That with regard to the stat‘ements made in paragraph 10 of the application the
answering respondent admits with the statement. made thereon.

That .with regard to the. statements made in paragraph 11- of the apphcatlon the
humble answering respondent reiterates and reaﬁirm, the statement made in
paragraph 8 of this written statement :

That with regard to the statements made in paragraphs 12, 13, 14, 15 & 16 of the
application, the humble answering respondent has nothing to make comment on it.

That with regard to the statements made in paragraph 17 of the application, the
humble -answering respondent reiterates and reaffirms the . statement made in
paragraph 5 of this written statement; )

That with regard to the statement made in paragraph 18 of the appllcatron the humble

That with regard to the statement made in paragraphs 19, 20, 21, 22,23 & 24 of the
apphcatlon, the answering respondent has nothmg to make comments on it.

‘That with regard to.the statements made in paragraph - 25 of the applrcatron the, -

answering respondent admits with the statements made thereon

That with regard to the statements made in paragraph 2 of the application, the
humble answering respondent agrees with the fact -that the selection committee

- meeting for Assam segment was held during the month of June, 2005 for the

following vacancies shown year wise for promotion of SFS officers to IFS.

) 4 nos. of vacancies occurred during 2002

(i) 1 no. of vacancies occurred during 2003.

(i) 2 nos. of vacancies occurred during 2004.
~ Total 7 nos. of vacancies occurred. '

Contd.



. Accordingly, 3 (three) select list have been prepared agamst the Vacancy
occurred during the years 2002, 2003 & 2004. ‘

17. That with regards to the statements made in paragraph 27 of the application, the |

‘humble answering respondent has nothing to make comment on it and they are being

records of the case, however, the answering respondent has denied any statements

~ which are contrary to records.

18.

19.

That with. regard to the statements made in paragraph 28 of the application, the
humble answermg respondent admits with the statements made thereon.

That w1th regards to the statement made in paragraph 29 of the application,- the
humble answering respondent begs to state that the fixation of seniority and the year
of allotment fixed by the Government of India for respondent No.7, 8, 9 & 10 is 1996 -

_ and whereas the seniority and the year of allotment fixed by the Government of India

20.

for respondent No.11 and the applicant is 1997. The seniority was fixed by the
Government of India for the officers as per recommendation of selection committee
meeting on the basis of merit examining overall assessment of their service records.

That with regards to the statement made in paragraph 30 of the application, the

humble answering respondent begs to state that the representation dated 28.4.2006

made by the applicant through proper channel has immediately been forwarded to the
Government of India for necessary consideration. The applicant claims for re-fixation

-of his seniority and the year of allotmeént 1995 instead of 1997. According to Rule 3

(IT) of the Indian Forest Service (regulation of Seniority) Rules, 1997 and in terms of
provision made in 5 explanation (I) of the Indian Forest Service (Appointment by
Promotion) Regulation, 1966, the seniority and the year of allotment of the applicant
would be 1996 instead of 1995, as claimed by him. Hence, the applicant claim is that .

~ the training period should be included for computing the period of continuous service
- while calculating weight age for ﬁxmg his semorrty

In this connectton a proposal has been submitted to the Govt. vide

"~ Principal Chief Conservator of Forests, Assam’s letter No.FE.24/ 30/ 2K, dtd.11.10.2005

and subsequent letter of even No., dtd.1.02.2007 fixing the seniority of promoted officers
of IFS cadre as below. As the completed year of continuous service is computed

including the training period in all past cases in fixation of their seniority and the year.of o

aﬂotment the same principles may be followed for the followmg officers also.

Sk No . Name ' ' Year of allotment
1. | Sri P. Kotoky o 1993
2. Sri S. K. Bora } 1995 .
3. Sri K. Kharghoria .. 1995
4. Md. Abdul Kuddus 1995 .
5. | Sri Rup Nath Brahma | - 1995
6. Sni D. Zaman - 1996
7. | Sri M. Kalita - 1996
8. Sri K. N. Barman ] 1996_

A copy. of letter dated 11.10.2006 & 1 02.2007 are annexed herethh and

marked as Annexure.V & V/
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VERIFICATION

| I, Sri Sonadhar Doley, son of late Bhuban Ch. Doley aged
about 57 years presently working as Principal dief Conservator of
Forests, Assam, Rehabari, = Guwahati - 8, do hereby verify that ﬂne
statements made in paragraphst,2,3¢7,912 15 a=4 17419 are true to my
knowledge; those made in paragraphs ( ,$,&,16 2 20 being
matters of records of the case derived there from which I believe t(} be
true and the rest are my humble submissions before this Hon'ble

Tribunal. I have not suppressed any material facts in this Tribunal.

And, I signed this verification on this the Jit ofeyr

S Mot 2wo0F

Principal Chief Conservator of Forests,
Assam, Rehabari, Guwahati - 781 008.
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'a*ry,ijvernnien‘t of Assam, Dispur, Guwahati {Kind Attn: Sh B
missioner& Secreta -y(Env. & Forests Department) w.r.t.

£1109/94/Pt-111/344 cated 21* October, 2005},

tary; Goverriment of M2ghalaya, Shillong.

ief: Conservator, of Forusts, Assam, Dispur, Guwahatl

“hief Conservator.of-Forsts, Megha!a
FE ‘-‘,u:'_:':I_'._- R R

eneralitAssam Dispir, Guwahati.
0 I O

D

ya, Shillong.

L)

countant:G

o
M
)

'n,fb,ﬁglpur Ho'\jse, Shahjhan Road,

rmission, Dh ,
eriSecrétary (AIS)y w.r.t. their letter

- Under

SRS (Ashok Kumar)
- incer Secretary.to th 2. Govt. of India
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No. 17013/2/2003-1FS-11,, ™" i
Government of India '
Ministry of Environment & Forests

o

Paryavaran Bhawan, CGO Complex,
Lodi Road, New Delhi - 110 003.

Dated the March 28, 2006

DER

‘ . The under-mentioned State Forest Service Officers of Assam Cadre

- were appointed to Indian Forest Service vide Notification of even rumber dated the
7% November, 2005. Their seniority and year of allotment are required to be
- determined In-terms of the provisions of Rule 3(3)(ii) of the Indian Forest Service

- (Regulation of Seniority) Rules, 1997 which stipulates that "the year of allotment of a
promotee oificer shall be determined with reference to the year in which the meeting
of the Committee to make selection, to prepare the select list on the basis of which
he was appointed to the Service, was held and with regard to the continuous service

rendered by him in the State Forest Service,
year in which the meeting of the Committee

immediately before the

up to 31* day of December of the year
to make

selection was held".
» 2 As per the information furnished by the State Government of Assam, the
.. detalls of service rendered in the grade of State Forest Service by these officers are
: given below =
Name \ Year for which Completed Year of weightag?:”—‘
- §/Shri the Selection | years of service | admissible in terms of
\ Committee | rendered in SFS ;  Seniority Regulations
Meeting was as on
held 31.12.2001 o
[ Sanjib Kr. Bora 2002 20 I~ & Years _:]
= | Kallash Khargharia 2002 19 . | 6 Years |
"Md. Abdul Kuddus | 2002 19 ¢ | Sveats |
| Rup Nath Brahma 2002 19 | 6 Years j
‘” Name Year for which Completed Year of weightage
- g/shri. the Selection | years of service | admissible in terms of
: Committee rendered in SFS | Seniority Regulations
Meeting was as on i
: held 31.12.2002 | o
Md, Debiruz Zaman 2003 20 6 Years
8 Name Year for which | Completed [Year of weightage
) S/Shri the Selection | years of service | admissible In terms of
Committee rendered in SFS ! Seniority Regulations
i : Meeting ~ was|as on
held 31.12.2003 \ o
3 2004 .| 21 k 7 Years
2004

7 Years

21 \ |

- -
ontd . ...
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In:terms:o

CRENESY

1. Year.of"
- allotment
T 4. L S TS ‘ "
T 995 | Below Shil C Samayamoorthy (RR:1996) i
ashikhargha 71996 | Below ShriSanjib Kr--Bora, (SFS:1996)
AbaurKuddus - | 1996 “Below.-Shri Kailash Khargharia, (SFS5:1996)
1996 | 'Below:Shri- Md. Abdul Kuddus, (SFS:1996)
19971 Below ShrizUtpal Bora,(RR: 1997) .
o . Below Shri:Md. Debirtiz-Zaman,(5FS:1997)
Below, Shii:Mamat Kallta; (SF$:1997)
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NuTIFI aTION

4_/?9/208 "y uhri hari Prosod Phuxuﬁ( u o
T4 confirmud in chu poup of nysti. Cynsarvatar
s oydth effect rrom 1.4.1383 4LCd Jhrl J N. Teiu
o :etxrud. i

NULFIE, 42/ 7Q/208~n;a jhri Momot nalxta,.ﬁ.C.F;'id canfirmed
T xn‘LhB past Of . Asstl. Lonsquator of Fordsts ulth:
A ofﬁect*frqm~2,12 83 vice Shri 9, u. Garuah, 7p30ln“8d
od"promctx N7 E0-1F o5, ;

KES

‘ 4’,‘ {v )vk

:NU RRE, 42/?9/°Dé48,)¥ gh;i Prasanta Pradvihdn kakatl, 2.C, F

*{‘:qﬁﬁrflghqonfzrpagwgn tha . post of asstt. Eonsgrvator of

«

LN Fqoreats): uxth affact from 2,12.83, wice®Shri 3,
»'w~v- ! ‘cnaydhg - pppointed on, promptxgn to L,F.».

ﬁ,\, ,_ P

‘ 8. . :

NU FRE, 42/7QL, 8~ X 1,uhr1 “Sushil Kr, aarma\ D L Foois oo
'9”“ cun n tha ost oFf Asstt,. Conservqtox of Fornahgﬁ

u;cn aﬂtapt from 2 12.83, vice ahc; g tpy, appD;nLWd
On p mo;;on to I.F.d, A
?

NOLFRE, 49/79/208- nz Snr; dunus khli, O. L £, ;s conﬁxrmed
T oein-thueppst’ of nsatt., Conuarvator‘oP\Foroats. with .
.. offect . Prom-2.13.83  vicu:ahri Bailin Patham, upDOLnLBd
! ont, perQS}OQ Lo 1 f a.. , g

JB;L_QZLlQLZﬂ%;Qu"Z bhrl hajendru Natn banoual, D.C.F, is
conf;rma q;n tng 'past of nsstt, Lonsurvatpr of -Foruscs
from 211,64, vicy Sh;; Lgﬂhhquonury -

38%

_4g77q/ 8 s .ohri’ thosh Chy 3hat&aChurJLu, Uetel o
T conf rmad xn the pDBt of Assti ieonservseor of
Forasts, with offoct Pram 1 §.80, vxce :hrx e Ko
Da;, ragired. , fus ‘

|

42/73/708~ '+ ' Shrg Jaflquddxn nhmuc,\D LeFu is
confi{rmad {n the pyst of wsstt. Consurvator of Furusis,
with. effacty P;Qm 1e 11 87 -vx;e uh*; Mas bty nxﬂ‘kdry,v'
ngw q.ﬁJ‘: oy - . i

‘42[7%[208~H*" Shri.. J;njib'xr.'udfu;'a'g Fois
gapfirmed in tha post of HAsBLtl. LOHSC;USCOL of, Foresiag,

iuL h'erfgct\from 103,90 vica Shirilth mﬂo dclo*,
gt&&ed. P ACUN .

u79/208 I . Jh:l }\d lq—Jh ’(\‘\Ul “N“‘u,‘}.r)c\-"UO J-\q
conf;rmud Tn tﬁe 209t of AustUl, Lanservdta' of il
Fo:aszs wltne af?:c; Prom 1 10,91 Vl?s thx 3. K,
Bara; rutired. v .

: _179/208 ~J : Shri aboul Kuddus, D.C. Fo is con.xrmad
the po8t of nustt,Conuervator of ' Forests w—th
uﬁfagt from 1,1.92 vice Shri R,K,.Qas, - rnt;vad.

M VContdn.A' 2/" A
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WU LFRE az/qg/zoa«¢

' — \ 6— o \_"
: e k T
TS S
62[7QZZ08~K s snri-Rup Nath druhma, Dedafs o8 ”on—‘

uith of?ucc from 1 7. 92 vico onri K.K,Gupty, retired,

NL.FRh. 44/7Q[208 L -+ Shra Juax.uz Jeman, D.o.f. e CunPip@ud
- WWW nOJt ‘of us«tt Consusvataor 2F fFaorests uwiuh 3
ufruc; rqp 1 4 93 vice shri J.J.Jhautuchdrjvﬁ rq“izec.

TRES 42/79/2oe-m‘. shrd. Nuftskar nli, u.u.;;lgy nr:\nq¢
L an tho page of ‘heuth.CONBBTVALOT of Forasts uith’

affact frgmsb.ﬁ 93, vica Snri 1. 4harqlua MXO‘DHJ-

o, m

qggt:h:i Khdn\ndrd hatnfourman 0. L,F.‘ld
T, conf ;rmadﬁ the post af Aasth.uunsarthOp of ForBats,
ik Tervagty rqm 1711093 vics unriiToHagads o, pefioads -

B

NuU,FRE, 42 jzoaauw- bhr. Nohund~u tath, Uuaru J Lof is o
X rmﬂdﬁiq thoe post of nsstc.ansazvator of Fgrests,
L iamjan.né retirud.

ugﬁh’cffe‘ Crom 144, 54 vlca Shri

ol

U FRQ} z ngoenpkﬂ‘ . 3hri Arup Kr. Das,»u,

AR%wia conﬁ{rned

}f‘ Fgom 1.5 devica ahri L L, Lhak:unq;t §¢rod,,

R i

I
'

. r SR A
NO FRE. 42/7_/208- Q. 'bhrx ﬂmarandru Lh.woas D‘u.'. ig.conm.
o fltmed in tho post.af- Asstt. Conc arvatu; of Farusts,’
10 qighoeffect. from 24,3,95 vice bhp‘ o.u. Rho~3UuAl,1f~
,9p30;'“gd on prqmotlow to I JFas et

uu FRh 42/7q/2oe_ ’v‘ ShpivRan jit: Ch uoahumx, 0.~.r. i
TR confirmad T the posteof rigatt, Lonsayalor of Forests,
afﬁoct from: 24,3495 vice ahr; ‘ToR ~Dad, dpno inted

J\;} ahg romﬂﬁﬁon Egeﬂ.E.

NO, FRE, 42/79/208- 'l lgnet Hom Kanta Tulukddr, 0vc.. is
Tt confirmud in thn nost 02 nssitl. Conservater of Forusts,
with sffact from 2443 95 vice Lhri J.N. Burugohain
dppaxntad an promotlon to 1.F. a.‘w_ RN

[
.

NULFRE, 42/79/208=T i Shri thitta Hunjan Ghoboro, J,uWFs is
contirmyggd Ln thu past af Kssrt. Congstuator of Forusts
L with affoct from ed, 3,95 vicu Jnrl ds L UL/, apuointud
i Qn pxqmotxan %] I.Foa, (R ' b

&Q.Fﬁh. 79(208 " shri amric Ko.odos, O C Fo ia confirmod

e ~Eh ejpaat of Agstt., conservatorsof Fores , with
L effact from ] 7. 95 vice ahri M, nlx. rc»lr»u.

- . m.l(
: I

3.FRE, 42[79/208- *}. ahrl Maohusucun Jlnhd, D;u.r. is canm
' FTrtad Ln Ehe post of hsstt. Longervafor ol Forus<s.
ﬁ&th effact Prom 1.9,95 vice dhriPLw."Nacg, renxxec.

I
.;r‘v.m““

Ta G, W WD
vx&vxxad.

NO GFitl 42/74/208 u ; Shri lsfoguy ARy —n
5 | in the.poat of nay SCE eoONUUI VI LT ELERE:
uPPact Prom’ 1,2.96  vicu who: H.u.uogux,

Sd/- H. aonnual,
Commxsbxonur & 33CY0|t0 tha Covits Of.nsaum
A fFaorust Snpct., Dzspur

C:ntd:, 50‘3/"‘

T Pfrmvd in. ghu,poat af- Asutt, Lonuurvators af rdrduv}\ 2

n.tha. pest -of Agytt.Copuervator aft Fgro¢»a wk b ﬁﬁﬁct L
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s ("\L;‘!)/Q ‘Ng.f‘l(t 42/79/208,-?(, Cutud Disour, the 13Ch”FGbrupryf/~9‘5,.
py foruardad to.._z ' :

Q
) ﬂuanU»MCCQUHCHnt Gangrol (AALT), Agsam, . Bhangogurn,
. Uuwghuti-5,

\/}3’ . The, Pr;ncipql Chief Consavvetor of Foruosts, Auuem,

- Nuhuburl ’l rUUJhdtl"Go‘

1) " The ‘Pringipsl Chief Conturvator ot Forusts, Qociuk.

foruatry. husum, €00 NDPUﬂgl Hoad Guahatle 24.
4) Thu Ghiuf-. wppusgvator of tarcstis \«arrxuu"qu),naudm,
) ”dJUdPh ”Oad' UUUuhutl"Jo
5) © Thg:Lhiof Lonuarvato~ of Forests, Rusoarch, Lduc&tldn .
. angdy UOrkinv=qun, nsgsam, Guuwahutl= 24, L L ol

&) ""1NO ‘Chief gongurvator of Forosts, uxldllfq,lh:sam5,r e

. R e Uuruah Road, uuuahuti- 24, o : {

7) g; ThaﬂLonaurvator of Farests, _ . .- R
R - P
-.'3 (2] r-oo\ wo e e . oy

) ,,-:’<;bn:i Lo ’

‘;,H’pnno'--‘,.-——---v- © e

"
<

9) Tnguﬂubuty D;rsccor. Agsam Gavt.: PrQSa, Udmuﬂ&MhAQun,
¥ Guwghati=21 -for Ravour:of publicatign of "the woove.
W Notifigqution.in thu ssgum Gozetie. , s
10) .puruqnal Filu of bu offPicars. 4 '

Gy order &tc.,

‘\A/\me%*/b

foappty Sucy, to. tho Govt. c;;
Forest deth., dlspur.< 
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POHTHENT 31
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V0T DRDENS Y THE UVENNOR

NOYIFICATIUN
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SAP

$0ispUn,

.c;

Oaotud Wapur,tho 6th Auqust,'g0024

Tho Cavarnor Of mogam Ls plucs.d Lo conficm the

‘tollowlng :Duguty Cunao.rcvator of Furcats, undor dulo 9(4L) of the

Aagom £oruats:s

ehawn oguinstiavch,
Namy of S

OFfPlcon -

e ety carnt

Shri Mampt Kolfsa, OCF

. ativarvicu
dn isgam Furuat’ (Clasa-l)

(Cluss-l

Conpirm g
ver Py

1w 1 200

) RUdae;i1942,4n
Survice with ef.zt frum

th. pont wf 0,C,F,

Yhe duty

Pugl angelngt ubich’
confirm i,

Roar gr QU5 el o warmon, ot
vide Nu,FE,96/66/690

dtd. 12.6.2001.
2. Shel Senjib Kz,Bora,OCF 147,200 -0
3+ shrl Kallash Kharghuria,UCF 1,1,200) -0~
4, Shri abaul Kuddus, OCF 1.1,2001 -
5. Shri dup Nuth Brohma, OCF 1.1.,2001 - Ji—
6, Shri Oubiruz Zeman, OCF 1.1, 2001 ~ Q-
7. Shrd Arup Kr. Ong, OCF 1,3,200" Paost of OCF madu parmununt
vidu No,F1E.43/89/4249,
dtd., 9,7,2001. ,
8. Shri Hom Kanta Talukwar,. 143,2001  wDoe %}
SCF, e i
9. Snrd Chitto Hunjan 8hubor:, 1.3.20@1# ~0uw- |
GCF, ' .
‘ Sa/~ 8.8, hagjur, e
SuCratary tu the duvt, af Aasom,
Furugt Genartment, A spur, A
Memo No Fits, 64/97/174-4, ’ ‘

. dotud Wapur, the 6t nuguat, 2002,
Lipy tu '

1) The Gecountant ngorﬁl(d&ﬁ),ussam,Nuidnmgnun,Ecl:Clu, Suwnhtd =29,
<) Thu Principal Chief Consucuatur 9f Furcsts, nssum, dohabard, Guuchiosi~E,
; Thu Ch%ur Cunstirvator ©f Forcosts uildlifn),Aagam,RJhubnri,Guunhnti~8.
80 Thu Chiwe Cung.rvator.uf Furuscy Tarritorinl),naocm,Panbazar, huwahatia1,
2) Tha Chi:f Consorvatdr of Forcatu(Sucial Forvutry), nubain, U9 Huroncd

doed, Guuaghatie-24.
&) Tho Chiaf Gonmscrvator of Futvata(desunreh, Saucetiun ang Warking Plan),

nsaam, Guuihat{-24,
22 Orficurs cuncoernud, :
£ The Duputy Qroctar, asoum oovt, Frusg, Hanunlnofoom, Guwetiobie21

for favour of publication of thy bty Notification in thu moxs

{8suy 0f thu .nssam Gazutta,
9) Pursanal Filu of thy ofricuca,

fly urdor utc,,
;
t/'yt/.’/# AR
Ocputy Sucrutary Eu ¢ha Guvi. of nosom,
y Foruest Capartminy, Bispyr,.
- )/“f X
(.3 X !
ety S
/"( Q/f\"’
\
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GOVERNMENT OF AS5AM

NCLPAL CHIEF CONSERVATOR OF FORESTS :
REliABARl . GUWAHATI - 781 008.

ANNBOE-Y

/

: ASSAM O

Dated Guwahati, the 11" October, 2006

f’.~Tbe Commxssxoncr & Secretary to the Govt. of Assami,
Envirenment & Forest Department,
s stpqg?:Guwahau 6.

Gowt. letter No.FRE.109/ 94/ Pt 111/ 422, dtd.31.8.06.

Determination of seniority of premotee officers of IFS Cadre of Assam.

In inviting a reference to the Govt. letter mentioned above, | am 10 inform you
that while furnishing information for fixing seniority and the year of allotment for SFS ofticer

inducted in IFS, the Govi. of Assam, Environment & Forest Department has included the
training period while computing continuous years of service against the officers as seen from
the following list which was notified by the Government of India, Ministry of Environment &
Forests vide their letter No.17013/ 02/ 2000-1FS-1L, dtd.11.6.2002 (Photocopy enclosed),
details are given below :

1

|

"But, in respect of Sl. No.7, the Lrammg period was not included while
computing the comipleted years of continuous service which should have been fumished as

St Name of the officer Yearof | Dateof | Datcof | Completed | Total | Year
No. sclect list | Entryin |ecntryinto | yearsof | Weight | of
Forcstry Forest service age | allotin
Training | Service | rendered in Coent |
course (Class-1) | Statc Forest
Service as
- on | i
I. 1 SriN. K. Sanna 31.12.98 14.71 31.3.73 27 years 10 years [ 1951
2. | SriH.K Saikia 314298 | 1471 | 31373 27 years | 10 years | 1991
3. |SnP. S Das 31.12.98 1.5.76 30.4.78 22 vears 7 years 1992
4, | SnS. Nayak 311298 | 1.5.76 30.4.78 22 years 7 ycars 1992
5. | Sn P. N. Bordoloi 311298 | 1577 1.5.79 | 21 years 7 years | 1992 |
6. | Sri‘A. S. Laskar 31.12.9% 1.5.77 1.5.79 21 years 7 years 1692
7. | SnP. Kotoky ° 311299 | 1.11.78 11.2.8) 20 years 6 years | 1994
3. | Sn R C. Bhattacharjec | 31.12.99 | 10179 | 61181 | 20ycars | 6ycars | 1994
9. | Sn S Ahmed 310299 | 11179 | 6.11.81 20 years | 6 years | 1994

below :
SL. Name of the officer Year of Dawcof | Dawof | Complcted Touwal Year
No. scicet ist | Entry in | cntry into years of Weight of
| Forestry Forest SCIVICE age allotm
' Training | Service | rendered in ent
course (Class-1) | State Forest
Service as® |
‘ B orn
| 1 | SnP. Kotoky 200299 [ L8 [ 112381 1 21 years | Tvewrs 1993




i T e e o e

The'iGovt. of Assam, Envir
requested the Government of India, Ministry

years of: allotment’ses - 1993 instead of 1994 vide Gowt.
gltd‘ 10.1.06 (photocopy enclosed).

: Sumlarly, the above principle would also be ap
‘officers while fixing their seniority

and the year of

onment & Forest Deparunent  has already
of Environment & Forests for correction of the
letter No.FRE.4/ 2003/ 174, ™\

plicable in case of the
allotment, the details are

As the completed year of continuous Servic
training period in all past cases, the same principle may kindly
ofticers also. Hence, | request you kindly to move the Governme
seniority and year of allotment of th

¢ is computed including the
be followed tor the following
at of India to re-fix thei
¢ following officers as shown below

\%:»\-q'

R

St. Name Year of allotment | The year of allotment |
No. 10 be re-fixed as | which was already been |
notified by Government \
of India_0J. j
1. | Sri P. Kotoky 1993 1994 i
2. | SnS. K. Bora 1995 1996 |
3. | Sn K. Kharghoria 1995 1956 |
4. | Md. Abdul Kuddus 1995 ‘ 1996 |
5. | Sri Rup Nath Brahma 1995 1996 |
6. | Md. D. Zaman 1996 1557 |
7 | Sn M. Kalita 1995 1997 |
§. | Sr K. N. Barman 1996 1997
ol
; Yours faithfully,

Principal Chief Conservator ot Forests,

Assain.
P

Yearof | Datcof | Dateof | Completed Total | Year

scloct list | Entryin |enuryinto | yearsof — Weight of |
o Forestry | Forest service age | alloun
i Training | Service | rendered in Loent |
course | (Class-1) | State Forest i ;
" Service as l i
: . on i
1. | Sn Sanjib Kr. Bora 311201 | 1.11.79 | 6.1138] 22 years 7vears | 1995
2. | Sn K. Kharghona 31.12.01 1.1.80 31.1.82 22 years T years 1995
"3 | Md. Abdul Kuddus 314201 | 1.11.80 | 11182 2 years | Jyears | 1995 |
"4 | St R N. Brahma 311200 | 11180 | 11182 | 2lyears | 7years | 1995
5. | Md. D. Zaman 31.12.02 1.11.80 1.11.82 22 years 7 years 1996 |
6. | Sri M. Kalita 31.12.03 1.11.78 11.2.81 25 years 9 years 1998 ¢
7. ] Sn K. N. Bannan 311203 | 11180 | 1.11.82 | 25years | 8ycais 1996
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GOVERNMZENT OF ASSAM

i FORESTS: ASSAM

) REHABARI GUWAHATI 781 008.

Dated Guwahati, the 1st February, 2047/

The Commissioner & Secretary to the Govt. of Assam,
Environment and Forest Departnent
Dispur, Guwahati-6.

Determination of seniority of pramotee officers of [FS cadre of Assam

Thus office letter No.FE 24/36/2k, dated 11.10.06

Imconnnuanon of this office letter cited above, [ am to request you kindly to
» trﬁa; thc year: of allotment to be fixed against Sri M. Kalita (S1. N

No.7)-as 1996 instead of 1993
-ps:proposed vide'this office letter No.FE.24/36/2k, dated 11.10.06 under the coluran of yea
EN ofallotmenttobercﬁxcd in the last para.

Englo:- As abovc

Yours taithfully,

\,
L ~ / - A
Principal Chief Conservator of Forests
Assarg,
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Vs. &

Union of India & Others

- - Respondents

Reply on behalf of the Respondent No. 1

I, Ashok Kumar, aged 50 years S/o Laté Shri L D Kalra, working as
Under Secretary in the Mini'stry of Environment & Forests, Government of

India, Paryavaran Bhawan, New Delhi do hereby solemnly affirm and say
as under: -

That I am Under Secretary in the Ministry of Environment &

Forests, Government of India, New Delhi and having been

adthorised, I am competent to file this 'r.eplyf on ‘behalf of

&

Réspondent No. 1. I am acquainted 'with the facts and

circumstances of the case on the basis of the re;ords maintained in
thie Ministry of Environment & Forests. 1 havé gnne through the
Anplication and understood and contents thereof. Save and exgept
wnatever is specifically admitted in this reply, rest of the averments

will be deemed to have been denied and the Applicant should be

put to strict proof of whatever he claims to the contrary.

Ao

€N
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Gauhati Bench.
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Sh Mamat Kalita, the applicant 'herein, has filed this applicationgga '

‘against the Notification No 17013/2/2003-IFS.II dated 7"

November, 2005 issued by the answering -fespondent whereby the
applicant was appointed to the Indian Forest Service (IFS) with
effect from 7.11.2005 on the basis of inclusion ofy his nam'e in the
Select List of 2004. The contention of the applicant is that his name
should have been incIudéd in the Select List of 2002. The applicant

has also challenged the order No 17013/2/2003-IFS.II dated 7th
Novémber, 2005 issued by the answering respondent whereby he
has been assigned 1997 as his year of allotment in IFS. The
applicant is also challenging the appointment of Respondent No 5
and 6 who were appointed to_ IFS with effect ffom 8.2.2001 on the
basis of inclusion 6f theirv names in the Select List of 2000. He has
prayed for a direction to the respondents to convene review
Selectibn Committee Meeting to prepare select lists for the yéars

2002, 2003 and 2004 so that his namé is considered for promotion

to the IFS cadre of Assam.

Indian Forest Service (I.F.S.) is one of the three All India Services
cc;nstituted under the All India Services Act, 1951. The service is
organised into cadres, oneeach for a State or a group of States.

Appointment of )persons to this Service is made as'per provisions
made in the IFS (Recruitrﬁent) Rules, 1966, IFS (Appointment by
Competitive Exarnination) Regulations, 1967 and IFS (Appoi.ntment

by Pr’omoti'on) Regulations, 1966 and other provisions as amended

from time to time.

-‘Promotion, of State Forest Service Officers (SFS) to the Indian

Forest Service (IFS) is made under IFS (Appointment by Promotion)

fﬂo\/—(%;,
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Regulations, 1966 as amended from time to time (hereinafter

referred to as Promotion Regulations).

Regulation 3 of the Promotion Regulations enjoins the constitution

of the Committee to select the promotees under the chairmanship

of the Chairman of the ‘UPSC or its Membér,r who shall prepare,

under Rule 5, a list of suitable officers. Regulation 6 mandates the

State Government to forward the select list to the UPSC for

’approval. Under Regulation 7 the UPSC may approve the list finally

with such modiﬁfcations, if any, as may in the opinion of UPSC be
just and proppr.’Under sub regulatidn 3 of Regulation 7 the list
ﬁf\ally approved by the UPSC shall form the seleét list of the
promotee ofﬁléefs. Thereafter, .uhder Regulation 9, "Appointments
of the members of the State Forest Service to the Service: shall be.
made by the Central Government on the recommendations of the
State Government in the orde-r in which the names of members of
the State Forest Service appear in the Select Lis_t for the time being
inl forcé."-

In regar_d to' the eligibility conditions for being considered by the
SeIectjon Committee are concerned the ansWering respondent
sﬁbmits 'thét the third proviso to sub-regulation 2 of Regulation 5 of
the Promotion Regulations mandates that the Committee shall not
consider the case of a member_of thé State Forest Service unless R

on the first day of January of the year in which it meets, he is

" substantive in the State Forest Service and has completed not less

than eight years of continuous service (whether - officiating or

su"b'stantive) in post(s) included in the State Forest Service. Further,

the sub-regulation 3 of Regulation 5 of the Promotion Regulations

mandates that the Committee shall not consider the case of the

A0,
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m‘gmbers of the State Forest Service who have attained the age of
54 yéars on the first day of January of the year in"which it meets.
This means,'that the three requirements, namely, sdbstantive
ap‘pointm"ent in the State Forest Service, completion 6f not less
than eight years of continuous service (whether officiating or
subst’antive): ih bost(s) included in the State Forest Service and not
having attained the age of 54 years on the ﬁrét day of January of
the year in which the Selectioh CommitteeAmeets, must be’ fulfilled
before the nan;ne of an officer of State Forest Service can be
considered.'b;‘/\the Selection Committee for inclusion in the Select
List. In other words, és per IFS((Appointment by Promotion)
Regulations; 1966, all the foIIoWing three conditions must be
satisfied as on first day of January of the year in which the

Selection Committee meets before the name of an officer of State

Forest Service can be considered by the Selection Committee

(1) he is substantive in State Forest Service

(2) he has completed hot, less than eight years of
continuous  service  (whether officiating = or
substantive) in post(s) included in the State Forest
Service ; '

(3)and he has not attained the age of 54 years

3.7 ltis further submittéd that the answering respondent has a limited
role in the selection and the appointment to the IFS under the
Phomotion Regulations. It is only on the basis of the documents
suppﬁed_ by the State Government to the Union Public §ervic’e
Cqmrhission that the list is prepared by the Selection Committee
which is headed by the Chairman/member of the UPSC -and
appointments of the members of the State Forest Service to the

IFS are to be made ‘by the Central Government on the
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recofnmendations of the State Government in the order in which
the names of the members of the SFS Officers appear in the Select
List.

A meeting .of the Selection Committeé for prebaring year-wise
Select Lisfs for the years 2002, 2003 and 2004 was held on 13"
J‘Une‘, 2005 at New Delhi and the conﬁmittee prepared the year wise
Select Lists for the years 2002, 2003 and 2004. The name of the
applicant was included in the Select List of 2004. The Select lists
were a'pproved' by the UPSC 6n 29" September, 2005. Thereafter
based on the proposal received from the Govt of Assam, the
a})plicant was ébpoiﬁted'to IFS with effect from 7t November,
2605. After his abpointme’nt to IFS his seniority was determined by
the answering respondent in terms of IFS (Regulation of Seniority)
Rﬁles, 1997 and bésed on the information provided by the Govt of
A$’sam fhe applicant was assigned 1997 as his Year of Alidtment.
Having»‘ thus» ,;ubmitted the brief background of the case, the
aﬁs‘wering respondent submits his reply to the averments made in

the Original Application in the succeeding paragraphs.

Reply to the Facts of the case:

4.1 In reply to para VI.1 the answering réspondent has no
| COhments.- |
4.2 In reply to para VI.2 the answering respondent has no
comments as the averrheﬁts made therein reliate' to
respondent no. 3 whose reply statement may kindly be
referred to.

4.3 In reply to para VI3, the answering respondent has no

comments as the averments made therein relate to
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respondent no. 3 whose reply statement may kindly be
referred to.

4.4 In reply to para VI4, the answering respondent'has no

~ comments as the averments made therein relate to
respondent no. 3 whbse reply statement. may kindly be
referred to.

4.5 In reply to para VI.5, the answering respondent has no
comments as the averments made therein relate to
respondent no. V3 whose reply statement rhay 'kin‘dly be
_referred to.

. 4.:6-' In ‘repIy to para VI.6, the answering respondent has no
“comments as the averments made therein relate'to
respondent no. 3 whose reply statement may k4in‘d'ly be
referred to.

47 1In reply to para VI.7, .the answering respondent has no -
comments as the averments made 'therein relate to
jrespondent no. 3 whOse rébly statement may kindly be
referred to.

4.8 In reply to para VL8, the answering respondent has no
‘ cqmments as the averme’nts' made therein require no
cdmments. “

49 . In repiy to parav V1.9, the answering respondent has no

cOmmenfs.

4.10 In reply to para VI.10, fhe answering respohdent has no
comrhents as the averments made therein are.mat'ter of
vrec.or‘d.

4.11 In reply to para VI.117, the anéwering respondent submité

that a meeting of the Selection committee was held - on

A0
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4.13

4.14

4.15

No
8.12.2000 to prepare a Select List of three officers for three
vaCancies in the promotion quota of IFS in Assam segment

of Assam-Meghalaya Joint Cadre. The name of the applicant

was in the zone of consideration but on the basis of

~assessment made by the Selection Committee, the name of

the applican~t'was not included in the Select List. That Select
List wés notified in Ja_nuary,' 2001 and it is after more than 5
years that the applicant is raising the issued of non inclusion
of hié name in the Select List of 2000 and this is clearly time
barred and suffers from latches and delays. Since the
Sélection committee falls in the domain of Union Public
Service CommiésiOn (Respondent No 2) their reply statement
in this regard may also kindly be referred to.

I‘n_reply.to para VI.12, the answering respondent has no
comments as the averments made therein relate’ to
respondeht no. 3 whose reply statement may kindly‘be
refertred‘ toi

.In ‘reply fo péra VI.13, the answéring resbondent;has nb
comments as the averments made therein are matter of
record.

In reply to para »VI.14, the answering respondent has nb

comments as the averments made therein relate to

‘respondent no. 3 whose reply statement may kindly be

referred to.
In reply to. para VI.15, the answering respondent has no
comments as the averments made therein are matter of

record.

Ao
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4.17

4.18

4.19

4.20

4.21

4.22

4.23
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In reply to para VI.16, the answering respondent has no-
comments as the averments made therein relate to
respondent no. 3 whose reply statement may kindly be

referred to.

In-reply to para VI.17, the answering respondent has no

comments as the avérmen‘ts made therein relate to
respondent no. 3 .whose reply statement may kindly be

referred to.

1In reply to para VI.18, the answering'respo'ndent has no

comments as the averments made therein relate to

respondent no. 3 whose reply statement may kindly be
referred to. | .
In'_replyto'para' VI.19, the answering respondent hés -no
comments as the averments made therein are matter of
record.

In reply to para.VI.20, the answering respondent has no

‘comments as the averments made therein are matter of

record.

In reply to para VI.21, the ahswering respondent has no
comments as the averments made therein are matter of
réc0rd.._

In reply to para VI.22, the answering respondent has no

‘comments as the averments made therein are matter of

rec0r'd.l
In reply to para VI.23, the answering respondent has no
comments as the averments made therein are matter of

recorq .

00—
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4.24 In re'plyvto para VI.24, the answering résp@ndent has no
comments as the averments made therein are matter of
record.

425 In repiy to para VI.2.5, the answering respondent' has no

| cdmments as the ‘averm'ents made there.in relate to
respondent no. 3 whose reply statement may kindly be
referred to. |

4.26 1In reply to para VI.26, the ansWeri_ng respondent submits
that while it is true that the meeting of the Selection
Committee was held on 13.6.2005, it is strongly denied that
the selection for three years (i.e. 2002, 2003 ahd 2004) was
CIt'erbed as averred | by the applicant. | The Selection
Committee which met oﬁ 13.6.2005 prepared yeér-wise
Select Lists for thAe years 2002, 2003 and 2004. This was
done in _tefms of 2”" proviso to Regulations 5(i) of the
IFS(Appointment by Promotion) Regulations, 1966 which
states that if no meeting of the Committée could _bé held .
dUring a year, as and when the Committee meets again, the
select list sHalI be prepared separately for each year during
which the Committee could not meet. Thus the averment of
the applicant that seleétidn for three years was clubbed is
totally misconceived and baseless.

4.2? In reply to para VI.27,Athe answering respondent .hés no
comments as the averments made therein are matter of
record. | |

428 In Feply to para VI.28, the answering respondent has no
comments as the averments made therein relate to

A0,
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respondent no. 3 whose reply statement may_kindly be

referred to.

4.29 In reply to para VI.29, the answering respondent has no

comments as the averments made therein are matter of
record.

430 In reply to para VI.29, the answering respondent submits
| that the Govt of Ihdie has already sent its response to the
Gor/t of Assam on the representation of the applicant and
their reply statement in this regard may ,kirldly be referred to

in rhis matter.

REPLY TO GROUNDS

. In response to Ground 1 the.answering 'Respondent has no
- comments as the averments made therein relateto Respondent
No.3 whose reply statement in this regard may kindly be
referred to.

.,In. responSe to Ground 2 the answering Respondent has no
comments as the averments made therein relate to Respondent
No.3 whose reply statement in this regard may kindly be
- referred to.

. _In response to Ground 3 th.e answering Respondent | has no
comments as the averments made therein relate to Respondent
'‘No.3 whose reply statement in this regard may kindly be
- referred to.

. In response to Ground 4 the answering Respondent submits
that meeting of the Selection committee was held on 8.12.2000 -

to prepare a Select List of 2000 consisting of three officers for

10
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- three vacancies in the promotion quota _of IFS in Assam
segmént of ASsam-MeghaIayé Joint Cadre. The name‘ of 'the ,
applicant was in the zone of consideration but.on the basis of
assessmént made by the Selection Committee, the name of the
applicant was not included in the Select List.vThat Select List-
~was notified in January, 2001 and it is after ﬁore than 5 years
that the applicant is raising the issued of non inclusion of his |
name in thé Select List of 2000. This is clearly time barred and
suffers from latches and delays. It is well settled in service
jurisprudence that a Government servant who has a legitimate
~ claim has to approach the Court within a reasonable period for
the relief he seeks as this is necessary to avoid dislocating the
“administrative set-up after it has been functioning on a ceftain
basis for years. Inordinate and unexplained delay or latches is
by itself a ground to refuse relief, irrespective of the merit of
the claim. In the present case the applicant chose to remain
silent for long and on this ground only his claim is liable to be
rejected.

5. In response to Ground 5 the answering Respondent submits

that in Union of India Vs. Mohan Lal Kapoor & Ors. the apex

| court had held {quoted in Syed Khalid Rizvi Vs. Union of India

1993 Supp (3) SCC 575, } that |

R under Regulation 5(3) of the promotion
regulations the Selection Committee has an unrestricted
.choic‘e»of selection of the best available talent from
amongst the eligible candidates determined by
reference to merit and suitability. Seniority would be
cbnsidered only where merit and ability are nearly

equal. The process of selection may mean supercession -

by a junior or even exclusion from the selection. There

11



is no vested right fo promotion or to remain in the
seniority list." | |
"No officer whose name has been entered in the list
has a vested right to remain in the' list till date of
appointment. The list would be liable to shuffle and the
name rﬁay be excluded from the list on the comparative
assessment of merit, ability and suitability based on the
anficipated or expected availability of the vacancies
within quota etc. The junidr may supersede the senior
and may be ranked top."

It is therefore submitted that in terms of the Promotion

Regulations the selection for .inclusion in a Select list is

based on merit and suitability in all respects with due regard

to seniority. In other words, the test for inclusion in the

' Select List is merit-cum-seniority. The apex court has held
* that in applying this test a junior can become senidr On this

 test the app‘l‘icant was_included in the Select List of 2004

earlier Select Lists. As a consequente thereof his prdmotion

- to IFS was later to that of his juniors.

. In response to Ground 6 the answering Respondent submits

while 'his j'uniors in State Forest Service were included in

“that the selection of State Forest Service officers in the |

- Select List falls in the domain of the UPSC (Respondent No

2) and as such the answering respondent has no comments

and the reply statement of Respondent No.2 and 3 in this

regard may kindly be referred to. As regards averment of

the applicant that selection for three years i.e. 2002, 2003

~and 2004 was clubbed together, the answering respondent'
“submits that while it is true that the meeting of the Selection

Committee was held on 13.6.2005, it is strongly denied that

the selection for three years (i.e. 2002,A2003 and 2004) was

h—
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clubbed as averred by the applicant. The- Selection
.Committee"which met on 13.6.2005 prepared year-wise
| Select Lists for the years ..2002, 2003'.and 2004. This was
done‘ in terms of 2™ proviso to Regulations 5(i) of the

~ IFS(Appointment by Promotion) Regulations, 1966 which

states that if no meeting of the Committee could be held
during a year, as and when the Committee meets again, the

Select list shall be prepared separately for each year during

~ which the Committee could not meet. Thus the averment. of

the applicant that selection for three years was clubbed is_

totally misconceived and baseless.

. In response to Ground 7 the answering Respondent submits

that the averment of the applicant that selection for three

years i.e. 2002, 2003 and 2004 was clubbed together is

-baseless and misconceived. The answering respondent

submits that while it is true that the meeting of the Selection

Committee was held on 13.6.2005, it is strongly denied that

the selection for three years (i.e. 2002, 2003 and 2004) was

.clubbed as averred by the applica'nt. The Selection

Committee 'which met on 13.6.2005 prepared'year-wise

Select Lists for the years 2002, 2003 and 2004. This was
done in terms of 2" proviso to Regulations 5(i) of the IFS
(Appointment by Promotion) Regulations,’ 1966 which states

that if np'meeting of the Committee could be held during a

year, as and when the Committee meets again, the select

list shall be prepared séparately for each year during which

the Comrhittee could not meet. Thus the averment of the

13



applicant that selection for three years was clubbed is totally
misconceived and baseless.

8. In response to Ground 8 the answering Re»spondent submits

| that ‘the averment of the applicant that the answering

respondent has committed a manifest error in alibtting the

year of allotment to the applicant and Respondents No.s 7 to

11 is strongly denied as baseless. The Rule 3(3)(ii) of th'é

IFS (Regulation of Seniority) Rules, 1997 is extracted below:

(ii)The year of allotment of a promotee officer shall
be determined with reference to the year for which
the meeting of the Committee to make selection, to
prepare the select list on the basis of which he was
appointed to the Service, was held and with regard to
the continuous service rendered by him in the State
Forest Service, up to the 31% day of December of the
year immediately before the year for which meeting
of the Committee to make selection was held to
~ prepare the select list on the basis of which he was
appointed to the Service, in the following manner:-

for the service rendered by him upto twenty one
years, he shall be given a weightage of one year for
every completed three years of service, subject to a
minimum of four years; .

he shall also be given a-weightage of one year for
every completed two years of service beyond the
period of twenty one years, referred to in sub-clause
(a), subject to a maximum of three years.

Explanation: For the purpose of calculation of the
weightage under this clause, the fractions, if any, are
to be ignored. -

_Provided that he shall not be assigned a year of
allotment earlier than the year of allotment assigned
to an officer senior to- him in that select list or
appointed to the service on the basis of an earlier
select list, ™ - -

- It would be seen that the rule clearly states that the year of allotment
of a promotee officer shall be determined with reference to the year
for which the meeting of the selection committee was held, on the

basis of which that promotee officer was appointed to the Service.

14
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Thus the éverment offt‘he applicant that determination of year of |
aIIotmeﬁt in‘his case is vitiated is baseless and without ahy merit.
9. In response to Ground 9 the anéwering Respondéﬁt submits that
 since the details aboth the service rendered by a promotee officer
in the State ‘Forest Service falls in the domain of the concerned
State Government, the answering respondent requested the
Government of Assam to indicate the number of completed years
'of service rendered by the applicant in the State Forest Service. of
Assam till 31.12.2003 (i.e. the year imrhediately befofe the year for
which meeting of the »Commiftee to make selection was held to
prepare the select Ii.st on the 'bésis of which he was appointed to
the Service). The Governm‘ent of Assam intimated to the énswering ,
“respondent that the applicant had rendered 21 years of completed f
service as on 31.12.2003 in fhe' Stéte Forest Service of Assam.
- Accordingly the seniorify of the applicant was determined by the
answering ‘respondent. It is aIso_ sub'\‘mitted that even. if ‘it is
assumed t.hat the applicant had rendered 25 years of service és-on
31.12.2003 in the State Fc_)rest Service of Assam, és claimed by
him, this would not entitle him to get a higher year of allotment as
'in. terms of proviso to the Ruk_a 3(3)(ii) of the IFS (Regulation of
Seniorfty) Rules, 1997 ah officer cannof bé assigned a year of
allotment earlier than the year of allotment assigned‘to an officer
senior to. him in that select list or appointed to the service on the
basis of an earlier select list. Since officer included in the Select List
of_2003 (i.e. Respondent No.11) has been assigned'- 1997 as his
Yéé’r of Allotment the year of allotment of the applicant cannot be
higher than 1997 irrespective of the number of years of service
rendered by the applicant‘in the State Forest Service of Assam.
AOn

15
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ﬁ* 10.In 1r¢sporise.to ground 10, the averment of the a_ppIiCant that the
-action of the official respondents in assigning the year of allotment in
vth'e'i IFS to\'Respondents No.s'7 to 11 is earlier than the year of
allotmentiassigned to the applicant is illegal is strongly denied as
"baséless. It is submitted thét the Respondents No.s 7 to 11 were
included in the Select Lists of 2002 and 2003 whereas the applicant
was included in the Select List of 2004 and as such he cannot claim

that his year of allotment should have been earlier to that assigned to

Respondents No.s 7 to 11.
PRAYER

In view of the', foregoing paragraphs, it is submitted that the
present Application is devoid of any merit aond-d_e_serves to be dismissed
- forth-with and the Respondent' prays.accordingly.

/Q?,,—f)\%\
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VERIFICATION

i, Ashok Kumar, Under Secretary to the Government of India having my
office at ;Paryavara‘n Bhawan, CGO Complex, Lodi Road, New Delhi - 110
003, do-hereby verify that the contents stated above are true and correct
to the best of my knowledge, belief and information and that nofhing has
been suppressed there from. |

Verified at New Dethi on this the 7 day of December, 2006.
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District : Kamrup

fl. e

In the Central Adminisirative Tribunal

Guwahati Bench :: Guwdhoﬁ

O.A. No.258 OF 2006

Shri Mamat Kalita

- AQQHCGHT,

-Versus-

Mook Ktk D4 Bt D25

A
Union of India & Ors.

- Respondents,

Rejoinder by the applicant to the reply of the Respondent No.1.

I, Shri Mamat Kalita, aged about 56 years, son of Late Gopal Chandra
Kalita, by profession - service, resident of Lakhiminagar, Guwahati- 6, do hereby

state as follows :-

1. That | am the applicant in O.A. Né 258/06. A copy of the reply of
the Respondent No.1 has been served on me through my counsel. | have
gone through the same and understood the contents thereof. Save and
except what is specifically admitted hereunder, the rest of the aver-
ments made in the reply are to be treated as not admitted and denied

by the applicant.
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That the applicant offers no comments on the averments made in

paragraphs 3.1 to, 3.8 of the reply. However, the applicant reiterates

and reaffims all the averments made in the O.A..

That the applicant also offers 'no comments on the averments

made in paragraphs 4.1 10 4.10, 4.12and 4.25 and 4.27 to 4.30 of the reply.

That the statements made in paragraph 4.11 of the reply are not
admitted. The applicant reiterates the averments made in paragraph VLI

of the O.A..

That with regard to the statements made in paragraph 4.26 of the

mittee met on a single day i.e. on 13-6-2005 for selection for 3 years i.e.

2002, 2003 and 2004. The fact that 3 selections were made by the same

selection comittee for the 3 years at a simple sitting did have a bearing

on the assessment of the candidates. While reiterating the statements
made in paragraph VI.26 of the O.A., the applicant states that the se-
lection records would justify the contention of the applicant and, there-
fore, the same may be directed to be produced at the time of hearing for

scrutiny of the Hon'ble Tribunal.

That with regard to the statements made in paragraph 4 of the

reply to the grounds, the applicant reiterates the averments made in para-
graph 4 of this rejoinder. The applicant further states that the Respon-

dent No.1 has not answered the contention advanced by the applicant

2
.
s
:

reply, the applicant states that the fact remains that the selection com- |
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but has tried to defeat the same by resorting to a technical plea.

/. ~ That the applicant offers no comment on the statements made in
paragraph 5 of the reply 1o the grounds. There is no dispute to the Ion laid
down by the Apex Court. But the answering Respondent has failed fo
answer the point as to how in the instant case the juniors have super-

seded the opplicom‘.

8.~ That with regdrd to the statements made in paragraph é and 7 of
the reply to the grounds, the applicant reiterates the statements made in

paragraph 5 of this rejoinder.

9. . That the interpretation of Rule 3 (3) (ii} of the Indian Forest Service
4(Regulo’rion of Seniority) Rules, 1997 advanced in paragraph 8 of the reply
to the grounds is not admitted. Appropriate submissions would be made

at the time of hearing.

10.  That the statements made in paragraph 9 of the reply to grounds

are not admitted. In fact, the same is even contradictory to the reply of .

the Respondent No.3.

11. That the s’ro’remen’rs~ made in paragraph 10 of the reply to grounds

are not admitted.
12. That the applicant reiterates all the grounds urged in the O.A.

13. That it is submitied that the reply of the Respondent No.1 being



@ .

devoid of any merit may kindly be rejected ond the reliefs prayed for by

the applicant may be granted.
Verification

I, Shri Mamat Kalita, son of Late Gopal Chandra Kalita, aged about
56 years, by profession - service, resident of Lakhiminagar, GuWoho’ri -6 do
hereby say that I have verified the contents of the instant rejoinder and those

are true to nhy knowledge, belief and submission.

Verified at Guwahati on this the 30th day of April, 2007

Movimond: Koliokes
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In the Central Administrative Tribunal

Guwdhoﬁ Bench :: Guwchq’ri ‘

'O.A. No.258 OF 2006

Shri Mamat Kalita

MW

- Applicant,
-Versus-
Union of India & Ors.
- Respondents,

Rejoinder by the applicant to the written statement of the

- Respondent No.2.

I, Shri Mamat Kalita, aged about 56 years, son of Late Gopal Chandra
Kalita, by profession - service, resident of Lakhiminagar, Guwahati- 6, do hereby

state as follows :-

1. | That | am the applicant in O.A. NC 258/06. A copy of the written
statement of the Re"s’pondént No.2 has been served on me through me
counsel. | have gone through the same and understood the contents
thereof. Sové and except what is specifically admitted hereunder, the

rest of the averments made in the reply are to be treated as not admit-
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ted and denied by the applicant.

That the applicant offers no comments on the averments made in

paragraphs 2,3, 4 and 5.1 to 5.6 of the written statement.

That with regard to the statements made in paragraph 6.1 of the
written statement, the cppli'c0nf does not admit that the Respondent
Nos.5and 6 wére confirmed on 1-8-86 and 1-11-87. The applicant also does
not admit that the Respondent Nos.7 to 10 were confrmedin . . the State

Forest Service on 1-3-90, 1-10-91, 1-1-92 and 1-7-92 respectively.

That the applicant offers no comments on the statements made in

paragraphsé.2 and 6.3 of the wiritten statement.

That with regard to the statements made in paragraph 6.4 of the
written statement, the applicant states that Md. AbdQl Kuddus and Shri
Rup Nath Brahma were assessed at par with the applicant in the selec-
tion for the year 2000 held on 8-12-2000. While it is 5101ed that the appli-
cant was assessed as ‘good’ in the selection for the year 2002, it has not

been stated as to how the aforesaid 2 officers were assessed or graded.

That with regard to the statements made in paragraph 6.5 of the
written statement, the applicant states that while it has been stated
that he was assessed as ‘good’ for the year 2003, the assessment of the
other officers has not been stated. The dp‘pliCdﬁT states that because of

the fact that selection for 3 years took place on the same day by the

Movenend™ Kol do
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same selection committee at the same sitting vitiated the assessment

of the applicant. The oppliconf states that if the records of the selection

proceedings are placed before this Hon'ble Tribunal, it would vindicate

the stand of the applicant.

That the applicant offers no comment on: the statements made in

paragraph 7(a) to 7 (f) of the written statement.

That the statements made in paragraph 8.1 of the written state-

ment are not admitted.

That the applicant offers no comment on the averments made in

paragraphs 8.2 to 8.2.8 of the written statement.

That the statements made in paragraphs 8.2.9 and 8.3 of the

~ written statement are not admitted. The séruﬁny of the selection records

11.

would vindicate the s tand of the applicant- that he was not assessed
properly and that his assessments were vitiated due to the fact that se-
lection for 3 years by the same selection comm‘ih‘_ee were clubbed

together on the same day.

That with regard to the statements made in paragraph 8.4 of the
written statements the applicant states that though separate yearwise
select lists were prepared for the year 2002, 2003 and 2004, the fact re-
mains that those selections were made by the same selection commit-
tee on a single day with most of the candidates overlapping in the

eligibility lists for the said three years.

J\/LW Kol Fon
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12. That the applicant offers no comment on the averments made in

paragraph 8.5 of the written statement.

13. That the statement made in paragraph 9 of the written statement
is not admitted. In view of the facts and circumstances of the case,

Hon'ble Tribunal may be'pleosed to grant the reliefs as prayed for by

the applicant. : §
| S

Verification

1, Shri Mamat Kalita, son of Late Gopal Chandra Kalita, aged about
56 years, by profession - service, resident of Lakhiminagar, Guwahati - 6 co
hereby say that | have verified the contents of the instant rejoinder and those

are true to my knowledge, belief and submission.

Verified at Guwahati on this the 30th day of April, 2007

Mownond Kelidn

t
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_District : Kamrup

In the Central Administrative Tribunal

Guwahati Bench :: -Guwahati

0.A. No.258 OF 2006

Shri Mamat Kalita

- Applicant,
-Versus-
Union of India & Ors.
- Respondents,

Rejoinder to the written statement filed by the

Respondent No.3.

I, Shri Mamat Kalita, son of Late Gopal Chandra Kalita, aged

about 56 years, by profession - service, resident of Lakhiminagar,

Guwahati - 6, do hereby state as follows :-

That I am the applicant in O.A. NO 258/2006. A copy of the

written statement filed by the Respondent No.3 was served on me

through my counsel. I have gone through the same and understood

the contents thereof. This

_ -
rejoinder is being filed in reply to the

=_30.4.07




7.

@

averments made in the written statement. Save and except those
statements made in the written statement which are specifically
admitted hereunder, the rest of the averments made therein are to

be regarded as not admitted and denied by the applicant.

That the applicant offers no comment on the statements made

in paragraphs 1,2, and 3 of the written statement.

That with regard to the statements made in paragraph 4 of the

vx;ritten statement, the applicant states that his further promotion to
the post of Conservator of Forests would depend on the outcome of

the instant O.A.

That the statements.made in paragraph 5 of the written stafe—
ment are not admitted. In fact, those are contradictory to the aver-
ments made ih the wfitten statements of the Respondent No.2. The
applicant reiterates the averments made in paragraph VI.6 of the

O.A..

That the statements made in paragraph 6 of the written state-
ment, are not admitted. The applicant reiterates the averments made

in paragraph V1.7 of the O.A.

That the applicant offers no comment on the statement made in

paragraph 7 of thetwritten statements.

That the statements made in paragraph 8 of the

MQMKD\%/
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written statement are not admitted. As would bAe evident from the
letter dated 29'05'200.1 of the Joint Secretary to the Government of
Assam, Forest Department (Annexure - V to the written statement),
the revised vigilance report of the.PoliticaI (Vigilance Cell) Depart-
ment was not before the Selection Committee when it Met on 8-12-
2000 for selection for the year 2000. By time to the said report was
received, the meeting of the selection committeve was already over.
Non-placement and consequential non-consideration of the said re-
vised report vitiated the assessment of the applicant, causing preju-

dice to him.

That with regard to the statements made in paragraph 9, 10 and
11 of the written statement, the applicant reiterates the statements

made in the foregoing paragraph 7 of this rejoinder.

That the applicant offers no comment on the statements made
in paragraphs 12, 13. 14, and 15 of the written statement. However,
the applicant reiterates the averments made in paragraph 7 of this

rejoinder.

That with regard to the statements made in paragraph 16 of
the written statement, the applicant reiterates the averments made

in paragraph 17 of the O.A..

That the applicant offers no comment on the statements made

in paragraphs 17 to 23 of the written statements.



12. That with regard to the statements made in paragraph 24 of the
~written statement, the applicant reiterates the averments made in

paragraph VI.26 of the O.A..

13. That applicant offers no comment on t’he stétements made in

paragraphs 25 and 26 of the written statement.

14. . That with regard to the statements made in paragraphs 27 and

28 of the written statement, the applicant states that grave injustice

has been caused to hirh by selecting him for the year 2004 and by -

fixj.hg his year of allqtment as 1997. Aé indicated in para 28 of the
written statement, the an\swering‘ Respondent has now proposed to
the Govérn~ment of India to fix the appﬁcant’s year of allotment as
1996 instead of 1997, which would on!y be of partial relief to the

applicant and would not cure the injustice done to him.

15. That the written statement of the Respondent No.4 being iden-
‘tical to the written statement of the Respondent No.3, the present
rejoinder may also be kindly treated as the rejoinder to the wriften

statement of the Respondent No.4 as well.

'16.  That it is respectfully submitted that the written statements of

_the Respondent Nos.3 and 4 may kindly be rejected and the reliefs

sought for by the applicant may be granted.



Verification
I, Shri Mamat Kalita, son of Late Gopal Chandra Kalita, aged

about 56 years, by profession - service, resident of Lakhiminagar, Guwahati

- 6 do hereby say that I have verified the statements made in the instant

rejoinder and those are true to my knowledge, belief and submiss‘ion.

Verified at Guwahati on this the 30th day of April, 2007
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IN THE MATTER OF:
0.A.No.258/06

Sri Mamat Kalita
...Applicant

Vs-
Union of India and ors.

...Respondent.
-AND-

IN THE MATTER OF:
Affidavit on behalf of respondent
no. 3 to the O.A. n0.258/06.

(AFFIDAVIT -IN -OPPOSITION ON BEHALF OF RESPONDENT NO.3)

I Smti M. Goswam1 wife of %@MU .................

. presently

" working as Deputy Secretary to the Government of Assam, Environment and

-Forest Department, Dispur, Guewahati-6 do hereby solemnly affirm and

state as follows:-

1. That I am the Deputy Secretary to the Government of Assam,
Environment and Forest Department, Dispur, Guewahati-6. 1 have been

authorized to file this affidavit on behalf of Respondent no.3.

2.  That the applicant of the aforesaid application has filed a Mis. Case
no.44/07 with a prayer for production of documents/records i.e. the
| proceedings of the Selection Committee for selection to IFS cadre for the
years 2000, 2001, 2002, 2003, and 2004 in respect of Assam Segment of
Assam, Meghalaya Joint Cadre and ACR of the applicant and respondents
no.5 to 11 for the years 1997 to 2003.

3. That in the said case this Hon’ble Tribunal after hearing was pleased
to pass an order dated 14.06.06 directing the Government of Assam to

produce all the documents as aforesaid before this Hon’ble Tribunal by the
| next date. Further it was ordered that if they cannot produce the same by the
‘next date the competent authority shall file the affidavit.

10
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4. That in pursuance of Hon’ble Tribunal’s order the
proceedings/minutes have been submitted alongwith this affidavit, however
in photocopy. The ACRs of the applicant and the respondents no.5 to 11 for
the years 1997 to 2003 (7years) could not be submitted today due to
technical snag and the same in original will be submitted at the time of

hearing. Hence this affidavit.

5.  That the statements made in paragraphs 1,3 and 4 are true to my
‘knoWledge; those made in paragraph 2 are being matters of records of the
case derived therefrom which I believe to be true and the rest are my humble
submission before this Hon’ble Tribunal. |
And I sign this affidavit on this the 19 July 2007 at Guwahati.

DEPONENT.

Solemnly affirmed and declared before me by the deponent who is
personally known to me.

e
!/? ﬁdggw
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District : Kamrup : . C : o \
In the Central Administrative Tribunal |
e - Gauhati Bench ::.Guwahati
aga i fiies Sfasast
“entral Admmmmtiw Fributal | - o | ’
| 0.A. No.258 OF 2006 .
. 1 5, FE'@ AR o ) _ .
\ - : , .
4 ” '?‘é ) . . . -
gl £ ‘g0 |l Shri Mamat Kalita - ' VAN
' Guwah:xm O . \ : )
. o » - APPLICA o
| -Versus- - |
‘Union of India & Ors.
- RESPONDENTS
- INDEX -
" Sl.No. Annexures | Particulars; - - Page No. '
1. Additional Affidavit . T 1-8
2. Q ~ Certificate of p‘articiipation: issued in fa- 9.
Y ' vour‘of applicant for participation in the
course ;‘S‘n Management of SHG Under
Micro Flnance issued by the Nat|onal
Instutufe of Rural Development.
3. Q-1 Certlflcate of participation |ssued m_ fa-. 10

vour c;f the applicant for barticipation in
the Training of Trainers on Microplanning
issued ’fby the Forest Debartment,Govern-

ment of Assam.

Filed by

Advzscate 10(3 |oz
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In the Central Administrative Tribunal

Gauhati Bench :: Guwahati
0O.A. No.258 OF 2006

IN THE MATTER OF :-

An additional affidavit by the applicant in
support of the original application in O.A.
No.258 of 2006 '

-AND-

IN THE MATTER OF :-
0.A. No.258 of 2006
Shri Mamat Kalita
- APPLICANT

-Versus-

Union of India & Ors. .'

- RESPONDENTS

[ADDITIONAL AFFIDAVIT] -

I, Shri Mamat Kalita, son of Late Gopal Chandra Kalita, aged
about 57 Years, by profession - service, resident of Lakhiminagar, Guwahati

- 6, do hereby state as follows :-

1. That ...



wgty sgrrafias sfgeor
Central Administrative Tribunal

QITETd Fara9ts
' ~ Guwahati Bench
That I am the applicant in O.A. NO 25872006. T"am acquainted

with the facts and circumstances of the case. I am competent to swear
this affidavit. This affidavit is being filed to place on record the dis-

crepancies found while perusing the record of the case.

That in view of the leave granted by this Hon’ble Tribunal, the

T G
G| | tommwe é

i

applicant’s counsel went through the record of the case submitted by .

the Respondents in the Registry of this Hon’ble Tribunal. The record

was found to be the photo copy of the original. On perusal of the

record, the applicant begs to place on record the following for consid- |

eration of this Hon’ble Tribunal.

That on a comparative analysis of the Annual Confidential Rolls

(ACRs) of the applicant and the Respondents for the period from 1996-

97 to-2002-03, the following facts have been noticed :-
YEAR WISE

1996-97 :- During this year, the applicant was graded good whereas
the Respondent Nos.7, 9, 10 and 11 were gra'ded very
good.

1997-98:- During this year, the applicant and the Respondent Nos.9,
| 10 and 11 were graded good wh'ereas the Respondent No.7
was graded very good. During this year the reviewihg atj—
thority gave an adverse comment against the Respondent
No.9 to the effect that he needs further improvement. The
reviewing authority commented, which was accepted 'by
the accepfing authority, that the Respondent No.9 is fit fo’r
promotion as per his seniority only.

1998-99...



1998-99:-5

During this year, the applicant was gra‘ded 7gfood but the

] Respondent Nos.7, 9,10.and 11 were graded very good.

‘During this yeér there was a c‘omn1ent by; the repoi'ting

* authority against the Respondent No.10 to the effect that

+ he is fit for promotion on the basis of seniority only.

1999-2000:

2000-2001:

- During this year the a‘policant was graded as average.
But it may be mentioned that the reportmg authorlty re-

corded the ACR of the appllcant not in the format pre-

-scribed in the statutory form as per the provisions of Rule

4(2) of the Assam Services (Confidential Rolls) Rules, 1990.
Certain adverse and critical rem'arkswere'reco'rded by the
reportino aothotity which were not as per the prescribed
format which Vtitiated the said 'rep'orting. The Respondent

Nos.7, 9,' 10 and 11 were graded good.

- During this year the applicant was graded as good wher‘eas

the Respondent Nos.7, 9 and 10 were graded very good.The

’reporting authority commented'that the-Respo'ndent No.9

. is flt for promotion as per his seniority only The Respon-

'~Member a'nd 'Chief Execut'ive Member of the North Cachar . -

'dent No. 11 was graded as outstandmg The grading was

given to the Respondent No.1 by the concerned Executive

. Hills Autonomous Councal who are not the reviewing and

acceptmg authorltles as per schedule IV of the Assam

Services (Confldentlal Rolls) Rules, 1990. The said |Ilega|-

ity resulted in the overgradmg of the Respondent No 11,

«vitiating his ACR for the said year as well as the selectlon

"o the Respondent No.11 on the basis of such ACR.

2001-2002...
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2001- 2002 - Dunng thrs year, the apphcant was graded as outstand-é
- ing whereas the Respondent Nos.7, 9 10 and 11 was graded
~as very good. In this year also, the Respondent No.11's
ACR was accepted by the Principal Secretary, N. C Hills
Autonomous Councnl who is not the competent acceptmg
| authority as per the said 199.0 Rules. That being the posi-
" tion, the ACR of the Respondent No.11-also stood. vitiated

 for the said year.

e 2602-2003 :- During this year, the applicant was graded as very good

| whereas the Respondent Nos.7 and 8 are were graded as

o -‘good, the Respondent No.9 was graded as very good while

‘the Respondént No.l\'lv was graded as outstanding. The.

Respondent No. 8 was graded as outstanding by the re-

vrewmg authonty but the acceptmg authorlty downgraded

it to good. In this year also, the ACR of the ReSpondent

No.11 was reviewed' by .the concerned Executlve Member

. | : ~ " and accepted by the AChlef Executive Member of the

_' North Cachar Hills Autonomous Council in complete viola-

o s , ~ tion ‘of the 1990 Rules. The same clearly | s‘riti'ated the ACR
| . - of the Respondent No.ll for the said year. |

COMPARATIVE ANALYSIS OF THE ACRs OF THE CONTESTING

PARTIES FOR THE PERIOD FROM 1996-97 .f:ov2002-03.

' ,‘ Appljcant :-(i) For the period 24-'11-1999 to 31-3-2000, Shri M.M.Sarma,
IFS, Conservator of Forest, Bongaigaon- Social Forestry
Circle was the reporting authority of the applitant. As the
report'ing officer, he recorded the ACR‘ot-the applicant not

_in the....
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m the prescnbed statutory format framed under ‘ provu-g
~ sions of Rule 4(2) of the 1990 Rules but -as per his own
: accord '

|  (insimilarly, Shri-M.M. Sarma recorded the ACR of the appli-
: g bl . cant for the perlod from 1-4-2000 to 31 3- 2001 not as per

the prescrlbed statutory form

(m) The same has vutlated the aforesald two 'ACRs of the

apphcant

(|v) Shru M M. Sarma, _Conservator of Forest Bongalgaon So-

' cnal Forestry C|rcle as the reportmg authorlty and Shri K.N.

—de L e

. Deva Goswaml, Chlef Conservator of Forest Socral For-
K , : '_ o ' estry, Assam as the revrewmg authonty had recorded some
| | adv,erse.and critical remarks in the ACRs of the applicant
'. - for the ;period from 2;1-11-99 to '31‘—3-2‘000 a’_‘,d from 1-4-
: 2006"to 31 3-2001, Which were not commtjnic'ated to the
| 'appllcant and as such he was not afforded any opportumty
to represent agamst the sald remarks. The same is in vio- |
Iatlon of Rules 10, 11 and 12 of the 1990 Rules, adversely
affectmg the apphcant

(v) As a- result the gradmg of the apphcant was adversely
- affected Wthh had a deﬁmte bearmg on the non selection

~ of the applicant for .the previous years.

~ (vi) Moreover, the applicant had attended and completed the

~ following training courses:-

'(a) Course ....



ke

(b).

, 21 1-2002 to 26 1-2002 at the Natronal Instutute of |

, Rural Development North Eastern. Reglonal Centre

'Jawahar Nagar, Guwahati - 22
Training of trainers on micro-planni"ng from 3—1-2002

to 11-1-2002 at Guwahatr jointly orgamsed by the

' Assam Forest Department and Reguonal Centre Na-

tlonal Afforestation and Eco- Development Board Min-

istry of Envnronment and Forests, Government of In-
‘ "di_a.

i

The applicant’s partIClpatlon in_ the said tralnmg were not

taken mto consrderatlon while recordmg hIS ACR as is requrred under |

the 1990 Rules.

COpies of the certificates issued to the petitioner for par-

t|C|pat|ng in the aforesaid tramung programmes are en-

“closed herewnth and marked as nnexures - Q and Q-1

respectlvely

Respondent No.8:-In case of the Respondent No.8, although the review-

Respondent No.9 :

mg authorlty graded him as outstandmg durlng 2002-.
03 ‘the acceptlng authorlty downgraded hrm as good

"~ for the sald perrod

-For the year 1997—98,, the reviewing authority_COm-

mented and which was 'accepte'd by the accepting

authority that the Respondent No.9 is ﬁt for promo-

" ‘tion as per his’ seniority only. The Respondent No.9

* got an ‘

s



got an adverse remark by the reviewing authority that

~ he needs further improvement. Similarly, for the year

2000 01 the reporting authorlty had commented that

the Respondent No.9 is fit for promotlon as per his

- senronty only. In view of the aforesard, it is clear that

Respondent No.10

. Respondent No.11

the Respondent No.9 could not have.superseded'the

‘applicant who is two yea‘rs'senior to him.

:- In the case of the Respondent No.10, the reporting
Vauthority commented during the year 1998-99 that

he is fit for promotion as per his seniority only. In

‘that view of the matter, he could not have super-

seded the applicant who is two years 'se'nior to him.

:The ACRs of the Respondent No. 11 for the years 1-.

9-2000 to 31-3-2001, 2001- 2002 and 2002 2003 were

reviewed and accepted by the Executuve Member and
Chief ExecutlveMember, North Cachar Hills Autono-

mous Council in violation of schedule IV of the 1990

Rules. The same has vitiated the ACRs of Respon-

dent No.11 for the said periods rendering the same

nonest. It may be mentioned that for the said peri-

ods Respondent No.11 was clearly'overgraded, his

-’grading.s for the said periods being outstanding, very

good and outstanding agai,n.

4. - That from the above analysns, itis respectfully submltted that

the applicant ought to have been selected for the vacancy of 2003 in

as much as he was graded outstandang in his ACR for the year 2001-



was selected for the year 2003 but as has been pomted out in the :

foregomg paragraphs, his ACRs for the years 2000- 2001 2001 2002

and 2002-2003 could not have been taken mto consrderatlon as those
were recorded m complete vrolatron of 1990 Ruies
-  andn bmguws
The statements made in the mtroductory paragraph 1and 2
are true to my knowledge those made in paragraph 3 belng matters of
record are true to my mformatuon denved therefrom and the rest are my

respectful submissions.

I set my hand to this affidavit this the 4th day of March, 2008 . |

at Guwahati. '

De onen

" Advocate’s clerk




a

A

e TR ‘f &
47 1’ "i' n‘!;?«"?& %’

l?;r‘l'i“ R r

L
mw&m&% ﬂﬁmﬂ"
T, :_.-"“-’?‘r&*sif-’*{gmg”-"’“y ,:*p‘mi Egi- T

BRI e suar 8 s
This is to cer er thar

) c‘hri M, hellta o ) 5%

fias coujjﬁrc({

“the Cour on Transsoment ef sSho under Micre Pinmance

.................................... "Aoo'nooon--olqcoaq-ca---c----o--uoo.-ooov-c-.n--o'---coq.!!a-o-o.QQ

/ ' \D‘
R e ‘
. , . P -
L N V2 N oy
! [ " [N 1 .
VR . ‘ 14 . ') t
R (oy e ton :
v e T - . ~ 2 _ . o
QEBIER FE o o (@ . G
. A

Cource Durector . ; » Disector. : Duncetor (eneral ‘;r

S s bges
lfa i ;ﬂ‘\n R ( «Jh‘!"" ¥ ‘ﬁzﬁ:s 4.'««0

s . N . = ; .
B T Y T S TV N NP A SR SN AR Lo U A e e ey e w NPT PR AN\ N "‘“*W "L‘-“

r s 2 e o B T T o i e T I TR pea—




. o~
shhaa - . . . jO
. ; ~ P et : ‘ S o
B . N N\,

/ e RO AL RO
- N ey .
; ot T EER 4

ur.nw‘,naqv.u-u A S «uﬂnmm:wb«
AL

. . - ot Ty
’ ' e % T .
e I A e T e e T e P N (543463 A TANAN 8 Vi) o7 W20 1A g b

¥,
na

non. m—r—ORES aA: ION AND ECO- Dt:VELOPMENT BOARD_ '-,:*;s:-;- '
il T -% ¥

AR DE R s

GOVERNMENT OF INDIA SHILLONG' :

: 1 < 3 X
¢ e iﬁtf'! 1@,« o thdu'nw Wt H”Y%ﬁ\i ﬁi—fi

ER 'ﬁ?;"‘ittk,%'\.g}; '%*;.}th“‘m
e Al +1 v";}{:g 5 ;»
i i EFe

)'l‘

anf,%

_.
Tt s

."" LAY "'-;"’.':‘} :."u Lo ‘;.

; k%ﬂ/;dﬁea/ﬂ .'..'.".“1

};’_’ﬁb"_j"fj&{.;q PRECIRRY 18 F’i, ;,».ﬁ',u 3 " i U.dr F’\«“&.\ ¥ g

@ i R v " B “,.r,,}'

'ea{ ymfﬁm«m[ /{ao / Mm&a/ y raining P
o, . .

n s e ,.’a,; ) mmm ’ Lo ‘«
Y o el iv ié &‘%vj,ﬁ'f}“?‘ i.'ﬁl 4-(747‘8 i"’. )

A " .F{S o PR ¥ ) :‘ (H:".;_‘?f,:‘ﬂtnhv.“
””?W " ‘”W “’&’ woalals é»f‘”’““”f"“ ‘

3
Eigd WA ™
£k f"t

4.
‘ 2450470

o

“z&

AT
¥ J’\l’nﬁ& lv

& |

@ %, v e LA '\wﬂi fﬂj’?“/

o ﬂm\ﬂey&w&d %wm @1 \ e i "(‘{»ﬁ,‘ff ﬂn \:'6,‘, ‘v"{ , / 'n"“‘?’

o D( % Fh i ‘- r '-"t ) k-
""‘; I ; *m,..-o!‘} tﬁ~§,.0 "l 1 PO

R
5

e

vﬁ

ot .~r'i ¥ ,Wl{:‘ ‘,,:n
b7y 0/ %‘MWWW amc/ (ﬁ’o—wea&x, m;emmwm[ o/ Wa, @9/? (//ow ’

" P .,‘ X X 4 “ i ; b4

’ .' . R N C\'Q\/Q/ J/ :'-:‘~..‘:.““ p S j/ 3 RE SN i

. . A R :.".A5 o ‘A'l"'" ) . ! N

DR. S.K. BARIK: SURESH CHAND ) S

mber, Core Group Chief Conservator of Forests,
onal Centre, NAEB, o . .- Social Forestry N
© Shillong*: " AR Assam 2

.

~ e p
T’
LIRS
ik

&z

2

L

LS W P s RSB TSSO ] T N e

.

+
L
k]

!




